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LOK SABHA DEBATES

LOK SABHA

Friday, March 8, 2013/Phalguna 17, 1934 (Saka)
The Lok Sabha met at Eleven of the Clock

[Mabam Sreaker in the Chair

[English]

MADAM SPEAKER: Question Hour, Question No.
161. Shri Ramsinh Rathwa.

...(Interruptions)
[Translation]

SHRI SHAILENDRA KUMAR (Kaushambi): Hon'ble
Madam Speaker, there is an important issue regarding
Uttar Pradesh. | have given a notice. ...(Interruptions)

MADAM SPEAKER: Let there be Question. We will
take later on.

...(Interruptions)

SHRI SHAILENDRA KUMAR: Madam Speaker, Uttar
Pradesh will plunge into darkness. ...(Interruptions)

MADAM SPEAKER: Today let the Question Hour
continue.

...{Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

MADAM SPEAKER: We will see later on as to what
can be done?

...(Interruptions)

*Not Recorded.

MADAM SPEAKER: Now let the Question Hour
Continue.

...(Interruptions)

MADAM SPEAKER: We will take up later on.
...{Interruptions)

MADAM SPEAKER: First Supplementary question.
...(Interruptions)

SHRI RAM SINGH RATHWA: Hon'ble Madam
Speaker, 1 am very grateful to you that you have given me
an opportunity to ask a question. ...(Interruptions)

SHRI SHAILENDRA KUMAR: Madam Speaker, | have
given a Notice. ...({Interruptions)

MADAM SPEAKER: We will take up later on.
...(Interruptions)

MADAM SPEAKER: Tell me as to how the Question
Hour can be suspended? Question Hour cannot be
suspended.

...(Interruptions)

MADAM SPEAKER: Please Sit down. Nothing is
going on record.

...(Interruptions)

MADAM SPEAKER: If you speak later on, it may go
even on record.

...{Interruptions)
MADAM SPEAKER: Please sit down. ...(Interruptions)

SHRI RAM SINGH RATHWA: Hon'ble Madam
Speaker, through you | would like to ask the Hon'ble
Minister. ...(Interruptions)

11.02 hrs.

At this stage Shri Premdas and some other Hon'ble
Members came and stood on the floor near the Table.

...(Interruptions)
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[Translation]

MADAM SPEAKER: Today it is International Women's
Day. It is the feeling of the entire House that the House is
conducted smoothly.

...(Interruptions)

SHR! RAM SINGH RATHWA (Allahabad): Kindly
listen to me for a minute. ...(Interruptions)

MADAM SPEAKER: At first, please sit down, then |
will listen to you.

...(Interruptions)
[English]
MADAM SPEAKER: Nothing will on record.
...{Interruptions)*
[Translation]
MADAM SPEAKER: Please sit down.
...(Interruptions)
[English]

MADAM SPEAKER: When | am standing, Why are
you standing then?

...(Interruptions)
[Translation]

MADAM SPEAKER: All of you, Please go and take
your seat.

...(Interruptions)

MADAM SPEAKER: Kindly do not do so on Women's

Day.
...{Interruptions)
MADAM SPEAKER: Please sit down.
...{Interruptions)
11.03 hrs.

At this stage, Shri Premdas and some other hon.
members went back to their seats.

...(Interruptions)

*Not Recorded.

SHRI MULAYAM SINGH YADAV (Mainpuri): Hon'ble
Madam Speaker, We congratulate you on Women's Day.

[English]

MADAM SPEAKER: When nothing is going on record,
why are you talkking?

...(Interruptions)*
[Translation]
MADAM SPEAKER: Mulayam Singh ji, Please sit
down. ...(Interruptions)
[English]
MADAM SPEAKER: Nothing is going on record.
...{Interruptions)
[Translation]

MADAM SPEAKER: You work so hard, but that does
not go on record. When | call you, give you time, then if
you speak, it will also go on record.

...(Interruptions)

SHRI SHAILENDRA KUMAR: There is the issue of
electricity in Uttar Pradesh. Kindly give me time to speak.
...(Interruptions})

MADAM SPEAKER: | will give you time. Please sit
down.

...(Interruptions)

MADAM SPEAKER: Mulayam Singh ji, | will give you
an opportunity to speak.

...(Interruptions)
MADAM SPEAKER: Who is to Speak?
Rewati Raman Singh ji

SHRI REWATI RAMAN SINGH: Hon'ble Madam
Speaker, Uttar Pradesh is a state with its 22 crore
population. The Government of India had said about the
reorganisation of Uttar Pradesh. Among the eight states,
Uttar Pradesh has also signed. Outstanding dues of the
power bill are that of the previous government and Uttar
Pradesh is ready to pay it. Budget session is on in that
state. Today at 12 in the night, the power will be
disconnected and there will be chaos in the entire State
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of Uttar Pradesh. Now it is thrashing season for the farmers.
After reaping of crops, wheat is coming to the thrashing
floor. If power is disconnected in this way, there will be
chaos in entire Uttar Pradesh. | urge upon you to call the
minister of power to make a statement in this House that
Power grids won't disconnect power in Uttar Pradesh.
...(Interruptions)

MADAM SPEAKER: All right. Now you ask your
question.

...(Interruptions)

SHRI SHAILENDRA KUMAR: Madam, Please give
some directions.

MADAM SPEAKER: That | cannot do, they have
heard.

SHRI SHAILENDRA KUMAR: Please give some
directions in this regard.

MADAM SPEAKER: The Speaker cannot give
directions. He has heard. Please do not disturb now.

11.06 hrs.
ORAL ANSWERS TO QUESTIONS

[Translation]

MADAM SPEAKER: Q. No. 161, Shri Ramsinh
Rathwa.

[English]
Management of Mineral Resources

+
*161. SHRI RAMSINH RATHWA:

SHRI PK. BIJU:
Will the Minister of MINES be pleased to state:

(a) the percentage of exploration of the total mineral
wealth of the country undertaken so far;

(b) whether exploration activities being carried out
by various agencies are adequate to tap the mineral
reserves across the country;

(c) if so, the details thereof;

(d) if not, the reasons therefor; and

PHALGUNA 17, 1934 (Saka)

to Questions 6

(e) the steps taken/ proposed by the Government to
scale up the quality of mineral resources exploration,
extraction and also to strengthen their management in the
country?

THE MINISTER OF MINES (SHRI DINSHA PATEL):
(a) to (e} A Statement is laid on the Table of the House.

Statement

(a) India has a total land area of 32.80 lakh square
kilometres (sq. km). Geological Survey of India [GSI], as a
part of regional exploration has completed baseline
geological mapping of 30.90 lakhs sq. km. This led to
identification of an area of 5.71 lakh sq.km. having high
potential for mineral resources. For further enhanced
exploration, GSI| is undertaking geophysical and
geochemical mapping and has completed geochemical
mapping of 3.28 lakh sq. km. and geophysical mapping of
1.95 lakh sq. km.

(b) to (e) Based on the baseline mapping carried out
by GSlI, a number of exploration agencies such as Atomic
Minerals Directorate, Mineral Exploration Corporation
Limited, State Directorates of Geology and Mining, State/
Central Undertakings and private enterprises are engaged
in detailed exploration of mineral deposits. Mineral
exploration is a continuous process. GSlI, being the
principal agency for mineral resource assessment of the
country, has taken the following major steps for accelerating
mineral exploration:

. Government restructured GSI in October 2011 and
created 1353 technical posts.

. Inducted more than 400 geoscientists in GSI since
2011.
. Adoption of muitisensor aero-geophysical airborne

surveys and Hyper spectral mapping.

. Integrated surveys for targeting concealed and deep-
seated mineral deposits.

. Introduction of high precision gravimeter, total field
magnetometer for geophysical surveys and state-
of-the-art chemical analyses instruments for
generating precise elemental data.

. Acquiring state of art and modern Ocean Going
Research Vessel to replace existing Research
Vessel.
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For further strengthening the management of mines
and minerals, Mines and Minerals [Development and
Regulation] [MMDR] Bill 2011 has been introduced in the
Lok Sabha on 12.12.2011 to replace existing MMDR Act
of 1957.

[Translation]

SHR!I RAM SINGH RATHWA: Madam Speaker,
according to Earnest and Young Report in India only 7 to
9 per cent Mineral Institutes are engaged in the exploration
of minerals, whereas in countries like Australia the geo-
Physical and geo-chemical explorations are made by cent
per cent mineral institutions. | want to know from the Hon.
Minister why in India the exploration of minerals are being
made 7 to 9 per cent by Mineral Institutions and the steps
being taken by the government to step it up?

SHRI DINSHA PATEL: Madam, the question asked
by the Hon. Member is divided in 4 parts. Part - A, Part -
B, Part - C, and Part - D. Coal Lignite is in Part A, Atomic
Minerals are in Part B, Metallic and Non-metallic mineral
are in Part C, 87 minerals have been divided in it. The
Minor minerals are with the state. The minor minerals
have been distributed to the state. Besides this, the other
minerals include Asbestos, Boxite, Chromium, Copper ore,
Gold, iron ore, Lead, Manganese ore, Precious stones
and Zinc etc; All these metals are related to my
Departments. Except this, mines and minerals all are related
to states. It includes Stones, Lime, Earth, Gravel granites
etc., and the atomic minerals are related to the Department
of Atomic.

The question asked by the Hon. Member, about the
position of our minerals in comparison to the world. It is
= Lead contents in the world is 89 million tonnes and in
India it is 2.6 million tonnes. Iron in the world is 179 Billion
tonnes and in India it is 28.52 Billion tonnes and it is likely
to increase. Boxite in the world is 28 Billion tonnes in India
it is 3.48 Billion tonnes Gold contents in the world is 52000
tons and in India it is 665.70 tons. The world figures about
Dolomite are not available but in our country it is 7.7
Billion tonnes. World figures an Lime stone are not
available, but in our country it is 184 billion tonnes. The
copper contents in the world is 680 million tonnes and in
India it is 12.29 million tonnes. The Diamond in the world
is 600 million karet and in India it is 31.92 million karet.
Manganese in the world is 630 million tonnes and in India
49 million tonnes Silver contents in the world in 540 million

MARCH 8, 2013

to Questions 8

tonnes and in India 0.028 million tonnes. Zinc contents in
the world is 250 million tonnes and in India 12 million
tonnes. India is making efforts to increase all these
minerals and the resources whatever are required for it,
we are exploring in space, land and sea.

In addition to it, about dolomite, the data about the
world are not available with me. The Hon. member has
asked about the measures that are being taken, how to
increase it by conducting a survey on land and in sea We
are also making trying to see how the aerial survey could
be done for it. As | have said the Iron which is 28.52 billion
tonnes, how we can get it more, efforts are being made
towards it.

SHRI RAM SINGH RATHWA: Madam, in India the
companies equipped with modern technologies in the field
of mineral wealth are very few. Only Odisha Mining
Corporation, NMDC have the modern equipments. But
these government companies work for their own
exploration. | want to know from the Hon. Minister whether
government is considering to encourage Private companies
through 49 per cent Foreign Direct Investment? If so, why
and if not why? Please state.

SHRI DINSHA PATEL: Madam, | have already told
that efforts which are to be done by the G.S.l. and the
government that are being done. The marine which we
have for exploration under the sea is old one and so it has
been decided to purchase new marine. The exploration
which we undertake today that is upto 35000 meter but
after the new marine we will be able to explore upto 6000
meter. We have had contract for it with Korea. The Koreian
marine will be available after six months this year. About
explorations | have told survey is being done. Land survey
is being done and sea survey is also being done. We are
trying to conduct more and more survey through
government. | hope we will go much ahead in the
explorations which we have to carry out. The purchases
through private companies are being made since 2008 in
the country. The question of which he has asked about
private companies, some solution of it will also be worked
out.

[English]

SHR! PK. BIJU: Madam, mineral mining industry is
giving 2.2 per cent to 2.5 per cent to our GDP. As a whole
the mining industry gives ten to eleven per cent to our
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GDP. Now-a-days, in the mining industry, our economic
growth is being looted by some companies. The last one
is Coalgate Scam of Rs. 1.86 lakh crore. It is three times
of our education budget, four times of our health budget
and two times of our petroleum subsidy, but our
Government is not ready to stop this wrong-doing in the
mining industry.

Madam Speaker, through you, | would like to ask
one question to the hon. Minister. What are the steps taken
by the Central Government to stop the wrong-doing and
protect the mining sector in our country and for using it for
the welfare of the Indian population?

[Translation]

SHRI DINSHA PATEL: Madam, the Hon. Member
has said about the loot. All efforts are being made to stop
illegal minings. Whether it is in Odisha, Goa or Andhra
Pradesh, efforts are being made to stop illegal minings.

He has said about investment. We are allowing FDI
in mining sector. We have also to work in FDI sector and
has to go ahead and allow it. | accept that the share of this
sector is 2.4 percent. Coal and all other minings are 2.4
percent. But about 0.87 percent of my Department is related
to the development of the country. How the mining sector
be expanded, all efforts are being made in that direction.
All the provisions have been made for the better working
of mining sector and all steps are being taken to stop
illegal minings.

[English]

DR. RATNA DE: Madam, as we do know, there is a
need for proper management of our minerals. Some States
are rich in minerals, for example, Odisha. Will the Ministry
give extra advantage to such States? What is the mineral
potential of West Bengal?

[Translation]

SHRI DINSHA PATEL: Madam, | accept that every
state can work with its own system in the field of minerals
which are in their respective states. The provision of this
is in the Act and the rules. | agree that in the case of major
and minor minerals of that state, the state can work in
accordance with their law in the field of minor minerals.
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They can make legislation in that regard. They can stop
it and stop the illegal minings. How this has to be
implemented, all provisions have been laid there in. The
central Government and the state governments are jointly
making efforts for it. All these provisions have been made
in the new legislation, MMDR Bill 2011 which has to
come. Presently, it is with the Standing Committee. When
it is passed, | think the obstacles which are there, many
of them will be removed.

[English]

SHRI RAJAIAH SIRICILLA: Thank you, Madam, for
giving me this opportunity.

Power has become an essential commodity and it
has become a costliest component. For generation of
power, coal is required in a bigger way. Now-a-days, if
you take the case of Andhra Pradesh, out of 24 hours, we
have 'given the guarantee to provide power for at least
seven hours, but even that also we are not able to give
because of shortfall in generation. There is a huge gap
between supply and demand. To reduce this gap, we
need to increase the generation capacity.

In Bhupalapalli area of my constituency in Warangal,
we have two power generation projects with a capacity of
500 MW each, and another project with a capacity of 800
MW that are coming up. Everything like land, water and
infrastructure is available, but only coal is not available
there. If coal linkage is given to this power plant, then 800
MW of additional power can be produced in this area,
which could then cater to the needs of the people of the
Telangana Region of Andhra Pradesh.

[Translation]

SHRI DINSHA PATEL: Madam Speaker, the hon.
Member has asked the question about coal and power. |
think he should ask it from department of coal and power.

MADAM SPEAKER: Alright. Shri Nama Nageswara
Rao.

SHRI NAMA NAGESWARA RAQO: Madam, the hon.
Minister has said in his reply that total land of India is 42.8
lakh square kilometer, the complete survey has not been
done till date. The geological survey regarding minerals
has not been completed so far. They have identified and
has said that according to the survey there are high
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potential minerals in 5.71 lakh square kilometer. The hon.
Minister has also compared India with the world and has
told that what minerals are this side and what minerals are
in the world. Today, the mineral resources, the wealth of
minerals are very important for the country. The minerais
available in India today, are also being imported, for
instance, coal. An hon. Member has just now talked about
Andhra Pradesh, though it is not related about coal supply,
coal linkage, yet there is darkness in the entire Andhra
Pradesh at present. The hon. Minister has just said that
there is approximately three lakh million tonne coal reserve
in India.

MADAM SPEAKER: You have again come to coal.
He is saying that he cannot reply.

SHRI NAMA NAGESWARA RAO: | am coming to the
subject.

MADAM SPEAKER: You immediately come to the
subject.

SHRI NAMA NAGESWARA RAO: Madam, the coal
reserve at present is three lakh million tonne, the production
today in the country is 500 million tonne. If we see in this
way, we can do production upto 600 years. Even if we
double our production we can use this reserve upto 300
years. In such an important subject, you have just said that
you are bringing new technology. But if you see the
expenditure, during the last three years you have spent 20
crore rupees and 17 crore rupees for Geological Survey
of India and Minerals exploration of India respectively.
There is so much mineral wealth in our country and you
are not doing expenditure to unearth it, there is no target
and planning for it. Is it not failure of the Government? By
when you will complete the exploration, increase the
expenditure? How you will make use of the new technology
because much can be done with it. They are unable to
bring in new technology. | went to ask the hon. Minister
that in spite of minerals wealth, the country is suffering for
minerals. Will you increase the amount for exploration with
a target date?

SHRI DINSHA PATEL: Madam, earlier also, | have
told efforts are being made to survey through GSI to that
extent as it is with the latest technology. | agree that we
are making our best to find out the location of our mineral
wealth through survey maps, helicopter aerial survey and
marine ship survey with technical advancement. He has
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said that material is there and research process continues.
However, it is very difficult to tell that as to what is where,
at what depth and how it would be obtained. Therefore, in
the 11th plan 925/- crore rupees were provided for the
period 2007-12, provision was made in the 9th plan and
now in 12th plan also 2004 crore rupees have been
provided for it. Therefore, it is seen that how can we
increase plan and non- plan expenditure, how the reach
is done and how the new technology is applied. It is also
seen that how can research be done through new
technology of the world. Japan, Korea, Canada, Australia
have new technology. We are also trying to see that how
can we work with these technologies and go ahead.

MADAM SPEAKER: Question No. 162— Shri Danve
Raosaheb Patil.

SHRI NAMA NAGESWARA RAQO: Madam Speaker.
...(Interruptions)

[English]
MADAM SPEAKER: Nothing is going on record.

...(Interruptions)*

Misuse of Subsidised LPG Cylinders

*162. SHRI DANVE RAQSAHEB PATIL: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government proposes to change
the colour of subsidized LPG cylinders for identification
and also to prevent its misuse in the open market or for
commercial purpose;

(b) it so, the details thereof;

(c) the time by which such cylinders are likely to be
introduced by the Qil Marketing Companies (OMCs); and

(d) the other steps taken/ being taken by the
Government to check black marketing of subsidised LPG
cylinders?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) A statement is laid on the
Table of the House.

*Not recorded.
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Statement

(a) to (c) There is no proposal under consideration
of Government to change the colour of subsidized LPG
cylinder. Public Sector Oil Marketing Companies (OMCs),
namely, indian Oil Corporation Limited (IOCL), Bharat
Petroleum Corporation Limited (BPCL) and Hindustan
Petroleum Corporation Limited (HPCL) have already
introduced different colours/size for domestic and non-
domestic LPG cylinders for controlling malpractice/
irregularities in the supply of domestic LPG for unauthorized
use. LPG for non-domestic use is sold in 5 kg. 19 kg. 35
kg. & 47.5 kg. cylinders and these cylinders are easily
identifiable by size and colour (oxford blue/ bus green
colour). Domestic LPG cylinders are sold in 5 kg. & 14.2
kg red coloured cylinders.

(d) OMCs undertake regular surprise inspections at
distributor's premises, conduct refill audits and surprise
checks at customer's premises and en-route checking of
delivery vehicles. If LPG distributors are found guilty of any
malpractice, punitive action is taken in accordance with
provisions of the Marketing Discipline Guidelines (MDG).

[Translation]

SHRI DANVE RAOSAHEB PATIL: Madam Speaker,
my question was whether you are going to make some
changes in the color of subsidised gas cylinder and that
of non- subsidised gas cylinder to curb the black marketing
of subsidised gas cylinder as earlier all the cylinders were
subsidised but now some of the cylinders have become
non- subsidised. Of all the cylinders only; nine cylinders
per year have been subsidised and the price of such
cylinder is 942/- rupees thus the difference of price is
521/- rupees, but there is a lot of problem in it. To curb its
black marketing they have taken a step that the cylinder
of five kilograms and 14.2 kilogramme would be for
domestic use, with the difference of only size. Here, through
you, | would like to ask the hon. Minister, that since 50%
people in the country do not use gas but someone
purchases a gas cylinder from a subsidy entitled consumer
for his commercial use what steps are being taken by the
Government to check the purchase of such cylinder?

[English]

SHRIMATI PANABAKA LAKSHMI: Madam, there are
four types of non-subsidised cylinders available in 5 kgs,
19 kgs, 35 kgs and 47.5 kgs. In the case of commercial
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cylinders, there is a colour difference. In the case of
subsidized cylinders, there is no change in the colour(red).
We are getting it in 5 kgs and 14.2 kgs. To curtail this black
market, we have introduced Know Your Customer (KYC)
Scheme. Through that, we have received forms from the
customers throughout India. There is one connection per
family. Through this also, we can curtail this black
marketing.

We have received the request from all the hon.
Members as also from organizations for increase in the
number of gas cylinders. Based on that, our Ministry has
increased the cap from six cylinders to nine cylinders.
Through that also, we curtail the black marketing. There
are other procedures also to curtail the black marketing.

[Translation]

SHRI DANVE RAOSAHEB PATIL: Madam Speaker,
just now the hon. Minister has said that he is going to
increase the cap from 6 cylinders to 9 cylinders are not
sufficient for a BPL family living in a rural area. They
require at least 12 cylinders per year. Unless and until you
provide 12 cylinder, a labour in Maharashtra gets only
140/- rupees as his wage. ...(Interruptions)

MADAM SPEAKER: Piease ask your question.

SHRI DANVE RAOSAHEB PATIL: Madam, | am
coming to the question. There a labourer gets Rs. 145/- as
wages as such it is very difficult for him to buy cylinder
costing Rs. 952/-. | would demand that instead of 9
cylinders, each family should be provided at least 12
cylinders. ...(Interruptions)

Madam, she has stated that we investigate the van
at the originating place. We depute our staff at the premises
for this purpose. | would like to know that how many such
cases have so far been came to your notice?
...{(Interruptions)

[English]

SHRIMATI PANABAKA LAKSHMI: Madam, about 90
per cent population are using nine cylinders. Based on the
survey, normally six cylinders are enough per family.
...(Interruptions) 1 am telling this based on the survey.
...(Interruptions).

MADAM SPEAKER: Nothing else will go on record.

...(Interruptions)*

*Not recorded.
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[Translation]

MADAM SPEAKER: You please let the Lady Minister
speak.

...(Interruptions)

MADAM SPEAKER: You please sit down and let her
speak.

...(Interruptions)

MADAM SPEAKER: What are you doing? Let her
speak. Don't behave like that.

...(Interruptions)

MADAM SPEAKER: Please don't do that.
...(Interruptions)

MADAM SPEAKER: Please sit down.

| ...(Interruptions)

MADAM SPEAKER: Please don't do that.
...(Interruptions)

MADAM SPEAKER: | know you people are deeply
agitated. However, it should be kept in mind that she is a
lady and it happens to be Mahila Diwas today.

...(Interruptions)
MADAM SPEAKER: Please sit down.
' ...(Interruptions)
MADAM SPEAKER: Shri K.S. Rao.
...(Interruptions)
MADAM SPEAKER: Please sit down.
...(Interruptions)

MADAM SPEAKER: Please don't get agitated like
this.

...(Interruptions)

MADAM SPEAKER: Please don't get agitated so
much.

...(Interruptions)
MADAM SPEAKER: Sit down, please.

...{Interruptions)
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MADAM SPEAKER: Ganesh Singh ji, kindly sit down.
...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]
MADAM SPEAKER: Toofani Saroj ji, please sit down.
[English]
MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)*

DR. K.S. RAO: Madam, with the forest cover coming
down regularly, the usage of cooking gas is spreading to
even villages. So, the consumption is very high these
days. Even a poor person is also using cooking gas
cylinders now. In this background, the cost of carrying
cylinders over long distances has become very high, and
there is a risk involved in poor men carrying cylinders on
cycles over long distance. Keeping this in view, is the
Government thinking in terms of increasing the number of
gas agencies so that the distance will come down and it
will be convenient for the poorer sections of the society?

...(Interruptions)*
[Translation]

SHRI DANVE RAOSAHEB PATIL: Madam Speaker,
my question was not like that.

...{Interruptions)
MADAM SPEAKER: Now your turn is over.
...{(Interruptions)
MADAM SPEAKER: Now, you please sit down.
...(Interruptions)
[English]

SHRIMATI PANABAKA LAKSHMI: Madam, we have
launched Vision 2015 scheme to provide LPG connections
to the people in rural areas and also to help women in the
rural areas. Our aim is to ensure that 75 per cent population

*Not recorded.
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gets LPG connections. We want to provide LPG dealerships
in every Mandal Headquarters. ...(Interruptions)

[Translation]
MADAM SPEAKER: Shri Gorakhnath Pandey.

SHRI GORAKHNATH PANDEY: Madam Speaker, |
would like to know from the Hon. Lady Minister, through
you, that 90 to 95 per cent households use LPG in the
cities, towns and villages today.

Madam supply of gas cylinders has been increased
from 6 to 9 cylinders by the Hon. Minister while our demand
is that it shouid be made 12 or more cylinders. However,
there is one more problem and that is of short supply and
under weighing. An average and poor family wants to buy
gas cylinder by arranging money for that but he is
compelled to buy it from the black market. Joint family
system is there in the villages. About fifty or more persons
live under one roof even today. They cannot do with S
cylinders. This needs to be increased to more than 12
cylinders. It happens to be Mahila Diwas today. Madam
Speaker, you are also a lady, our leader of Opposition
also happens to be a lady. Incidentally, Hon. Minister who
is answering my question also happens to be a lady. The
House will be fortunate to have an assurance from the
Hon. Lady Minister to the effect that under weighing in
cylinders will be stopped and gas supply to the villages
will be ensured.

MADAM SPEAKER: Allright, now you please take
your seat.

SHRI GORAKHNATH PANDEY: Will she increase
the number of cylinder to 12 from nine? Will she give an
assurance to this effect to the House?
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[English]

SHRIMATI PANABAKA LAKSHMI: Madam, every year
we are providing nearly one crore gas connections in the
country. Through Rajiv Gandhi Gramin Vitarak Yojana, we
are expanding to rural areas also. There is a shortfall, |
agree with the hon. Member. But every householder can
get one connection... (Interruptions) Madam, after the
introduction of KYC norms, the domestic consumption has
come down. Earlier, they misused the cylinders and they
gave them to commercial people. After the KYC norms
were implemented, the commercial growth rate also
increased—it was nearly 12.5 per cent this year during
September-January 2013. The domestic consumption has
also come down to 1.8% during the same period.

Companies Suspended from Trading
+

*163. SHRIA. GANESHAMURTHI:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of FINANCE be pleased to state:

(a) the number of companies suspended from
trading of shares along with the reasons therefor during
the last three years and the current year;

(b) the effect of such suspension on the investors;

(c) whether some of these companies have been
relisted in the trading exchanges recently;

(d) if so, the details thereof; and

(e) the steps taken/being taken by the Government
to protect the interests of the small investors in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) A Statement is placed on the
Table of the House.

Statement

(a) 1125 companies were suspended from trading during the period April 1, 2009 to February 25, 2013 mainly due
to non-compliance with the listing agreement and also due to non-payment of listing fees. Year-wise data on suspension

of companies from trading in various exchanges is given below:

Name of the Exchange 2009-10 2010-11 2011-12 2012-13 Total
(upto 25-02-2013)
1 2 3 4 5 6
BSE Ltd. (BSE) NIL 75 24 144 243
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1 2 3 4 5 6
National Stock Exchange of india Ltd. (NSE) 9 7 6 10 32
U.P. Stock Exchange Ltd. (UPSE) 1 Nil 8 9 18
Ahmedabad Stock Exchange Ltd. (ASE) 370 Nil Nil Nil 370
Bhubaneshwar Stock Exchange Ltd. (BhSE) Nil Nil 29 Nil 29
Madhya Pradesh Stock Exchange Ltd. (MPSE) Nil Nil 195 Nil 195
Calcutta Stock Exchange Ltd. (CSE) 1 1 97 46 145
Madras Stock Exchange Ltd. (MSE) 39 1 53 Nil 93
Total 420 84 412 209 1125

The details of the companies suspended from Stock Exchanges are given on the websites of the respective Stock
Exchanges. Of the 1125 companies suspended, 705 Companies have been suspended by the Regional Stock Exchanges
where there is no trading. Remaining 420 companies have been suspended by NSE, BSE and CSE (Trading Exchanges).
Of these 420 companies, suspension for 148 companies has been revoked by the Exchanges. Details thereto are given

below:

NSE BSE CSE

Number of companies whose suspension from trading has been revoked 5 109 34

The Stock Exchanges have laid out a framework
and follow certain procedure before suspending companies
from trading. The Exchange gives adequate notice to the
market participants, including investors, about the proposed
suspension / revocation. In case of suspension of trading
of shares of a company by the Stock Exchange, the scrip
would no longer be traded on that exchange till such time
of suspension. Accordingly, an investor may not be able
to buy or sell the shares through that Stock Exchange
where the scrip is suspended. However, the investor will
be able to encash the value of shares whose trading is
suspended if they are able to find a willing buyer for the
shares, outside the exchange platform. Further, the
company whose shares have been suspended will not be
able to raise capital during the period under suspension.

Periodically, the Stock Exchanges disclose the details
of compliance or otherwise by the listed companies with
respect to various requirements of Listing Agreement
including those relating to corporate governance, on their
website for the information of the companies and investors.
The Exchanges also display on their website, every quarter,

the name of the promoters, directors and compliance officer
(alongwith their PAN and DIN) of the listed companies
who have failed to comply with any clause of the listing
agreement. SEBI and Exchanges also impart education to
investing public on a regular basis to observe due diligence
before investing in securities listed in the stock market.
The awareness material provided by SEBI, inter-alia,
includes do's and don'ts for the investing public and gives
details on the issues that an investor needs to focus on
while investing, such as risk factors pertaining to the issue,
IPO Grading/Credit rating, business overview, background
of promoters, outstanding litigations and defaults, if any
etc. Further, it also gives details about the rights and
responsibilities of the investors.

SHRI A. GANESHAMURTHI: Madam, as per the
statement made by the hon. Finance Minister, only in the
case of 148 companies, suspension has been revoked by
the exchanges. In that case, what happened to the
remaining 977 trading companies? May | know whether
they are not interested to come into business or is there
any other reason behind it?
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SHRI P. CHIDAMBARAM: Madam, when a company
is suspended, unless the company complies with the
requirements of listing, it cannot be re-listed again. Maybe,
they are unable to comply with the conditions of listing; as
long as they remain non-compliant, they will remain
suspended. Delisting is a final order. A company may be
delisted - it is quite possible that many of them may not
wish to be listed again because they cannot comply with
the conditions of listing. There is a very comprehensive
listing agreement. They have to sign it with each exchange.
It is a very rigorous agreement. If they are not able to
comply with the listing agreement conditions, they cannot
list and they will not list. SHRI A. GANESHAMURTH!: Due
to delisting of companies during 2009-2012, whether the
investors are able to recover the amount of money that got
blocked? If so, what are the details?

SHRI P. CHIDAMBARAM: When a company's listing
is either suspended or company is delisted, the company’s
shares cannot be traded on the stock exchange. When a
company is suspended the shareholder can sell the share,
if there is a willing buyer outside the stock exchange. If the
company is delisted, the owner is obliged to buy-back the
shares at the fair-value. That is a complicated procedure,
where the fair value has to be decided by the valuer. As
far as the proportion is concerned, it is a very small
proportion. For example, in the NSE, the total market cap,
say on the 6th March was Rs. 64,86,850 crore, but the
market cap of the suspended companies is only 0.12 per
cent. It is a very small percentage of the total market cap.
Likewise, in the BSE, the market cap of the suspended
companies is only 0.1 per cent of the total market cap. It
is a very small amount, but of course, the shareholder
suffers. But the shareholder suffers because the company
in which he invested, turns out to be a company which
cannot comply with the listing agreement.

[Translation]

SHRI EKNATH MAHADEO GAIKWAD: Madam
Speaker, | had asked a question as to what steps have
been taken or are being taken to safeguard the interests
of small investors, that was not included in the reply. All
these problems are the creation of Chief Promoter and
company get closed as a result of that and suspension
takes place.

My question is like that as to what action Government
is likely to take to safeguard the small investors and whether
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any benefit likely to accrue under Rajeev Gandhi Equity
Scheme?

[English]

SHRI P. CHIDAMBARAM: Non-compliance with the
listing agreement, in fact, harms the investor more than
anything else. If a company is not compliant, it should not
be allowed to trade. When the exchange suspends the
company in order to protect the investors in the market, the
exchange gives adequate notice to the market participants
about the proposed suspension. The suspension comes
into effect only after 21 days. During that period the share-
holder has an exit option. He can exit from the company.
Suspension also prevents new investors from trading in
these securities. In the case of delisting, the promoter
acquires shares at an exit price. As | said a little while
earlier, 'shall provide an exit price to the remaining share-
holders from one year from the date of delisting, pursuant
to the Securities and Exchange Board of India Regulations
2009'. | am not saying that the share-holder is not affected.
The share-holder is affected because he has chosen a
wrong company or the company that he has chosen turns
out to be a bad company which is unable to comply. There
is a price to be paid but there is a period during which you
can exit in the case of suspension and there is a provision
for the promoter to acquire the shares at an exit price
under the regulation that | have mentioned above.

[Translation]

SHRI ARJUN RAM MEGHWAL: Thank you, Madam
Speaker. Just now while replying the Hon. Minister stated
that investors suffer due to company. We know that
companies are registered, join the share market, give
popular slogans, publish literature which has public appeal
as a result of which small investors get swayed towards
them. We already know this but the answer which has
been given by the Hon. Minister states that

[English]
“The investor will be able to encash the value of
share whose trading is suspended.”

[Translation]

Madam, | would like to know from the Hon. Minister,
through you, the number of people encashed the value of
share the number of people helped in getting back their



23 Oral Answers

money or whether any such mechanism proposed to be
developed to take care of it?

[English]

SHRI P. CHIDAMBARAM: Madam, | think | need to
explain. The stock exchange is a market place. It is a
private entity. SEBI is a regulator. SEBI lays down
regulations to ensure that the market place is properly
regulated. But the stock exchange is like any other market
place and in a market place, there will be a few persons
who do not comply with the law. If a share-holder invests
in such a company, as | said, he does suffer a little pain.
But the regulations are so designed that when you propose
to suspend the company from the stock exchange, enough
notice is given to the share-holder. When you de-list a
company, there is one year period during which the
promoter has to buy back but there is no mechanism by
which either the Government or the regulator can
compensate the share-holder. Market is based on risk
perception and risk assessment. There is no way in which
the Government can compensate the share-holder. That is
not the principle on which the stock exchange or the
market works.

RAJKUMARI RATNA SINGH: Madam Speaker,
through you, | would like to ask the hon. Minister whether
these share trading companies are following rules because
often they take investors' money and manage the portfolio.
When they manage the portfolio they can do private
business and also sub-broke the money and finally use
that money to get more volume for trading. | have a case
which | have given to the Minister in August and to which
| have not got a reply. It is one of India’s biggest trading
houses which is indulging in a lot of malpractices. SEBI is
not taking enough action on them. | will give him a further
representation of certain people who are investing in these
big share companies with their portfolios, where they are
not being given correct information. Every trading which is
done today has to be, as per the rules of SEBI, voice-
taped. These big companies do not follow this and they
are misusing lots of investors' money. So, | would request,
through you Madam that the Minister takes necessary
action and SEBI should come down on these share trading
companies where volumes of money are being misused
in the name of somebody else.

SHRI P. CHIDAMBARAM: Madam Speaker, obviously
unless the hon. Member mentions the name of the
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company, | don't know which company she has in mind.
| receive dozens of representations and | am sure her
representation has been marked down to the officer
concerned of the SEBI and action is being taken. If she
gives me a reminder or tells me as | leave the House
which is the company she is talking about, | will find out
what action has been taken and convey it to her. But | do
not know what the hon. Member meant by a share trading
company. We are here talking about companies that are
listed on the Stock Exchange. The listing is either
suspended and then revoked if they are compliant or the
company is de-listed permanently. That is the question |
am answering. But if the hon. Member has some other
company in mind which buys and sells shares in the
market, that is a different thing.

RAJKUMARI RATNA SINGH: | am talking about
brokering companies.

SHRI P. CHIDAMBARAM: That is not the thrust of
this question. Share broking is a legitimate business. But
if a share broker violates the law, then we will have to find
out which law is violated and action will be taken. But
share broking is a legitimate business in this country.

[Translation]

Orphan and Destitute Children

+
164.  DR. KIRIT PREMJIBHAI SOLANKI:
SHRI KAPIL MUNI KARWARIA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of orphan and destitute children in
the country at present;

(b) the number of such children including girls
adopted during each of the last three years and the current
year; State/UT-wise;

(c) whether the Government has formulated/
proposes to formulate any scheme to provide homely
environment to destitute/neglected and orphan children in
the country;

(d) if so, the details thereof; and

(e) the funds sanctioned, released and utilised by
the States/UTs for the purpose during the said period?
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THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) There is no authenticated data available centrally
regarding the number of orphan and destitute
children in the country as this number is
fluctuating in nature.

(b) As per the information reported by adoption
agencies / State Governments to the Central
Adoption Resource Authority (CARA), the State/
UT-wise number of children, including girls,
adopted during each of the last three years and
the current year is at enclosed Annexure-l.

(c) and (d) The Ministry of Women and Child
Development is implementing the centrally /
sponsored Integrated Child Protection Scheme
(ICPS) for rehabilitation and reintegration of
children in difficult circumstances including,
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orphan and destitute children. Under iCPS,
financial assistance is provided to State
Governments/UT Administrations for both
institutional care and non-institutional care, such
as adoption, sponsorship and foster-care for such
children. Accordingly, grants are provided for
setting up and maintenance of Homes of various
types, adoption agencies as well as Open
Sheiters in Urban and Semi-Urban areas,
wherein children are provided with services
required for ensuring their well being and
development such as shelter, food, education,
vocational training, counseling etc.

(e) The State/UT-wise and year-wise details of funds
sanctioned and released to the State | Governments/UT
Administrations under the Integrated Child Protection
Scheme (ICPS) during the last three years and current
year are given in the enclosed Annexure-ll. The funds
released to the State Governments/UT Administration are
generally utilised by them. However, the unspent balance,
if any, is adjusted from the eligible grant for the subsequent
year.

Annexure-|

Number of Inter-country adoptions (NOC issued by CARA) and In-country adoptions

Sl. No. State 2009 2010 2011(Jan, 2011 2012 (April,
to March, 2012 to

2012) December, 2012)

1 2 . 3 4 5 6

1. Andaman and Nicobar Islands 0 19 20 0
2. Andhra Pradesh 237 500 496 162
3. Arunachal Pradesh 5 2 2 0
4. Assam 11 20 109 43
5. Bihar . 3 61 199 32
6. Chhattisgarh 0 65 79 21
7. Delhi 210 303 376 193
8. Goa 20 66 41 16
9. Gujarat 181 190 187 64
10. Himachal Pradesh 0 6 5 0
11. Haryana 33 64 58 52
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2 3 4 5 6
12. Jharkhand 0 81 122 38
13. Karnataka 142 499 448 158
14. Kerala | 101 309 258 237
15. Manipur 7 8 16 2
16. Madhya Pradesh 37 46 117 134
17. Maharashtra 826 1589 1462 696
18. Mizoram 31 159 52 8
19. Meghalaya 0 0 1 0
20. Nagaland 0 0 0 5
21, Odisha 137 390 683 152
22. Pondicherry 27 38 28 18
23. Punjab 61 130 105 76
24. Rajasthan 44 157 213 122
25. Tamil Nadu 177 690 710 307
26. Tripura 8 12 48 1
27. Uttar Pradesh 10 223 120 78
28. Uttrakhand 0 6 3 0
29. West Bengal 210 653 595 236
Total 2518 6286 6553 2851
* Figure likely to increase.
Annexure-ll
State/UT-wise and year-wise details of funds sanctioned and released to the State Governments/UT
Administrations under the Integrated Child Protection Scheme (ICPS)
during the last three years and current year
SI. No. Name of the State Amount sanctioned [Rupees in Lakhs]
2009-10 2010-11 2011-12 2012-13
(Upto
05-03-2013)
1 2 3 4 5 6
1 Andhra Pradesh 504.49 902.54 2038.24 1689.48
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1 2 3 4 5 6
2 Arunachal Pradesh - - - 147.05
3 Assam 129.92 301.79 - 740.36
4 Bihar - 604.58 115.22 871.78
5 Chhattisgarh 206.13 - - 397.30
6 Guijarat 269.42 490.54 626.37 1213.28
7 Haryana 25.89 371.86 147.29 748.85
8 Himachal Pradesh - - 314.47 -
9 Jharkhand - - 420.67 -
10 Karnataka 203.11 381.67 1410.91 1856.50
11 Kerala 149.16 320.21 333.33 -
12 Madhya Pradesh 481.62 - 240.31 1223.10
13 Maharashtra - 3730.28 1174.79 976.71
14 Manipur 105.42 202.29 216.16 -
15 Meghalaya - 102.13 211.25 474.30
16 Mizoram - 195.36 225.46 504.95
17 Nagaland 190.12 - 942.51 838.32
18 Odisha 146.42 545.38 546.98 671.33
19 Punjab - - 574.65 -
20 Rajasthan 225.07 332.47 566.55 1422.38
21 Sikkim - - 88.94 -
22 Tamil Nadu 193.12 447.65 1276.56 4326.82
23 Tripura - 221.40 198.38 190.30
24 Uttar Pradesh - - 2142.25 1662.48
25 West Bengal 500.86 186.83 1205.52 487.06
26 Chandigarh - - 17.96 -
27 Daman and Diu - - - 16.53
28 Delhi - 237.29 341.93 1093.98
29 Puducherry - 107.22 - -
Total 3330.75 9681.49 15376.70 21552.86
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DR. KIRIT PREMJIBHAI SOLANKI: | want to ask
about orphan and destitute children. Madam, the Hon.
Minister in the answer given by him today has stated that
the authentic figures of such children are not available
with him. He has also stated that such figures are not
made available as there is always some fluctuations in
them which get increased sometime and get decreased
sometime. It happens to be the International Woman's day
today. The condition of the children is so bad that an
organisation named 'Save the children' has got a survey
carried out through UNICEF about their condition. The
figures that came out from that survey are quite shocking.
Among these children 89 per cent of them are boys, 11
per cent girls. Age of the 49 per cent of children is between
11 to 15 years. 24 per cent children come from other
States. Among them 4.1 per cent children are such who
cannot write their names. 60 per cent of them are such
who do not get medical help on falling ill. 90 per cent of
the children who were victimized at the hands of police
while 92 per cent children happen to be involved in boozing
and drug addiction.

The Hon. Minister has given an evasive reply. |
would like to submit to the Hon. Minister that the children
homes should be registered under Juvenile Justice
Protection and Care of the Children Act-2000. There are
a number of such children homes which have not got
registered and still they are functioning. Some of these are
involved in illegal activities. | would like to know from the
Hon. Minister the number of such children homes which
are not registered? What punishment should be given to
those children homes which are not registered? | would
request the Hon. Minister to enlighten us about this.

SHRIMATI KRISHNA TIRATH: Hon. Madam Speaker,
about the question asked by the Hon. Member, | would
like to say, through you, that the Homes which we have
under ICPS have a total number of 75 thousand children.
As you have said that some of the homes which are
functioning are not registered under ICPS. However, we
are making efforts in this direction. We have written to
State Governments a number of times about this maiter of
unregistered children homes which are functioning as such
asking them that they should be brought under this
Integrated Child Protection Scheme. Some of them did
come under it recently. That is why | have stated that we
do not possess exact figures of total number of helpless
children. However, the children homes functioning under
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us have 75 thousand children. Secondly, you have stated
that among them 89 per cent are boys and 11 per cent
girls. We run four types of homes under the ICPS scheme
which are observation homes, special homes, children
homes and shelter homes. They have CWC (Child Welfare
Committee). All children such as surrendered, abandoned,
orphan, street children are first taken to the CWC from all
parts of the country. Thereafter it is decided by the
Committee whether they are conflict with law or
surrendered. If they happen to be conflict with law, they
are sent to observation homes and special homes by us.
If the children are of young age as per your contention that
some are ignorant and have not been involved in any
crime or offence, in that case we send them to simple
homes where arrangements for their fooding and lodging
education plus conselling are in place. You have stated
that there are addicted children also. Arrangement for their
counselling is there. We provide funds to State Government
in different ways for those children and they take care of
the children.

SHRIMATI KRISHNA TIRATH: Madam, | would like to
tell through you that we do have the monitoring system, as
asked by the Hon. Member, which gets monitored at State,
district and block levels. That is to say that all levels the
monitoring is done. You have stated about adoption. Our
effort is to see that the children who go in these homes get
adopted and get an environment which may help them
grow. We try our best to see that children remain in the
country. We have in country and intercountry adoption
system. Let me give you the figures. 1852 children were
under incountry adopted in 2009 while the inter-country
figure is 606, in the year 2010 incountry figure was 5693
and intercountry figure was 593. Similarly, year 2011 saw
5964 incountry and 589 intercountry adoption while from
April 2012 to December 2012 figures which | have with me
show that 2609 children were adopted in the country.
There are some families which wish to adopt children
which is done through courts because CWC approaches
different agencies and through them adoption takes place.
The number of children adopted under intercountry
category is 242. The children who are adopted are
subjected to detailed counselling and with an eye on
security. As for those who are left out in the homes and are
not adopted, all provisions are made for them till they
attain the age of 18 years. From the age of 18 years to 21
years they are sent to other home. We make efforts to see
that they are trained to make them self-reliant and become
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the part of the mainstream and live a life like other people
do. After attaining majority that is attaining the age of
21-22 from 18 years children remain with us. We want to
see that they get a job. They may join the main society and
live a good life there. That is the direction in which our
efforts move.

SHRI KIRIT PREMJIBHAI SOLANKI: Madam Speaker,
this is about the procedure of adopting the children. If
good people adopt them their life will change and they will
get opportunity and protection. Nowadays many agencies
are engaged in children adopting business. Many
foreigners also adopt them. However one travesty of the
fact is that some of the'adopting agencies are such which
misuse them, they engage them in smuggling activities
and thus exploit them. Whether Hon. Lady Minister would
make any provision in the law for eliminating such people
and will simpliify the adoption procedure while making it
elastic. Whether there will be any monitoring system in
place which will watch about the attitude of the people
adopting these children till they get mature enough?

SHRI KAPIL MUNI KARWARIA: Madam Speaker,
Hon. Minister has stated in his reply that the number of
orphan and destitute children keep fluctuating. This is not
a reasonable reply from the responsible Minister. Kindly
give us the figures of last year at least. Whether Government
have constituted any such monitoring agency to monitor
the procedure of adoption with a view to avoid incidents
of adoption of such children by some wrong person. For
once it was heard that the foreigners who adopt indian
children, they misbehave with them. | would like to know
from the Hon. Minister, through you, whether beside
simplifying the procedure of adoption Government propose
to set up a monitoring committee.

SHRIMATI KRISHNA TIRATH: Madam Speaker, | have
just now stated that whatever homes we have under ICPS
they have 75 thousand children. Presently, some of the
homes are not registered because the Act which was
enacted in 1986 was repealed in 2000. After that it was
amended in 2006, then again a small amendment was
made in the year 2011. We have complete figures in
respect of 75 thousand children that we have now in the
children homes under ICPS.

Secondly, you have mentioned about taking children
overseas after adopting them. Monitoring system is in
place for that. | have stated this thing earlier also. We write
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to embassies of the concerned countries where the child
is because the child are sent through courts while our
adoption agencies located in foreign countries follow the
children for two years. They keep arranging their get
together in Indian missions. The children meet each other
in get together arranged for them in the Indian mission
wherever they have gone after adoption. They are
monitored there to see whether they are properly brought

up.

SHRI POONAM PRABHAKAR: Madam Speaker, first
of all | would like to congratulate you on the occasion of
International Women day. Our colleague Shri Rajaiah
Saheb had discussed about orphans during the zero hour
of last session. | would like to tell the Hon. Minister through
you, that she first stated that she has no figures in this
regard. However, later on she said that 75 thousand
children are there. | would like to know the number of girls
among them and what steps are being taken by the
Government of India to provide them special protection.
Secondly, presently Aadhar cards are being issued in
view of that whether Ministry of Woman and Child Welfare
is taking any strong measures to see that Aadhar Card are
issued to them the orphan girls in particular?

SHRI KRISHNA TIRATH: Madam Speaker, | would
like to tell the Hon. Member, through you, that we have
asked the State figures separately. The figures which were
furnished by the States related to inter-country and
incountry adoptions. | have just now told the yearwise total
number. If you insist | can repeat them. ...(Interruptions)

SHRI RAJAIAH SIRICILLA: What is the total number
of children, you please tell. ...(Interruptions)

SHRIMATI KRISHNA TIRATH: | am telling you. |
have stated that total number of children is 75 thousand
who are in homes under ICPS. ...(Interruptions)

SHRI RAJAIAH SIRICILLA: it is wrong, it is 3 to 4 per
cent. ...(Interruptions)

[English]

That is equivalent to the population of Delhi.
...(Interruptions)

[Translation]

SHRIMAT! KRISHNA TIRATH: Madam Speaker, |
have told them that the homes which are under [CPS have
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75 thousand children. As regards adoption of girl child, |
can tell about it. In the year 2009 446 girls were adopted
under intercountry category while the male adoption in
this category was 244. 410 female and 218 male children
were adopted in the year 2010. In 2011 444 female and
225 male children were adopted. In the year 2012 from
April to December, 2012, 173 female and 91 male children
were adopted.

MADAM SPEAKER: Q. No. 165 - Shrimati Maneka
Gandhi. Kindly ask your question quickly as the time is
short.

[English]
lilegal/Spurious/Substandard Drugs

+
*165. SHRIMATI MANEKA GANDHI:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the existing laws and manpower are
adequate to curb manufacturing and marketing of illegal,
spurious and substandard drugs in the country;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the steps taken/proposed by the Government to
strengthen them;

(d) the number of drug testing laboratories at present
and the steps taken/proposed by the Government to open
new drug testing laboratories and modernise the existing
laboratories across the country, State/UT-wise; and

(e) the other steps taken/proposed by the
Government to check marketing of illegal/spurious/
substandard/expired drugs through internet pharmacies
and courier services in the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (e) A
Statement is laid on the Table of the House.

Statement

The provisions of the Drugs and Cosmetics Act,
1940, and the Drugs and Cosmetics Rules, 1945, made
thereunder are adequate to regulate the quality of drugs
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and to curb the manufacture and marketing of illegal,
spurious and substandard drugs in the country.

As far as the manpower and the infrastructure are
concerned, there is a need to further strengthen the
manpower as well as infrastructure of the Central Drugs
Standards Control Organization, State Drugs Control
Departments and the drugs testing laboratories of the
Central and State/UT Governments.

Presently, there are eight Central Drugs Testing
Laboratories and thirty-one Drugs Testing Laboratories of
State/UT Governments. State/UT wise details of these
laboratories are enclosed as Annexure.

The Central Government has taken the following
steps to check the problem of illegal/spurious/sub-standard
drugs:

. The Drugs and Cosmetics Act, 1940 was amended
in 2008 to provide more stringent penalties for
manufacture and trade of spurious and adulterated
drugs. Certain offences have also been made
cognizable and non-bailable.

. Provisions for setting up of special designated courts
for speedy disposal of cases related to spurious
and adulterated drugs have been made. 14 States/
UTs have already set up these special Courts.

. Guidelines for taking action on spurious, adulterated
and not-of-standard quality drugs were forwarded
to the State Drugs Controllers for uniform and
effective implementation.

. A Whistle Blower Scheme has been initiated by the
Government to encourage vigilant public
participation in the detection of movement of
spurious drugs.

. 216 additional posts have been created in CDSCO
since 2008.

. Two Sub-zones of CDSCO (Hyderabad and
Ahmedabad) have been upgraded to full zones.

. Three new sub-zones (Bangalore, Chandigarh and
Jammu) have been created.

. Regular overseas Inspections of manufacturing
facilities situated abroad have been started to ensure
the quality of imported drugs.
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. The State Governments have also been requested 1 2 3
to strengthen their manpower and infrastructure.

. Further, during the 12th Five Year Plan, Government 2 Bihar 1
has initiated a new scheme for providing financial 3 Chhattisgarh 1
assistance to the States/UTs for strengthening of
State Drug Contro! Departments. Separate budget 4 Delhi
head has been created in this regard. 5 Goa 1
The present provisions of the Drugs and Cosmetics 6 Gujarat 1

Act, 1940 are adequate to deal with the marketing of drugs

through internet pharmacies. Any manufacturer or trader 7 Haryana 1

thhln the country .engaged in ma.rk.etlng of drugs through 8 Himachal Pradesh "

internet has to abide by the provisions of the Drugs and

Cosmetics Act, 1940 and Rules. As regards the marketing 9 Jammu and Kashmir 2

of drugs through internet from manufacturer§ or traders 10 Jharkhand 1

situated abroad, such consignments are required to pass

the mandatory scrutiny at airports / sea-ports for compliance 11 Karnataka 3

to the provisions of law.

the provis| W 12 Kerala 1
Annexure 13 Madhya Pradesh 1
A. Central Government Drug Testing Laboratories 14 Maharashtra 5

Sl. No. Name 15 Meghalaya 1

1. Central Drugs Testing Laboratory, Mumbai. 16 Odisha 2

2. Central Drugs Laboratory, Kolkata. 17 Pondicherry 1

3. Central Drugs Testing Laboratory, Chennai. 18 Punjab 1

4 Central Drugs Testing Laboratory, Hyderabad. 19 Rajasthan 1

20 Tamil Nadu 2

5 Central Drugs L.aboratory, Central Research Institute, _

Kasauli. 21  Tripura 1

6.  Regional Drugs Testing Laboratory, Guwahati, 22 Uttar Pradesh 1
Assam. 23 Uttarakhand 1

7. Regional Drugs Testing Laboratory, Chandigarh. 24 West Bengal 1

8. National Institute of Biologicals, Noida. Total 31
B. Government Drug Testing Laboratories [English]

set up by States/UTs

Sl. No. Name of States No. of Drug Testing

laboratories

1 2 3

1 Andhra Pradesh 2

SHRIMATI MANEKA GANDHI: | want to ask the
Minister as to which medicines are imitated the most.
Since the Minister has put in so many laboratories, there
must be some data available now as to which medicines
are imitated the most.

MADAM SPEAKER: We have no time now.
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...(Interruptions)

SHRI GHULAM NABI AZAD: Hon. Member, | think
you are talking of the spurious drugs.

...(Interruptions)

MADAM SPEAKER: Yes, hon. Minister, we have no
time now. We have just half-a-minute only.

...(Interruptions)
SHRI GHULAM NABI AZAD: Do | have any time?
MADAM SPEAKER: Yes, you have half-a-minute.
...(Interruptions)

SHRI GHULAM NABI AZAD: | have so much of
materials. ...(Interruptions) These are the drugs. Of course,
| have a big list. | have to go through the list. But mostly
these drugs are the most-sought-after drugs, particularly
the drugs for anti-TB, cardiovascular diseases and
antibiotics. ...(Interruptions)

MADAM SPEAKER: | suppose you can send the
written answer to the hon. Member.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Taxes on Aviation Companies

*166. DR. SANJAY SINGH:
RAJKUMARI RATNA SINGH:

Will the Minister of FINANCE be pleased to state:

(a) the details of the taxes imposed on aviation
companies in the country and the related laws therefor;

(b) the amount of taxes pending/outstanding against
the aviation companies during each of the last three years
and the current year, company-wise; and

(c) the amount of recovery made out of the above
pending/outstanding amount during the same period?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) Corporate Tax and Dividend
Distribution Tax is charged from companies in India
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including aviation companies under the Direct Tax laws.
Indirect Taxes, in the form of Customs Duty, Central Excise
Duty and Service Tax are leviable on goods and services
and not on companies, per se. Service Tax is imposed on
aviation companies for transportation of passengers by air
and related services undertaken by the aviation companies
such as transportation of goods by air, management,
maintenance and repair etc. in terms of the Finance Act,
1994, as amended from time to time.

(b) and (c) So far as direct taxes and indirect taxes
are concerned, the data of pending/outstanding taxes
against aviation companies is not maintained centrally.
The information with regard to the amount of taxes pending/
outstanding against the aviation companies during each
of the last three years and the current year and the amount
of recovery made therefrom is also not maintained
centrally.

[English]
Export of Petroleum Products

*167. SHRI S. ALAGIRL:
SHRI S.R. JEYADURAIL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total export of petroleum products to different
countries during each of the last three years and the
current year, country and product-wise;

(b) the reasons for the export of petroleum products
in spite of the shortage of such products in the country;

(c) the details of the products which were rejected
by the importing countries on the plea of being substandard
during the same period;

(d) whether the Government has conducted any
investigation of all these cases and if so, the details thereof
and the action taken against the persons involved; and

(e) the mechanism put in place to check quality of
products before exports to various countries?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) The quantity of
petroleum products exported during the last three years
and current year is given below:
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(Thousand Metric Tonne)

Year 2009-10 2010-11 2011-12  2012-13
(April-

December)*

Quantity 51023 59078 60838 44407

* Information on exports from RIL SEZ refinery is upto November
2012.

The details of export of petroleum products by oil
companies, country and product-wise during the last three
years and the current year are given in the enclosed
Statement.

(b) The refining capacity of India has increased
significantly from 62 MMT in 1998 to 215.066 MMT at
present. The country has become self sufficient to meet
the demand of major petroleum products except LPG for
which there is gap between domestic consumption and
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indigenous production. Whereas the private oil companies
export petroleum products based on their statutory
requirement (like SEZ refinery) and commercial
considerations, the public sector oil companies export only
those products, which are surplus after meeting the
domestic demand.

{¢) and (d) Indian Qil Corporation Limited, Bharat
Petroleum Corporation Limited, Hindustan Petroleum
Corporation Limited, Mangalore Refinery & Petrochemicals
Limited, Reliance Industries Limited and Essar Oil Limited
have informed that none of their product export parcels
were rejected during the said period.

(e) OMCs follow a well-established procedure for
checking the quality of a product before it is exported.
Under the procedure, generally the Seller and Buyer jointly
appoint an Independent Inspector to certify the specification
of the product as per the tender and quality of product to
be exported.

Statement

Country-wise Product-wise Export details during 2009-10 to 2012-13 (April December) (Provisional)

(Thousand Metric Tonnes)

Country 2009-10 2010-11 2011-12 2012-13 (P)
{(Apr-Dec)
1 2 3 4 5

Afghanistan 0 0 0 0.04
Others# 0 0 0 0.04
Angola 545 453 0 0
High speed Diese! 545 453 0 0
Australia 33 539.14 824 76
Highspeed Diesel 0 531 716 76
Motor Spirit 33 0 108 0
Others# 0 8.14 - 0 0
Bahamas 936 2722 2293 1701
Motor Spirit 936 2722 2293 1701
Bangladesh 0.07 5.33 0.41 0.08
Others# 0.07 5.33 0.41 0.08
Belgium 689 767 164 199
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1 2 3 4 5
High speed Diesel 689 767 164 199
Bhutan 3.7 5.79 4.83 14.15
Fuel Oil 3.7 3.48 2.1 0.65
High speed Diesel 0 0.42 0.79 1.02
Motor Spirit 0 0 0 0.02
Otherst# 0 1.89 1.94 12.46
Brazil 1305 2473 3832 2199
High speed Diesel 1305 2473 3686 2178
Motor Spirit 0 0 91 0
Others# 0 0 55 21
Bunkers 188 395 124 106
Fuel OIil 188 395 124 106
Canada 0 0 58 0
Motor Spirit 0 0 58 0
China 655 1124 697 556
Naphtha 86 591 142 108
Others# 569 534 555 448
Colombo 81 0 0 0
Fuel Oil 24 0 0 0
High speed Diesel 57 0 0 0
Djibouti 71 37 0 0
ATF 20 37 0 0
High speed Diese! 51 0 0 0
East Africa 181 0 0 0
ATF 10 0 0 0
High speed Diesel 171 0 0 0
Egypt 317 562 597 265
ATF 66 0 329 0
High speed Diesel 251 562 268 265
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1 2 3 4 5
Europe 98 0 0 0
High speed Diesel 98 0 0 0
Fiji 4 0 0 0
Others# 4 0 0 0
France 1707 2539 569 1039
ATF 950 895 490 572
High speed Diesel 757 1644 79 467
Fujirah 274 129 299 227
Fuel Qil 207 0 38 131
High speed Diesel 8 0 0 0
Naphtha 60 129 261 96
Germany 73 202 395 90
High speed Diesel 73 202 395 90
Ghana 343 0 0 0
High speed Diesel 343 0 0 0
Greece 346 69 410 0
ATF 63 0 315 0
High speed Diesel 283 69 95 0
Hong Kong 15 26 58 40
High speed Diesel 15 26 58 40
Indonesia 1326 2997 2287 868
High speed Diesel 205 239 6 0
Motor Spirit 975 2721 2246 868
Naphtha 146 37 35 0
Iran 252 0 0 0
Motor Spirit 252 0 0 0
fraq 18 35 56 107
Motor Spirit 18 35 56 107
Israel 16 70 169 17
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1 2 3 4 5
High speed Diesel 16 70 169 17
Italy 0 573 30 99
High speed Diesel 0 573 30 96
Others# 0 0 0 3
Jamnagar Sez 0 31 0 0
Others# 0 31 0 0
Japan 1337 1976 1887 1228
Naphtha 1337 1976 1887 1228
Jordan 84 103 0 0
High speed Diesel 84 0 0 0
Moter Spirit 0 103 0 0
Kenya 800 788 953 1581
ATF 201 250 242 272
High speed Diesel 431 169 544 982
Motor Spirit 168 369 167 327
Korea 2605 1990 1829 643
High speed Diesel 56 0 0 0
Naphtha 2549 1990 1785 643
Others# 0 0 44 0
Madgaskar 42 0 0 0
High speed Diesel 42 0 0 0
Malaysia 982 987 944 446
Fue! Oil 162 650 553 323
High speed Diesel 386 0 48 32
Lube Base Qil 0 0 9 11
Motor Spirit 30 65 170 0
Naphtha 255 0 106 17
Others** 94 272 58 9
Vacuum Gas oil 56 0 0 55
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1 2 3 4 5
Male 14 0 0 0
High speed Diesel 14 0 0 0
Male, Maldives 30 0 0 0
High speed Diesel 30 0 0 0
Malta 908 865 851 221
ATF 42 128 126 33
High speéd Diesel 619 641 725 158
Motor Spirit 216 96 0 0
Naphtha 0 0 0 30
Others# 31 0 0 0
Mauritius 1032 1085 1077 801
ATF 230 239 238 157
Fuel Oil 365 396 410 310
High speed Diesel 319 327 308 237
Motor Spirit 118 122 121 97
Mayanmar 0 1 0 0
Others# 0 1 0 0
Mozambique 178 450 97 444
ATF 3 0 0 0
High speed Diesel 114 450 63 342
Motor Spirit 61 0 34 102
Mundra Sez 61 0 0 0
Fuel Oil 61 0 0 0
Nepal 751 714 865 777
Fuel Qil 9 5 1 0
High speed Diesel 493 548 540 471
LPG 131 154 174 167
Motor Spirit 113 0 144 130
Others# 5 7 7 9
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1 2 3 4 5
Netherlands 5301 4760.36 3938.4 3250
ATF 2141 1675 1251 1098
High speed Diesel 3120 3048 2627 2152
Motor Spirit 0 35 58 0
Others# 40 2.36 2.4 0
New Zealand 34 0 45 0
High speed Diesel 0 0 45 0
Motor Spirit 34 0 0 0
Nigeria 88 240 0 37
Motor Spirit 88 240 0 37
Oman 288 403 383 933
ATF 0 0 18 0
Fuel Ol 35 0 0 0
High speed Diesel 31 40 34 139
Motor Spirit 73 363 293 794
Naphtha 26 0 38 0
Others# 123 0 0 0
Others* 4089 5832 6658 6021
ATF 257 675 830 805
Fuel Oil 501 1729 1613 1085
High speed Diesel 343 434 723 866
Motor Spirit 25 103 50 123
Naphtha 2276 2358 2557 2081
Others# 686 534 886 1061
Pakistan 0 0 0 17
Others# 0 0 0 17
Philipines 13 0 0 0
High speed Diesel 13 0 0 0
Qatar 40 0 0 0
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1 2 3 4 5
ATF 40 0 0 0
Romania 30 64 99 33
High speed Diesel 30 64 99 33
Saudi Arabia 1622 547 1783 3641
ATF 0 0 2 0
High speed Diesel 1419 476 1553 2863
Motor Spirit 203 0 173 778
Naphtha 0 0 55 0
Others# 0 71 0 0
Singapore 6217 7140 9843 5429
ATF 292 63 1 0
Fuel Oil 2455 2635 3254 1781
High speed Diesel 1679 1177 1891 228
Motor Spirit 534 1667 3467 2693
Naphtha 966 1186 1088 619
Others# 291 412 141 108
Slovenia 34 44 0 33
High speed Diesel 34 44 0 33
South Africa 1222 1731 1495 1118
ATF 10 33 15 48
High speed Diesel 488 1236 756 819
Motor Spirit 649 462 724 251
Naphtha 75 0 0 0
South East Asia 48 0 0 0
High speed Diesel 48 0 0 0
Spain 43 126 0 88
ATF 0 0 0 25
High speed Diesel 43 126 0 0
Naphtha 0 0 0 63




55 Written Answers MARCH 8, 2013 to Questions 56
1 2 3 4 5
Sri Lanka 711.35 678.6 625.35 478.38
ATF 6 20 84 46
High speed Diesel 483 326 290 220
Motor Spirit 221 331 250 21
Otherstt 1.35 1.6 1.35 1.38
Switzerland 101 0 5 17
ATF 91 0 0 0
High speed Diesel 10 0 5 17
Taiwan 1577 1678 1530 1177
High speed Diesel 0 280 40 0
Naphtha 1577 1398 1483 177
Others# 0 0 7 0
Tanzania 460 728 734 374
ATF 36 83 11 0
High speed Diesel 341 428 588 329
Motor Spirit 83 217 135 35
Thailand 65.85 29.84 36 0
Naphtha 60.81 0 36 0
Others# 5.04 29.84 0 *0
Tunisia 33 0 0 )
Motor Spirit 33 0 0 0
Turkey 445 1701 2782 1697.44
ATF 0 0 30 0
High speed Diesel 445 1627 2674 1622
Others# 0 74 78 75.44
UAE 7135 6462 6778 4942
ATF 0 0 1 0
Fuel Oil 1688 1286 2024 1169
High speed Diesel 738 593 570 0
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to Questions

58

1 2 3 4 5
Motor Spirit 3266 2831 2293 2320
Naphtha 604 991 707 418
Others# 332 731 1250 1036
UK 1604 809 722 54
ATF 40 306 491 0
High speed Diesel 1205 503 113 14
Motor Spirit 359 0 118 0
Naphtha 0 0 0 40
USA 1319 1305 1424 1140
High speed Diese! 0 30 30 0
Motor Spirit 1107 953 1310 760
Others# 212 322 84 380
Vietnam 7 0 6 29
High speed Diesel 7 0 6 0
Motor Spirit 0 0 0 29
West Africa 283.12 0 361 0
High speed Diesel 283.12 0 361 0
Yemen 421 115 153 153
High speed Diesel 255 115 0 0
Motor Spirit 166 0 153 153
Total 51023 59078 60838 44407

Source: Oil Companies through PPAC

(P): Provisional RIL SEZ data up-to Apr-Nov in 2012-13

*MRPL and ONGC exports on tender basis

#Others product include products other than Motor spirit, Naphtha, High Speed Diesel, ATF& Fuel Oit

[Translation]

Dual Pricing Policy of Diesel

*168. SHRI RAKESH SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Qil Marketing Companies have
recently been authorized to sell diesel to bulk consumers

at non-subsidized market determined price;

(b) if so, the details thereof and the rationale behind

the decision;

(c) whether any shortcomings or anomalies have
come to the notice of the Government regarding the
implementation of dual pricing policy of diesel and if so,

the details thereof;
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(d) whether the Government has any proposal to
review the policy and if so, the details thereof and if not,
the reasons therefor; and

(e) the corrective measures being taken or
proposed to be taken by the Government?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) to (e) Yes, Madam.
Out of the total projected under recovery of Rs.1,63,969
crore (as per the Refinery Gate Price effective 1st March,
2013) of the Public Sector Qil Marketing Companies (OMCs)
on sale of sensitive petroleum products during 2012-13,
under recovery on sale of Diesel accounts for around
57%. In order to reduce under-recovery of the OMCs on
sale of Diesel, the Government decided in January, 2013
to authorize the OMCs to sell Diesel to all consumers
taking bulk supplies directly from the installations of the
OMCs at the non-subsidized market determined price.
OMCs have implemented the decision with effect from
18th January, 2013.

The primary objective behind the pricing reforms
undertaken by the Government is the growing imperative
for fiscal consolidation, the need for redusing the subsidy
burden on petroleum products so as to allocate more
funds to social sector schemes for the common man and
for ensuring country's energy security in the long term.

In order to insulate the common man from the impact
of rise in international oil prices and the domestic
inflationary conditions, the Government continues to
modulate the Retail Selling Price (RSP) of Diesel (partially).
Based on the Refinery Gate Price effective 1.03.2013, the
OMCs are currently incurring under-recovery of Rs.11.26
per litre on sale of Diesel to retail consumers.

This Ministry has advised OMCs to take sufficient
safeguards and all necessary measures to avoid diversion
of subsidized Diesel from their Retail Qutlets.

Atfter considering several representations highlighting
the hardships being faced by fishermen, the Government
has decided with effect from 7th February, 2013 to supply
Diesel to Fisherman Consumer Pumps at the price
applicable for retail outlets of OMCs.
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[English]
Treatment of Cancer Patients

*169. DR. P. VENUGOPAL:
SHRI PULIN BIHARI BASKE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the number of medical oncologists and
other specialists are adequate to deal with the rising
number of cancer cases in the country;

(b} if so, the details thereof along with the number
of medical institutes offering Medical Council of India (MCl)-
approved speciality courses in oncology including the
number of seats therein;

{c) if not, the corrective measures taken/proposed
by the Government/MCI in this regard;

(d) whether the Indian Council of Medical Research
(ICMR) is evolving standards of care and treatment
protocols for various types of cancer in the country; and

(e) if so, the details thereof along with the extent to
which the cancer patients are likely to be benefited from
this?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHR! GHULAM NAB| AZAD): (a) to {c) No,
Madam. Presently the number of institutions offering
Medical Council of India (MCI) approved specialty courses
in oncology is as under:

(1) 13 institutions granting degree in Surgical
Oncology with an annual intake capacity of 56
seats.

(2) 12 institutions granting degree in DM Oncology
with an annual intake capacity of 46 seats.

(3) 59 institutions granting degree in MD
Radiotherapy with an annual intake of 157 seats.

To increase the number of seats in Super speciality
courses in Medical Oncology, Surgical Oncology and broad
speciality course in Radiotherapy, the ratio of number of
Post-Graduate teachers to the number of students to be
admitted has been now increased to 1:3 for a Professor
subject to a maximum of 6 PG seats per unit per academic
year.
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{(d) and (e) A task force has been constituted by
Indian Council of Medical Research to develop consensus
document for guidelines appropriate for the country
regarding management and treatment of various sites of
cancer. Given the nature of the subject, time-lines for
finalization of the guidelines cannot be specified. However,
it is expected that greater knowledge relevant in the Indian
context on different aspects of cancer would benefit the
cancer patients in India.

[Translation]
Public Audit Guidelines
*170. SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

SHRIMATI BHAVANA PATIL GAWALLI:
Will the Minister of FINANCE be pleased to state:

(a) whether accounts of projects under Public
Private Partnership (PPP) are audited by the Comptrolier
and Auditor General (C&AG) of India;

(b) if so, the details thereof and if not, the reasons
therefor;

(c} whether the C&AG has proposed that PPP
arrangements may be brought under its purview and if so,
the details thereof and the reaction of Government thereto;

(d) whether the C&AG has brought out a new set of
Public audit guidelines of PPPs in the projects; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) The audit by C&AG of India is
regulated by provisions of the Constitution of india and the
C&AG (DPC) Act, 1971 which does not specificaily mention
about the audit of PPP projects. However, under the
existing C&AG (DPC) Act, C&AG of India is empowered to
conduct the audit of data, records and documents in the
possession of the government department, PSU or
autonomous body, which is the public sector partner of the
PPP arrangement. A proposal to amend the C&AG's (DPC)
Act 1971 has been sent by the C&AG to amend the C&AG
(DPC) Act, 1971 to include PPP Arrangements. C&AG has
brought out Public Audit Guidelines for audit of PPPs in
infrastructure projects, which are available on CAG
website.

PHALGUNA 17, 1934 (Saka)
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Bio-Diesel and Bio Ethanol

*171.  SHRI IJYARAJ SINGH:
SHRI RATAN SINGH:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether the Government has formulated a policy
for production of bio-diesel and bio-ethanol for blending
with diesel for commercial use;

(b} if so, the details thereof along with the targets
fixed and the achievements made in this regard;

(c) whether the Government has reviewed the
ethanol blending of diesel programme recently and if so,
the outcome thereof;

(d) whether the Government had convened a
meeting on production of bio-diesel and bio-ethanol due
to non-availability of bio-diesel feedstock for blending with
diesel; and

(e) if so, the details and the outcome thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) A National Policy
on Bio-fuels has been announced for development,
production and use of Bio-fuels, which primarily include
bio-ethanol for blending with petrol and bio-diesel for
blending with diesel.

(b) The salient features of the National Policy on
Bio-fuels are:

. Bio-diesel production to be taken up from non-edible
oil seeds grown in waste, degraded or marginal
lands.

. Major thrust on research, development and

demonstration with focus on plantations, processing
and production of bio-fuels;

. An indicative target of 20% blending of bio-ethano!
with petrol and bio-diesel with diesel has been
proposed by 2017;

. Fiscal and financial incentives particularly for second
generation bio-fuels.

The Ministry of Petroleum and Natural Gas has
informed that since the Government decision to implement
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the ethanol blended petrol programme in 20 States and 4
UTs in September, 20086, a total of about 131 crore litres
ethanol has been procured by the Oil Marketing
Companies (OMCs) for blending with petrol. However, no
bio-diesel has been offered to any of the OMCs till date.

(c) The subject of ethanol blending with petrol was
taken up by the Cabinet Committee on Economic Affairs
(CCEA) at its meeting held on 22.11.2012. The CCEA
decided the following:

(i} The 5% mandatory ethanol blending with petrol
as already decided by the CCEA in the past,
should be implemented across the country from
30th June, 2013 for which the M/o Petroleum
and Natural Gas will immediately issue a gazette
notification.

(ii) Procurement price of ethanol will be decided
henceforth between OMCs and the suppliers of
ethanol.

(ili} In case of any shortfall in domestic supply, the
OMCs and Chemical Companies are free to
import ethanol.

(d) and (e) Ministry of New and Renewable Energy
had constituted a Working Group for considering the options
for increasing the availability of feed-stocks for production
of bio-diesel. The main outcome of the Working Group is
as follows:

(i) For the time being, no change in the import
policy may be considered and status-quo may
i be maintained in the provisions of the Bio-fuels
Policy, which allows for import of bio-diesel to
the extent necessary, and to be decided by the
National Bio-fuels Coordination Committee.

(ii) A system may be developed for restricting re-
use of used cooking oil and for its collection for
use for production of bio-diesel. To begin with,
this could be enforced for large hotels and
cooked food industry. This will also address the
serious health problems caused by reuse of
cooking oils. Food Security and Standards
Authority may be advised to develop standards
and regulations for this purpose.

(i) Efforts may be strengthened for research and
development on use of alternative feed-stocks
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such as, municipa! solid wastes, micro and macro
algae.

[English]
Subsidy on Petroleum Products

*172. SHRI AMBICA BANERJEE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

{(a) the amount of subsidy on kerosene, LPG
cylinders and other petroleum products being provided by
the Government at present, item-wise;

{b) whether the cost of production of the said items
is also taken into account while determining the amount
of subsidy;

(c) if so, the details of various factors/heads for
calculating cost of each item of petroleum products;

(d) whether the Government proposes to increase
the amount of subsidy given on domestic LPG cylinders;
and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) The Government
is providing Fiscal Subsidy of Rs. 0.82/ litre on PDS
Kerosene and Rs. 22.58/ 14.2 kg. cylinder on Subsidized
Domestic LPG to the consumer under the 'PDS Kerosene
and Domestic LPG Subsidy Scheme, 2002".

Besides, in order to insulate the common man from
the impact of rise in oil prices in the international market
and in view of the domestic inflationary conditions.
Government continues to modulate the Retail Selling Price
(RSP) of Diesel (partially), PDS Kerosene and Subsidized
Domestic LPG, resulting in incidence of under-recoveries
to the Public Sector Oil Marketing Companies (OMCs).
Based on the Refinery Gate Price (RGP) effective 1.3.2013,
OMCs are incurring under-recovery of Rs. 11.26 per litre
on sale of Diesel to retail consumers, Rs. 33.43 per litre
on PDS Kerosene and Rs. 439.00 per 14.2 kg. cylinder on
Subsidized Domestic LPG. The details of the total subsidy
being provided currently to the consumers on these
petroleum products are given below:
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(Rs./Litre/Cylinder)

Product Fiscal Under Total
Subsidy Recovery Subsidy
under of to
"PDS  OMCs* Con-

Kerosene sumers
and Domestic
LPG Subsidy

Scheme, 2002."

Diesel (to retail consumers) NA 11.26 11.26
PDS Kerosene 0.82 33.43 34.25

Subsidized Domestic LPG 22.58 439.00 461.58
*As per RGP effective 1.3.2013.

(b) and (c) Refining of crude oil is a process industry,
where crude oil constitutes around 90% of the total cost.
Crude oil is processed through several processing units.
Each of these units produces intermediate product streams,
which require extensive reprocessing and blending. This
results in difficultly in apportioning the total cost to individual
refined products with reasonable accuracy. Therefore,
individual product-wise costs are not identified separately.

(d) and (e) There is no such proposal before the
Government.

[Translation]

Female Foeticide

*173.  SHRI VIRENDRA KUMAR:
SHRI SURESH KASHINATH TAWARE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether instances of female foeticide continue
to remain high in the country;

(b) if so, the number of cases of female foeticide
reported from various States during each of the last three
years and the current year, State/UT-wise;

(c) the funds allocated, released and utilised during
the said period on the campaign against female foeticide;
and

(d) the further steps taken by the Government for
strengthening infrastructure and augmentation of human

PHALGUNA 17, 1934 (Saka)

to Questions 66

resources required for effective implementation of Pre-
Conception and Pre-Natal Diagnostic Techniques
(Prohibition of Sex Selection) Act (PC&PNDT Act) including
scaling up of inspection by the National Inspection and
Monitoring Committee?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
Though sex ratio in the country has improved from 933 in
2001 to 940 in 2011 as per Census 2011 (Prov.), Child
Sex Ratio has dipped from 927 in 2001 to 914 in 2011.
However, sex ratio at birth has shown an improvement
from 901 in 2005-07 to 905 in 2008-10.

As per the National Crime Record Bureau, a total of
123, 111, 132 and 114 cases of foeticide have been
reported in various States in 2009, 2010, 201 land 2012
(Prov.) respectively as per details given in the enclosed
Statement-I.

(c) The funds allocated/released and utilized for
effective implementation of the Pre-Conception and Pre-
Natal Diagnostic Techniques (Prohibition of Sex Selection)
Act, 1994, are given in the enclosed Statement-il.

(d) Government has adopted a multi-pronged
strategy to check female foeticide which includes
awareness generation among youth and legislative
measures as well as programmes for socio-economic
empowerment of women. Some of the measures are:

. For prohibition of sex selection before and after
conception and for regulation of prenatal diagnostic
techniques, the Government has enacted a
comprehensive legislation, the Pre-conception and
Pre-Natal Diagnostic Techniques (Prohibition of Sex
Selection) Act in 1994. It was further amended in
2003.

. The Government has intensified effective
implementation of the said Act and amended various
rules covering provision for sealing, seizure and
confiscation of unregistered ultra-sound machines
and punishment against unregistered clinics.
Regulation of use of portable ultrasound machine
only within the registered premises has been notified.
Restriction on medical practitioners to conduct
ultrasonography at maximum of two ultrasound
facilities within a district has been placed.
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Registration fees have been enhanced. Rules have
been amended to provide for advance intimation in
change in employees, place, address or equipment.

. Ministry of Health and Family Welfare has requested
all the State Governments to strengthen
implementation of the Act and to take timely steps .
to stop use of illegal sex determination. All the State
Governments have been urged to provide leadership
to reverse the declining trend in child sex ratio and
address the neglect of the girl child through focus
on education and empowerment.

. Ministry of Health & Family Welfare has intensified
efforts to exhort the States and UTs to pay utmost
attention to serious implementation of the Act.

. The Central Supervisory Board (CSB) under the .
PNDT Act has been reconstituted and regular
meetings are being held.

. The National Inspection and Monitoring Committee
(NIMC) has been reconstituted and inspections of
ultrasound diagnostic facilities have been intensified. .
Inspections have been carried out in many states
including Bihar, Chhattisgarh, Delhi, Haryana,

Statement-I

to Questions 68

Madhya Pradesh, Maharashtra, Odisha, Punjab,
Uttarakhand, Rajasthan, Guijarat, Jharkhand and
Uttar Pradesh. So far a total of 83 clinics were
inspected in 26 districts and 35 machines sealed.
19 cases have been filed in court.

Capacity building has been given attention.
Programs have been organized for State Appropriate
Authorities and PNDT Nodal Officers and also for
Judicial Officers and Public Prosecutors.

The Government is rendering financial support to
the States and UTs for Information, Education and
Communication campaigns and for strengthening
structures for the implementation of the Act under
the National Rural Health Mission.

States have been advised to focus on Districts/
Blocks/Villages with low Child Sex Ratio to ascertain
the causes, plan appropriate Behaviour Change
Communication campaigns and effectively
implement provisions of the PC & PNDT Act.

Religious leaders, women achievers etc. have been
involved in the campaign against skewed child sex
ratio and discrimination against the girl child.

Cases Registered under Foeticide during 2010, 2011 & 2012 (Provisional)

Sl. No. State 2009 2010 2011 2012 (Provisional)
1 2 3 4 5 6
1 Andhra Pradesh 6 1 7 0
2 Arunachal Pradesh 0 0 0 0
3 Assam 0 0 0 0
4 Bihar 5 0 1 0
5 Chhattisgarh 7 9 21 2
6 Goa 0 0 0 0
7 Guijarat 3 10 0 10
8 Haryana 3 2 5 10
9 Himachal Padesh 1 0 0 1
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70

1 2 3 4 5 6
10 Jammu and Kashmir 0 1 1 0
11 Jharkhand 0 0 1 0
12 Karnataka 7 4 1 3
13 Kerala 0 0 0 1
14 Madhya Pradesh 39 18 38 32
15 Maharashtra 17 5 12 24
16 Manipur 0 0 0 0
17 Meghalaya 0 0 0 0
18 Mizoram 0 0 0 0
19 Nagaland 0 0 0 0
20 Odisha 0 -0 -0 0
21 Punjab 23 15 15 10
22 Rajasthan 12 18 13 19
23 Sikkim 0 0 0 1
24 Tamil Nadu 0 0 0 0
25 Tripura 0 0 0 0
26 Uttar Pradesh 0 18 12 0
27 Uttarakhand 0 0 0 0
28 West Bengal 0 0 0 0
29 Andaman and Nicobar Islands 0 3 0 0
30 Chandigarh 0 0 0 0
31 Dadra and Nagar Haveli 0 0 0 0
32 Daman and Diu 0 0 0 0
33 Delhi 0 7 5 1
34 Lakshadweep 0 0 0 0
35 Puducherry 0 0 0 0

Total 123 111 132 114

Source: National Crime Records Bureau
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Statement-ll
Allocation/release and Expenditure for implementation of PC & PNDT Act for the Financial Year
2009 -10 to 2012-13

(Rs. in lakhs)

Sl. No. 2009-10 2010-11 2011-12 2012-13
States/UTs Allocation /  Exp.  Allocation / Exp. Allocation /  Exp. Allocation/ *Exp
Release Release Release Release (up to
31.12.12)
1 2 3 4 5 6 7 8 9 10
1.  Bihar 150.00 4.73 145.25 6.58 50.00 1.70 46.27 1.87
2. Chhattisgarh 27.40 0.20 5.00 0.10 0.00 0.00 14.50 0.00
3. Himachal Pradesh 25.00 29.91 52.60 49.24 24.00 15.42 10.00 0.57
4. Jammu and Kashmir 53.55 28.67 25.50 15.76 9.10 7.87 17.70 0.00
5. Jharkhand 17.00 0.00 18.00 0.00 17.00 16.25 24.92 5.28
6. Madhya Pradesh 87.00 30.39 128.24 122.82  190.52 78.75 134.00 20.25
7. Odisha 0.00 0.00 21.00 1.91 13.40 0.51 22.64 5.19
8. Rajasthan 113.68 113.68 143.26 117.60 185.25 124.30 169.35 85.82
9. Uttar Pradesh 210.20 141.06 50.53 38.96 47.35 12.92 34.40 0.25
10. Uttarakhand 16.00 15.83 16.00 11.20 0.00 0.00 61.74 12.37
11. Arunachal Pradesh 14.00 1.54 0.00 1.42 9.00 5.61 13.80 1.02
12. Assam 8.22 8.22 0.00 0.00 0.00 0.00 18.27 0.00
13. Manipur 15.00 7.36 8.79 0.12 13.29 4.45 14.16 0.20
14. Meghalaya 4.24 0.00 4.70 0.17 0.90 0.00 7.71 0.05
15. Mizoram 1.00 1.00 1.40 1.40 2.40 2.40 2.00 2.00
16. Nagaland 0.00 0.00 0.00 0.00 21.64 16.04 16.13 16.58
17. Sikkim 5.43 3.81 1.85 1.35 2.00 7.99 1.97 0.47
18. Tripura 7.00 0.99 2.47 2.14 2.64 7.00 2.13 0.00
19. Andhra Pradesh 10.00 8.81 25.00 2.05 0.00 14.09 112.33 44 .52
20. Goa 25.00 5.22 15.00 6.52 0.00 1.43 1.75 0.00
21. Gujarat 76.45 51.48 72.70 51.58 66.85 37.08 121.77 66.74
22. Haryana 30.76 18.97 53.10 21.51 90.16 40.99 92.36 17.21
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1 2 3 4 5 6 7 8 9 10
23. Karnataka 104.78 32.09 187.50 32.17 31.40 11.69 59.48 0.67
24. Kerala 0.00 0.00 14.70 8.23 0.00 0.00 0.00 0.00
25. Maharashtra 59.70 35.50 645.44 98.74 184.40 139.16 469.40 114.82
26. Punjab 62.80 137.08 95.04 81.53 295.28 2.88 8.22 129.57
27. Tamilnadu 38.50 0.00 128.52 0.00 0.00 0.00 0.00 6.55
28. West Bengal 50.00 41.29 182.00 43.30 65.60 22.04 51.49 20.19
29. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.20 0.09 12.16 0.00
30. Chandigarh 3.74 1.95 3.12 3.03 13.19 12.55 0.24 0.00
31. Dadra and Nagar Haveli 0.40 0.36 0.40 0.40 1.40 1.30 1.40 0.70
32. Daman and Diu 3.00 2.53 3.00 1.93 5.00 2.15 0.00 0.00
33. Delhi 15.80 6.26 25.75 8.16 65.23 8.90 45.10 2.57
34. Lakshadweep 1.00 0.55 2.00 2.16 2.00 0.00 0.50 0.30
35. Puducherry 1.85 0.70 2.00 1.90 2.00 2.02 2.50 0.00

Grand Total 1238.50 730.18 2079.86 733.98 1411.20 597.58 1590.39 555.75
Note:

*Expenditure figures for the F.Y. 2012-13 for the states of Chandigarh, Chhattisgarh, Daman & Diu, Mizoram, Puducherry and Uttar

Pradesh are up to 30.09.2012.

Due to non segregation of expenditure of PNDT activity in the Audited Statements, expenditure reported as per the FMRs is considered

and hence provisional

FMR - Financial Management Report

[English]
Black Money through Participatory Notes

*174. SHRI KAUSHALENDRA KUMAR: Will the
Minister of FINANCE be pieased to state:

(a) the details of the investments flowing into the
country through Participatory Notes (PNs) during each of
the last three years and the current year;

(b) whether it has come to the notice of the
Government that PNs are used for money laundering;

(c) if so, the details thereof;

(d) whether any mechanism has been placed by
the Government to monitor such investments and detect
money laundering and if so, the details of the achievements

made as a result thereof during the said period; and

(e) the Foreign Institutional Investors (Flis)/entities
prosecuted and punished therefor and the corrective
measures taken/ being taken by the Government to address
the issue?

THE MINISTER OF FINANCE (SHRI
P. CHIDAMBARAM): (a) to (e) A Participatory Note (PN) in
the Indian context is a derivative instrument issued by
SEBI registered Fareign Institutional tnvestors {Flls) against
underlying Indian securities. PNs can be issued only to
those entities which are regulated by the relevant regulatory
authority in the country of their incorporation and are
subject to compliance with "Know Your Client" norms. The
investor in PN has neither ownership of the underlying
Indian securities nor any voting rights.
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Details of the outstanding PNs position of Flis at the
end of each of the last three calendar years are as under:

MARCH 8, 2013

At the end Total Notional Assets A as
of Value of Under % of B
outstanding Custody
PNs on of all Flis
Equity & (INK crore)
Debt including
PNs on
derivatives
(INR crore)
A B C
2010 175,584 1,164,623 15.1
2011 138,711 917930 15.1
2012 151,084 1,335,189 11.3

SEBI and Directorate of Enforcement (ED), which
have a regulatory role in the matter, have not come across
any instances of PNs being used for money laundering.

The FlIs issuing PNs are required to report details
such as name, location, type and jurisdiction of the end
beneficial owner of PNs on a monthly basis to SEBI.
Further, Flis are also required to provide an undertaking
that they have not issued the PNs to Indian residents or
non-resident Indians and KYC compliance norms have
been followed for the beneficial owner of the PN.

In addition, SEBI can call for any information from
Flls concerning off-shore derivative instruments issued by
it, as and when and in such form as SEBI may require.

[Translation]

Constitution of Tribal Advisory Council

*175. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the names of the States/UTs which have
constituted the Tribal Advisory Councils (TACs) and those
which have not complied with the direction so far;

(b) whether the Government has advised or issued
any advisory to the States/UTs in this regard;

(c) if so, the details thereof; and

(d) the reaction of the States/UTs thereto?

to Questions 76

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO):
(a) In accordance with the provision of Para 4 (1) of the
Fifth Schedule to the Constitution, the Tribes Advisory
Council (TAC) has been established in the States having
scheduled areas namely Andhra Pradesh, Chhattisgarh,
Gujarat, Himachal Pradesh, Jharkhand, Madhya Pradesh,
Maharashtra, Odisha and Rajasthan. Besides, two other
States viz, Tamil Nadu and West Bengal have also set up
Tribes Advisory Council.

If a State wishes to set up a TAC, it is required to
submit a proposal for constitution of the TAC in that State.
The proposal is examined by the Ministry in consultation
with the concerned Ministries/Departments.

(b) to (d) In response to a request from the State
Government of Uttarakhand, direction of the Hon'ble
President has been conveyed to the State Government of
Uttarakhand for setting up a Tribes Advisory Council in the
State, in July, 2010. State Government has sent no
information regarding constitution of the TAC.

Rural Business Hubs Scheme

*176. SHRI DEORAJ SINGH PATEL:
DR. ARVIND KUMAR SHARMA:

Wil the Minister of PANCHAYATI RAJ be pleased to
state:

(a) whether the Rural Business Hubs (RBHs)
Scheme is being implemented by the Government;

(b) if so, the details thereof indicating the salient
features of the Scheme and the criteria to set up a RBH
centre;

(c) the number of RBH centres in the country at
present State/UT-wise along with the number of proposals
received, sanctioned and pending with the Government to
open RBH centres under the Scheme;

(d) the funds sanctioned, released and utilised by
the States/UTs under the RBH Scheme during each of the
last three years and the current year, State/UT-wise; and

(e) the steps taken by the Government to promote
the objectives of the Scheme?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHR1 V. KISHORE CHANDRA DEO):
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(@) The Rural Business Hub (RBH) Scheme was being
implemented during the 11th Five Year Plan. On the
recommendations of the Working Group of the Planning
Commission, this Scheme is not being continued during
the 12th Five Year Plan. However, an amount of Rs.25
lakhs has been provided for during 2012-13 to meet the
committed liabilities under the Scheme.

(b) RBH Scheme was implemented during the 11th
Five Year Plan as a participatory development model for
the rural areas of the country that is built on the platform
of 4 Ps i.e., Public- Private- Panchayat- Partnership. The
Scheme aimed to promote businesses using raw materials/
skills available in the rural areas by linking them with
industry and marketing organisations so that such products
get the benefit of value addition and their marketability is
increased. The entire process was mediated/facilitated by
the empowered Panchayati Raj Institutions. This scheme
was applicable to all the Backward Regions Grant Fund
(BRGF) and North-Eastern Region districts. Under the
scheme, MoPR extended token financial support (not
exceeding Rs. 25 lakh) for viable RBH projects and the
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balance project cost had to be converged through other
Central/ State Government Schemes/ Financial Institutions/
implementing Organizations etc.

(c) and (d) Under RBH Scheme, funds are released
directly to implementing agencies and hot to the States.
No RBH Centres were set up under the Scheme. Number
of individual projects sanctioned and funds released to the
implementing agencies during last three years and the
current year under RBH Scheme is given in the enclosed
Statement.

(e) To promote objectives of the RBH Scheme,
during the Eleventh Five Year Plan, this Ministry collated
the schemes of a host of Central Ministries including Food
Processing Industries/ Commerce & Industries / Textiles /
Non-Conventional Energy Sources / Power / Petroleum
and Natural Gas which could be converged for setting up
RBHs. The Khadi and Village Industries Commission and
the Export Promotion Councils were approached to
converge their programmes with the RBHs. Institutions
such as NABARD and SIDBI were also mobilized to
promote institutional convergence.

Statement

Details of Projects sanctioned and funds released from 2009-10 to 2012-13 (as on 06.03.2013)

Sl Name of State No. of Projects Sanctioned to Funds Released Total
No. Implementing Agencies in different States Rele-
2009-10 2010-11  2011-12 2012-13 2009-10 2010-11 2011-12 2012-13 :sse?n

Lakh)

1 2 3 4 6 7 8 9 10 11

1 Andhra Pradesh 2 1 0 13.95 6.38 7.26 0.00 27.59
2 Arunachal Pradesh 0 1 0 0 6.6 0 0.00 6.60
3 Assam 2 0 0 14.18 246 227 0.00 18.91
4 Bihar 0 0 0 1.16 0 0 0.00 1.16
5 Chhattisgarh 0 0 0 13.13 0 0 0.00 13.13
6 Haryana 0 1 0 0 10.94 3.65 0.00 14.59
7 Himachal Pradesh 0 0 0 7.09 0 0 0.00 7.09
8 Jharkhand 0 0 0 8.34 0 570 0.00 14.04
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1 2 3 4 6 7 8 9 10 11
9 Karnataka 1 0 0 2.56 0 0 0.00 2.56
10 Kerala 2 0 0 12.63 0 . 0 0.00 12.63
11 Madhya Pradesh 0 1 0 0 6.62 0 0.00 6.62
12 Maharashtra 4 0 0 30.78 0 255 0.00 33.33
13 Manipur 1 1 0 7.89 13.89 0 0.00 21.78
14 Meghalaya 1 0 0 9.29 0 0 0.00 9.29
15 Odisha 0 1 0 0 705 235 0.00 9.40
16 Rajasthan 0 0 0 3.85 0 238 0.00 6.23
17 Tamil Nadu 0 0 0 0.69 4.6 0 0.00 5.29
18 Tripura 0 0 0 0 0 0 0.00 0.00
19 Uttar Pradesh 1 2 0 11.02 21.92 14.74 4.07 51.75
20 Uttarakhand 0 0 0 0 2.38 0 0.00 2381
21 West Bengal 3 0 0 20.25 3.36 23.15 3.22 49.98
Total 17 . 8 0 156.81 86.20 64.05 7.29 314.35
[English] THE MINISTER OF STATE OF THE MINISTRY OF

Campaign Clean India

*177. SHRI NITYANANDA PRADHAN: Will the
Minister of TOURISM be pleased to state:

(a) whether one of the components of the Campaign
Clean India launched by the Government is the adoption
of tourists destinations and monuments by the Public Sector
Undertakings (PSUs)/Corporate Houses for their upkeep
and cleanliness;

(b) if so, the details thereof including the names of
PSUs/Corporate Houses that have expressed their
willingness to join the campaign;

(c) the monuments/destinations adopted by these
PSUs/Corporate Houses for the purpose and the progress
of work undertaken by them; and

(d) the further action plan of the Government to
sensitise the people in this regard and address cleanliness
problem in and around tourist destinations?

TOURISM (DR. K. CHIRANJEEV}): (a) to (c) Yes, Madam.
One of the components of this campaign is the adoption
of monuments/destinations by Public Sector Undertakings
(PSUs)/Corporate sector as part of their Corporate Social
Responsibility for upkeep and cleanliness. It is a voluntary
scheme and no funds have been allocated by the
Government for this campaign. India Tourism Development
Corporation (ITDC) has adopted Qutab Miliar, New Delhi
as a Pilot Project und(_ar Campaign Clean India. The various
works undertaken by ITDC include repair of toilets, proper
signages in and around Qutab Minar, garbage bins, repair/
replacement of light covers and painting of railings. ITDC
has also deployed housekeeping staff including one
supervisor in addition to the staff of ASI for keeping the
area clean.

(d) Ministry of Tourism releases social awareness
campaign on television and radio from time to time including
concern for cleanliness in and around tourist destinations.
The Government proposes to continue this campaign during
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the Twelfth Five Year Plan. However, no funds have been
allocated by the Government for this campaign.

Tuberculosis Vaccine

*178. SHRI P. VISWANATHAN:
SHRI GURUDAS DASGUPTA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has taken note of
various international research projects to develop a vaccine
to protect infants and children against tuberculosis,
particularly drug-resistant tuberculosis;

(b) if so, the details thereof;

(c) the steps taken/proposed by the Government to
support research in this regard including the outcome
thereof;

(d) whether the Government has received any
request to allow entry of new TB drug Bedaquiline into
India for the benefit of patients suffering from drug resistant
tuberculosis; and

(e) if so, the details thereof along with the action
taken/proposed by the Government thereon?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b) Yes,
Madam. The Government has taken note of various
international projects to develop a vaccine against
tuberculosis. There are 12 TB vaccine candidates in various
stages of development and two of them are in phase lib
trials. The vaccine candidates are designed to protect
against infection or reactivation of TB disease, both drug
sensitive and drug resistant TB. Recently, results of a
vaccine trial (using MVA 85A antigen) carried out in a rural
region near Cape Town S, Africa was published (Lancet
published online Feb. 4, 2013) and showed lack of
significant protection against TB in young infants. No
effective vaccine has yet been developed to protect infants
and children against tuberculosis, particularly drug resistant
tuberculosis.

(c) The Government is supporting the development
of indigenous vaccines in tuberculosis by funding research
in this area;. The Indian Council of Medical Research
(ICMR) as well as Department of Biotechnology (DBT) and
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Department of Science & Technology (DST) are funding
various research groups in the country to identify and test
suitable vaccine candidates. Animal studies showed good
protective efficacy.

(d) and (e) No request has been received under the
Drugs and Cosmetics Acto allow entry of new TB drug
Bedagquilinelinto India. A new drug can only be introduced
in the Indian market after due approval from Drugs
Controller General of India (DCGI).

However, the ICMR and Central TB Division of DGHS
have convened an expert group to discuss the introduction
of new TB drug Bedaquiline in India. It is proposed to
introduce the drug in India under controlled conditions at
4-5 DOTS Plus sites to assess its impact on Multidrug and
extensively drug-resistant TB (M/XDRTB).

[Translation]

Production of Gas

*179. SHRI ASHOK KUMAR RAWAT: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the quantum of gas produced in the country
including from the Krishna - Godavari (KG) basin by the
public and private sector companies during each of the
last three years and the current year, company-wise;

(b) the extent to which gas production by the said
companies has exceeded or fallen short of the terms of
agreement during the said period, company-wise along
with the loss of revenue incurred to the Government as a
result thereof, year-wise;

(c) whether any public or private sector company
has not complied with the terms of contract/agreement
regarding production/exploration of gas in the country
including KG basin during the said years;

(d) if so, the details thereof, company-wise; and

(e) the action taken or proposed to be taken by the
Government against the companies?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI M. VEERAPPA MOILY): (a) and (b) Under the
Production Sharing Contract (PSC) regime and Coal Bed
Methane (CBM) Contract regime the gas production targets
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are fixed block-wise/field-wise and not company-wise.
However, under nomination regime, the annual
Memorandum of Understanding (MOU) targets are fixed
for public sector oil companies namely ONGC and OIL.
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The target and actual gas production during last
three years and the current year under the PSC regime
and CBM Contract regime are as under:

(In Billion Cubic Meters)

2009-10 2010-11 2011-12 2012-13 (Till January, 2013)
Target Actual % Target Actual % Target Actual %  Target Actual %
Achieve- Achieve- Achieve- Achieve-
ment ment ment ment
2543 21.98 86.4 28.19 26.77 949 25.58 21.61 84.5 12.89 12.68 98.4

The above gas production figures include gas
production in Krishna-Godavari basin under the PSC regime
from Ravva field, operated by M/s Cairn Energy India Pty.
Ltd. (CEIL) and D1, D3 and MA fields in KG-DWN-98/3
(KG-D6) block, operated by M/s Reliance Industries Ltd.
(RIL).

The target and production of Natural Gas by Oil
India Limited (OIL) and Oil and Natural Gas Corporation
Limited (ONGGC) in the country including Krishna
Godavari (KG) Basin under nomination Regime are given
below:

[Natural Gas Production (in Million Metric Standard Cubic Meter (MMSCM)]

Year 2009-10 2010-11 2011-12 2012-13
Target Actual Target Actual Target Actual Target Actual
OolL 2528 2415.59 2621 2352.72 2633 2633.29 2919 2212.22
(upto Jan'13)
ONGC 22248 23109 22774 23095 23457 23316 17754 17721
(upto
Dec'12)**

**(Provisional figures)

ONGC has reported that they have achieved the
MOU targets for production of natural gas. However, the
gas production from KG Basin fell short of MOU target
during 2011-12 and current year i.e. April'i2 to
December'12 mainly due to restricted gas production being
taken from GS-15 Offshore field for better reservoir
management. OIL has reported that their gas production
potential is sufficient to cater for the current agreements
and is dependent on withdrawal capacity of customers.

Under the PSC regime, the gas production during
the last three years has been affected by several factors
as under:

(i) Less than estimated gas production from KG-
DWN-98/3 (KG-D6) block.

(i) Under performance of South Tapti wells due to

water ingress.

(i) Decline in the ageing and mature fields like
Ravva, Hazira, CB-OS/2 etc.

(iv) Delay in production start-up from PY-1 field.

(v) Complete shut-down of Panna-Mukta field for
96 days due to failure of Single Point Mooring
(SPM) system.

(vi) Less than envisaged production from CBM
blocks due to land acquisition problems and
non availability of gas transportation
infrastructure etc.
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The gas production from DI & D3 fields KG-D6 block,
operated by M/s RIL, constituting about 60% to 66% of
total gas production under the PSC regime during the
above three years, has been lower than the gas production
envisaged in the Management Committee (MC) approved
Addendum to the Initial Development Plan (AIDP), and is
one of the major reasons for less than estimated gas
production under the PSC regime.

The lower than estimated gas production from any
field/block may not be construed as directly impacting the
Government of India (Gol) revenue, as the gas not produced
currently may be producible at a later date depending on
several factors such as geological and reservoir
characteristics of the field/blocks, infusion of latest
technology to improve recovery factor etc., which may,
therefore, only defer revenue realization from the sale of
gas.

(c) to (e) As far as gas production under the PSC
regime is concerned, in case of D1 & D3 fields in KG-D6
block, the Contractor has failed to adhere to the approved
AIDP both in terms of drilling and putting on stream the
number of welis and the gas production rate. As a resuilt,
the actual cumulative gas production from D1 & D3 fields
upto 31.03.2012 was 1.584 Trillion Cubic Feet (TCF), as
against the projected cumulative gas production of 2.030
TCF as per approved AIDP for the same period. Therefore,
the Government, in May 2012, had issued notice for
proportionate dis'allowance of cost of production facilities
amounting to US $ 1.005 Billon. RIL, the Operator of KG-
D6 block, has initiated arbitration proceedings on the matter
and Government of India have also appointed arbitrator.
The contractor has stated that decrease in gas reserves is
due to various reasons such as reservoir and production
performance, decline in pressure, early water
encroachment, less contribution from the sands outside
the main channel areas, results obtained from Material
Balance, Simulation and Geological Models etc.

In case of exploration of oil/gas under the PSC
regime, penalty provisions exist for payment of Liquidated
Damage (LD) on account of the unfinished minimum work
program, phase extension etc. by the Contractors. The
company-wise details of such penalties paid to Gol during
the last three years (2009-10 to 2011-12) are as under:
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Details of Penalty Paid to Gol by the Contractors
during 2009-10 to 2011-12 under PSC Regime

Sl. No. Company Name Amount Paid

as Penalty

(US$ Million)
1 ONGC 39.30
2 OlL 6.09
3 RIL 78.88
4 Geopetro! 473
5 Focus Energy 0.05
6 GeoGlobal Resources 0.29
7 Jubilant Energy 1.49
8 Petrogas 0.33
Total 131.16

[English]
Updation of Medical Knowledge

*180. SHRI P. KARUNAKARAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the regulations faid down by the Medical Council
of India (MCI) for periodical updation of knowledge of
health professionals about the changing pattern of diseases,
drug resistance, latest medical innovations, etc.;

(b) whether the above regulations are being
complied with by the health professionals in the country;

(c) if so, the details thereof;

(d) if not, the steps taken/proposed by the MCI to
enforce the above regulations and also to punish erring
health professionals; and

(e) the steps taken/proposed by the Government for
better coordination with State Medical Councils on the
matter?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Medical Council of India
(MCI), with the previous approval of the Central
Government, has notified Indian Medical Council
(Professional Conduct, Etiquette and Ethics) Regulations,
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2002 which, inter-alia, prescribe that a Physician should
participate in professional meetings as a part of Continuing
Medical Education (CME) Programmes for updation of
medical knowledge, for at least 30 hours every 5 years,
organised by reputed professional academic bodies or
any other authorised organisations. The MCI provides
financial assistance for these CME programmes to various
medical colleges/institutions. The compliance of this
requirement shall be informed regularly to MC! or State
Medical Council. The MCI regulations are statutory and
binding on all the doctors registered with MCI.

(b) to (e) Information in this regard is not collected
centrally.

Investment Clearances

1841. SHRi PRALHAD JOSHI: Will the Minister of
FINANCE be pleased to state:

(a) whether a Cabinet Committee on Investment
has been constituted and if so, the details thereof;

(b) whether sufficient safeguards to ensure
compliance of environmental regulations are being
incorporated in the system and if so, the details thereof;
and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) Yes
Madam, the Cabinet in its Meeting held on 13th of
December 2012, inter alia accorded approval for
Constitution of Cabinet Committee on Investment (CCl)
with the Prime Minister as the Chairman to expedite
decisions on approvals/clearances for implementation of
projects. The Cabinet Committee on Investment will monitor
and review the implementation of major projects to ensure
accelerated and time-bound grant of various licenses,
permissions and approvals. The Committee has Minister
of State (Independent Charge) of the Ministry of
Environment and Forests as one of the Special Invitees.

Davos Summit

1842. SHRI SANJAY NIRUPAM: Will the Minister of
FINANCE be pleased to state:

(a) the details of deliberations made and decisions
taken at the recent Davos Summit;
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(b) the likely implications of the decisions taken at
the Summit on inflow of investment into the country; and

(c) the follow up action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
World Economic Forum Annual Meeting took place at
Davos, Switzerland from 23-27 January, 2013. Business,
government and civil society leaders from over 100
countries participated in the deliberations on the broad
theme 'resilient dynamism'. The meeting is not a forum for
decision making but provides a platform for discussion
and further thinking on the most pressing contemporary
issues facing the world.

Pension Fund

1843. SHRIMATI ANNU TANDON: Will the Minister
off FINANCE be pleased to state:

(a) whether a proposal for inviting sovereign debt
funds and other institutional funds of foreign Governments,
like the pension fund to invest in the country is under
consideration of the Government;

(b) if so, the details thereof; and

(c) the steps taken by the Government to facilitate
foreign institutional funding in the infrastructure sector?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) In
order to attract long term stable foreign capital inflows and
to broad base the non resident investor base in Indian
debt security market, it has been decided to accord
preferential treatment to long term investors such as
Sovereign Wealth Funds and pension funds for allocation
of debt limits in Government Securities and Corporate
bonds in terms of RBY's A. P. (DIR Series) Circular No. 135
dated June 25, 2012 and Circular No. 80 dated January
24, 2013.

(c) Government has been making concerted efforts
to aftract greater foreign investment into India with special
thrust on availability of off-shore funds for infrastructure
development. In order to attract greater foreign investment
to the infrastructure sector, following measures have been
taken:
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(i) The limit for foreign investment in long-term
corporate bonds in the infrastructure sector has
been enhanced from USD 5 billion to USD 25
billion. '

(i) The USD 25 bn scheme for foreign investment
in Long-term infra bonds has been gradually
liberalized by inter-alia reducing residual
maturity criteria and removing lock-in period
restriction.

(iii) The debt limit allocation mechanism for Flls
has been rationalised by allowing reinvestment
facility to Flls; reduction in utilisation period of
debt limits and allowing to avail debt limits upto
90% without obtaining SEBI approval in case
of long term infra bonds.

(iv) Infrastructure Debt Funds (IDFs) have been set
up to accelerate and enhance the flow of long
term debt in infrastructure projects. To attract
off-shore funds into IDFs, withholding tax on
interest payments on borrowings by IDFs has
been reduced from 20% to 5%.

(v) Further, the rate of with-holding tax has been
reduced from 20% to 5% on interest payments
in respect of foreign currency borrowings and
long-term infrastructure bonds.

[Translation]
Engagement of NGOs

1844. SHRI LALJI TANDON: Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government proposes to engage
the services of the Non-Governmental Organizations and
other voluntary organizations to fulfil the objective of
development of new and renewable energy sources in the
country;

(b) if so, the details thereof, State/UT-wise including
Uttar Pradesh; and

(c) the time by which the said proposal is likely to
be approved?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) to (c) Various
schemes of the Ministry of New and Renewable Energy
such as biogas and biomass based power, decentralized
solar systems, watermills, training and publicity etc.
envisage participation of Non Governmental Organizations
/ Voluntary Organizations. These organisations are already
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playing an important role in promating renewable energy
programmes throughout the country. In addition, most of
the State Nodal Agencies, including Uttar Pradesh, engage
the services of NGOs and Voluntary Organizations in
implementing the renewable energy programmes/schemes
in their respective states.

[English]
Mining Effect on Environment

1845. SHRIMATI JYOTI DHURVE: Will the Minister
of MINES be pleased to state:

(a) whether the Government has taken note of the
effect of mining on environment in the country;

(b) if so, the details thereof; and

(c) the efforts made by the Government to adopt
and apply accepted international practices in developing
environmental management capacity to mitigate the harmful
effects of mining on environment?

THE MINISTER OF MINES (SHRI DINSHA PATEL):
(a) and (b) As per Environment Impact Assessment (EIA)
Notification, 20086, projects of mining of minerals as stated
in the schedule require prior environment clearance. The
mining projects are appraised by Expert Appraisal
Committee constituted under the aforesaid notification. The
terms of reference are prescribed to the project proponents
which inter-alia lay emphasis on environment impact
assessment and development of management plans, which
take into consideration the mitigative measures to be
adopted while under taking mining activity. Public
consultations are held as per the procedure prescribed
under EIA Notification, 2006 by which the concerns of the
local affected persons and others who have plausible
stake in the environment impacts of the project or activity
are ascertained with a view to taking into account all the
material concerns in the project design as appropriate.

Environment impact assessment, environment management

plan and public consultation are important elements of the
environment clearance mechanism.

Besides it, Indian Bureau of Mines (IBM), a sub-
ordinate office of Ministry of Mines is entrusted with
implementation of provisions of Mineral Conservation and
Development Rules (MCDR), 1988 wherein Rule 31 to 41
pertain to environment. During the routine inspection of
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the mines by IBM officers, provisions of these rules are
checked and in case of deviation actions are being taken
as per the provisions of the rules. IBM approves mining
plan which contains Environment Management Plan as a
separate chapter wherein the proposals of environment
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are envisaged. These proposals are also checked during
the routing inspection and in case of deviation action is
taken either by initiating action as per rules or by modifying
the document. Year wise details of administration of Rule
31 to 41 of MCDR 1988 is as under:

Rule No. Year Total Total Total Total Total
Violations Violations show show violations
Pointed out rectified cause cause for which
issued rectified cases
launched
31 to 41 2009-10 40 30 15 2 3
(Environment)
2010-11 79 32 29 24 0
2011-12 89 39 22 11 2
2012-13
(upto Feb. 2013) 78 32 22 9 0
Total 286 133 88 46 5

(Source: Indian Bureau of Mines)

{c) A concept of Mine Closure Plan has been
introduced by amending the Rule 23 of MCDR 1988 during
year 2003. These mine closure plans are of two types viz
(1) Progressive Mine Closure Plan which is applicable
when the mining activities are in progress and is an integral
part of Mining Plan and (2) Final Mine Closure Plan as the
name indicates is applicable after the life of mine.
Introduction of these closure plans has made it mandatory
for the lessees to take necessary steps for protection of
environment.

National Gas Grid

1846. SHRIMANOHAR TIRKEY:
SHRI NRIPENDRA NATH ROY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Union Government has received
any proposal from various State/UT Governments for setting
up of a National Gas Grid to meet the future requirement
of gas based industries; and

(b) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) At present, there is no proposal to
set up a National Gas Grid. However, for transporting
natural gas across the length and breadth of the country,
a cross-country pipeline network is being laid throughout
the country. Presently, we have around
11500 km. of natural gas pipelines across the country and
another 12650 km. of pipeline infrastructure is under various
stages of implementation. The Government has also set
up a Petroleum & Natural Gas Regulatory Board (PNGRB)
under PNGRB Act, 2006 as a regulatory body to pian,
authorize and monitor the development of pipeline
infrastructure in the country.

E-Auction of Mortgaged Properties

1847. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has recently asked the
Public Sector Banks (PSBs) across the country to conduct
E-auction of the properties that are sold to recover
payments from the defaulting borrowers;
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(b) if so, the details thereof; and the reasons therefor;
and

(c) the compliance status of the said directive by
the PSBs in the country, bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! NAMO NARAIN MEENA): (a) and (b)
During the meeting of General Managers (Recovery/Legal)
of all Public Sector Banks (PSBs), held on 01st November,
2012, PSBs were advised that all auctions of the
immoveable properties, under 'The Securitisation and
Reconstruction of Financial Assets and Enforcement of
Security Interest (SARFAESI) Act, 2002, be done through
e-Auction with a view to conduct free, fair and transparent
auctions.

(c) Inline with the instructions from the Government,
the PSBs have already finalized the set vice provider for
e-auctions and many banks have started conducting e-
auctions of the immovable properties under SARFAESI
Act.

Tourism Infrastructure Development Fund

1848. SHRI NILESH NARAYAN RANE: Will the
Minister of TOURISM be pleased to state:

(a) whether the Government has set up Tourism
Infrastructure Development Fund with the help of reputed
financial institutions including the Asian Development Bank
(ADB);

(b) if so, the details and the purpose thereof; and

(c) the manner in which it is likely to help in the
development of tourism/tourism infrastructure in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (DR. K. CHIRANJEEVI): (a) No, Madam.

(b) Does not arise.

(c) Does not arise.

Evacuation Problem in States

1849. SHRI PRATAP SINGH BAJWA: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government has taken any follow
up action to fix the acute evacuation problem of power
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generated from Renewable Energy based projects being
faced in the country including Rajasthan, Ladakh and
Tamil Nadu;

(b} if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government has taken up the matter
of funding transmission infrastructure to redirect the excess
power generated by the renewable sources to the national
grid, to the Planning Commission; and

(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. Under an assignment from the Ministry of New
and Renewable Energy the Power Grid Corporation of
India Ltd. (PGCIL) has prepared a report for evacuation
and transmission infrastructure development for the likely
renewable power capacity addition during 12th Five Year
Plan period in eight renewable resource rich states namely
Andhra Pradesh, Gujarat, Himachal Pradesh, Karnataka,
Maharashtra, Rajasthan, Tamil Nadu and also Jammu
and Kashmir.

The report estimates that during 12th Five Year Plan
period upto 2017 around 42 GW (30 GW by wind, 10 GW
by solar and 2 GW by small hydro) renewable energy
capacity would be added. It has further estimated that the
cost of transmission system strengthening both at Intra-
state and Inter-state level would be around Rs. 43,000
crore.

{c) and (d) Yes Madam. The Planning Commission
has been requested to provide an additional outlay of Rs.
7,000 crore for renewable power evacuation infrastructure
for the 12th Five Year Plan period.

KVIC Model of Bio-Gas Production

1850. SHRIMAT! DARSHANA JARDOSH: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) whether the Government is considering to grant
subsidy once again on KVIC Model of the biogas production
in order to produce more environment friendly energy from
new and renewable sources;
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(b) if so, the details thereof and if not, the reasons
therefore; and

(c) the time by which the Government is likely to
take a decision on restoration of subsidy on KVIC model?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) to (c) The
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Ministry of New and Renewable Energy continues to
provide subsidy for setting up of biogas plants of approved
models, including KVIC model, as per the norms of the
scheme of National Biogas and Manure Management
Programme. The details of the Central Government subsidy
being provided for biogas plants during the year 2012-13
are given in the enclosed Statement.

Statement

Details of Central Subsidy being provided under the National Biogas and Manure Management Programme for
MNRE approved models of household size biogas plants for the year 2012-13

Sl. No. Areas/Regions Rate of Subsidy MNRE approved for models of
household size family type biogas plants
(in Rs. per plant)
Under Clean Development Under normal Programme
Mechanism Programme
Size of biogas plants 1 cum 2-4 cum 1 cum 2-4 cum
1. North Eastern Region States, 11,700 11,700 14,700 14,700
including Sikkim (except plain
areas of Assam)
2. Plain areas of Assam 9,000 9,000 9,000 10,000
3. Jammu & Kashmir, Himachal 3,500 4,500 4,000 10,000
Pradesh, Uttrakhand, Niligiri of
Tamil Nadu, Sadar Kursoong &
Kalimpong Sub-Divisions of
Darjeeling, Sunderbans
(West Bengal) and Andaman
& Nicobar iIslands
4. All Other areas 2,100 2,700 4,000 8,000
Other subsidies
5. Additional subsidy for toilet linked Biogas Plants (in Rs. per plant) 500 1,000
6. Incentive for saving diesel and other conventional fuels by using
biogas in engines/genset and/or biogas based refrigerators
(in Rs. per plant). 2,500 5,000
[Translation] (a) whether instances of delay in delivery of LPG

Delivery of LPG Cylinders

1851. SHRI BHOOPENDRA SINGH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

cylinders by the LPG distribution agencies of various Public
Sector Qil Marketing Companies have come to the notice
of the Government;

(b) if so, the details thereof and the reasons therefor;
and
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(c) the steps being taken by the Government to
ensure the delivery of LPG cylinders within 48 hours of
refill booking?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Public Sector Oil Marketing
Companies (OMCs), namely, Indian Oil Corporation Limited
(IOGL), Bharat Petroleum Corporation Limited (BPCL) and
Hindustan Petroleum Corporation Limited (HPCL) have
reported cases of late delivery of LPG cylinders by their
LPG distributors.

The company wise details of the established cases
of late delivery of LPG cylinders for last three years and
the current year are given in the enclosed Statement.
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In all the established cases of late delivery of LPG
cylinders, action has been taken according to provisions
of the Marketing Discipline Guidelines (MDG), 2001.

{c) In order to deliver LPG supplies within 48 hours
of booking, OMCs are monitoring bulk LPG stocks on a
daily basis to ensure uninterrupted bottling operations to
feed the market as per requirement. Also, in order to meet
the peak demand, operation of plants is undertaken on
Sundays and holidays on a need basis and with extended
hours on regular working days. Field Officers of OMCs are
regularly monitoring all the distributors and any additional
supplies required by the distributors, to meet an increase
in demand, is released to ensure that the market remains
free of any backlog.

Statement

The company wise details of established cases of late delivery of LPG cylinder for last three years
and the current year is as under:

2009-10 2010-11 2011-12 2012-13 (till Dec)
I0OC BPCL HPCL i0C BPCL HPCL I0C BPCL HPCL I0C BPCL HPCL
51 1 9 62 1 6 36 8 12 47 4 10
[English] of the cost of the system limited to Rs. 81 per Wp in the

Solar Street Light

1852. SHRI DILIP SINGH JUDEV: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government proposes to provide
street lights based on solar energy at public places in
major cities in view of power shortage in the country and
to involve local civic bodies and private investors in the
endeavour;

(b) if so, the details thereof, State/UT-wise including
Chhattisgarh and if not, the reasons therefor:

(c) whether the Union Government has released
any grants to State/UT Governments for the purpose; and

(d) if so, the details thereof, State/UT-wise?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Under
the Off-grid and Decentralized Solar Applications Scheme
of Jawaharlal Nehru National Solar Mission the Ministry of
New & Renewable Energy is providing a subsidy of 30%

country including Chhattisgarh. In special category States
a subsidy of 90% of the cost of solar street lights limited
to Rs. 243 per Wp is provided for installation of street
lights by Central and States Ministries, Departments and
their organizations, State Nodal Agencies and Local
Bodies.

(c) and (d) During 2012-13, the Ministry has
sanctioned 86,199 solar street lights in Himachal Pradesh,
Kerala, Maharashtra, Manipur, Mizoram, Nagaland, Tamil
Nadu and Uttar Pradesh and has released Rs. 5.70 crores
for Manipur (Rs. 1 crore), Nagaland (Rs. 1 crore) and Uttar
Pradesh (Rs. 3.70 crores) so far during the current financial
year.

Oil and Gas Blocks

1853. SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHTO:

SHRI AK.S. VIJAYAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) the details of the Qil and Gas blocks identified
for allocation and company-wise blocks allocated under
the New Exploration Licensing Policy (NELP) by the
Government during the last three years and the current
year;

(b) the details of the blocks where production has
already been started as well as other allocated blocks
where production is expected to be started soon, block-
wise;

{c) the details of the conditions regarding profit

sharing by allocated companies with the Government; and

{(d) the details of profit to be shared by the allocated
companies with the Government from the sale of oil and
natural gas from Krishna-Godavari Basin?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) During the last three years
(2009-10 to 2011-12) and current year (2012-13, till
January, 2013) exploration blocks have been offered and
awarded under New Exploration Licensing Policy (NELP)
VIl & IX rounds. The details are as under:

NELP Round Blocks offered Blocks awarded
NELP-vII 70 32
NELP-IX 34 19

The company-wise (Operator-wise) blocks awarded
under NELP-VIIl & IX rounds are as under:

Si. No. Name of the Company (Operator) No. of PSCs Signed
NELP-VIII NELP-IX
2010-11 2011-12 2012-13
1 2 3 4 5
1. Oil and Natural Gas Corporation Lid. 14 4 1
2. Oil India Ltd. 2 2 1
3.  GAIL (India) Limited 0 1 0
4. Bharat Petro Resources Ltd. 0 0 1
5. National Thermal Power Corporation 1 0 0
6. Bengal Energy International Inc., Canada 1 0 0
7. BHP Billiton Petroleum International Exploration Pty. Ltd., Australia 3 0 0
8. British Gas Exploration and Production (India) Ltd., UK 1 0 1
9. Cairn Energy India Pty Ltd., UK 2 0 0
10. Esveegee Steel (Gujarat) Pvt. Ltd. 3 0 0
11. Harish Chandra (India) Ltd. 2 0 0
12. Jay Polychem (India) Ltd. 1 0 0
13. Jubilant Oil & Gas Private Limited. 2 0 0
14. Deep Energy LLC, USA 0 3 0
15. Focus Energy Ltd. 0 1 0
16. Pan India Consultants 0 1 0
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1 2 3 4 5
17. Pratibha Qil and Natural Gas Pvt. Ltd. 0 1 0
18. Prize Petroleum Company Ltd. 0 0 1
19. Sankalp Oil and Natural Resources Ltd. 0 1 0
Total PSCs Signed 32 14 5

(b) The 51 exploration blocks awarded under NELP
-VIIl & IX rounds are either initial stages of exploration or
exploration activity is yet to start. No hydrocarbon discovery
has been made so far in these blocks and hence there is
no commercial production of oil/gas. Future estimates of
oil/gas production can be made only after commercial
discoveries are made in these blocks.

(c) and (d) The profit sharing in blocks awarded
under the PSC regime (including blocks awarded in
Krishna Godavari Basin), is governed by the relevant
provisions of PSCs. Further, the profit is shared between
the Contractors) and Government of India on annual basis
as per sharing rates bid by the respective companies at
the time of bidding.

[Translation]

Promotion of Tribal Art and Culture

1854. KUMARI SAROJ PANDEY:
SHRI HAMDULLAH SAYEED:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the details of schemes implemented by the
Government for the promotion of art and culture of tribals
and providing assistance to tribal artists;

(b) the financial assistance provided under such
schemes to the States/UTs and Non-Governmental
Organisations (NGOs) during each of the last three years
and the current year, scheme-wise and State/UT wise
inciuding Union Territory of Lakshadweep;

(c) the number of beneficiaries under such schemes
including number of artists honoured during the said
period, scheme-wise and State/UT-wise; and

(d} the further measures taken or proposed to be
taken by the Government for the promotion of art and
cuiture of tribals?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) The
Ministry of Tribal Affairs runs a Centrally Sponsored
Scheme, Research & Training-Grants-in-Aid to Tribal
Research Institutes {TRIs), under which funds are provided
to the State Governments/Union Territory Administrations
for various activities performed by these institutes which
include, conducting research on different aspects of tribal
life including their languages and art and culture and also
setting up of tribal museums for exhibiting tribal artifacts
and promotion of tribal culture. The Scheme does not
envisage direct assistance to tribal artists. Ministry of Tribal
Affairs, in collaboration with Ministry of Culture also
organizes a National Tribal Festival to showcase a holistic
picture of tribal culture and heritage in all its vibrancy and
colour. The Festival provides glimpses of rich cultural
heritage through unique forms of tribal folk dances. The
Ministry of Tribal Affairs also supporis State Government/
Union Territories in organizing tribal festivals in their own
environment. The Ministry of Culture has no specific
scheme exclusively for providing financial assistance to
tribal artists.

(b) The financial assistance by the Ministry of Tribal
Affairs to the States/UTs for Tribal Research Institutes/
Organizing Tribal Festivals during each of the last three
years and the current year, scheme-wise and State/UT-
wise are given in the enclosed Statement.

(c) The scheme of the Ministry of Tribal Affairs does
not envisage direct assistance to the beneficiaries/artists.

(d) The scheme is in ongoing scheme of the Ministry
of Tribal Affairs for the promotion of art and culture of
tribals. Sahitya Academy, an autonomous organization
under the Ministry of Culture, has a project office namely.
North East Centre for Oral Literature (NECO) at Agartala
exclusively for the cause of promotion and upliftment of
tribal culture. The Indira Gandhi National Centre for Arts,
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inter alia, undertakes research and documentation on the
contextual aspects of cuiture including life style, oral
traditions, and folkore and art practices of communities
including tribal art and culture. The Zonal Cultural Centres,
inter-alia, make special efforts to encourage tribal arts.
The Indira Gandhi Rashiriya Manav Sangrahalaya carries
out programmes for popularization of cultures of India, of
which preservation and promotion of art and culture of
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tribes living in different areas of the country is an important
and integral part. The Anthropological Survey of India
carries out anthropological research, covering various
social, cultural and biological aspects of the people of
India. There are eight zonal museums in the country,
which display artifacts belonging to different communities
of India, many of which focus on tribal communities and
their culture.

Statement

The financial assistance provided under the scheme of Research, Information, Mass Education, Tribal Festivals and

Others during the last three years and the current year:

Sub-scheme: Research & Training: Grants-in-aid to Tribal Research Institutes

(Rs. in lakhs)
Sl. Name of 2009-10 (Released) 2010-11 (Released) 2011-12 2012-13
No. State/TRIs (Released) (Released
TRI Fellowship TRI Fellowship Upto 1-3-13)

1 2 3 4 5 6 7 8
1 Andhra Pradesh 35.14 0.436 0.00 0.00 0.00 0.00
2 Assam 17.00 0.436 32.69 0.00 40.84 27.56
3 Jharkhand 41.79 0.00 0.00 0.00 88.31 0.00
4 Guijarat 95.83 0.00 39.91 0.00 15.00 0.00
5 Himachal Pradesh 16.57 0.00 0.00 0.00 0.00 0.00
6 Karnataka 0.00 0.00 0.00 0.00 8.50 0.16
7 Kerala 13.31 0.00 40.00 0.00 43.87 0.00
8 Madhya Pradesh 80.80 0.588 77.36 0.00 54.275 77.00
9 Maharashtra 74.34 0.436 30.67 0.00 0.00 0.00
10 Manipur 57.50 0.00 49.00 0.00 55.50 68.64
11 Odisha 50.31 0.00 64.83 0.00 50.34 115.31
12 Rajasthan 23.00 0.00 15.82 0.00 0.00 0.00
13 Tamil Nadu 0.00 0.00 0.00 0.00 0.00 0.00
14 Tripura 47.25 0.00 40.00 0.00 9.88 28.02
15 Uttar Pradesh 0.00 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8
16 West Bengal 36.50 0.315 0.00 0.436 0.00 0.00
17 Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 0.00

Island
18 Chhattisgarh 16.00 0.00 15.50 0.00 0.00 15.50

Total 605.34 2.211 405.78 0.436 366.515 332.19
Sub-scheme: Organisation of Tribal Festivals

(Rs. in lakhs)
Si. No. State 2009-10 2010-11 2011-12 2012-13
(Upto 6-3-13)
1 2 3 4 5 6

1. Andhra Pradesh 0.00 7.50 0.00 0.00
2. Assam 0.00 0.00 7.50 0.00
3. Bihar 0.00 0.00 0.00 7.50
4. Jharkhand 0.00 0.00 0.00 0.00
5. Chhattisgarh 5.95 0.00 7.09 0.00
6. Gujarat 0.00 7.50 7.50 0.00
7. Himachal Pradesh 0.00 0.00 0.00 0.00
8. Kerala 0.00 0.00 0.00 0.00
9. Madhya Pradesh 6.00 0.00 7.50 0.00
10. Maharashtra 6.00 0.00 7.50 0.00
11. Manipur 0.00 0.00 7.50 10.00
12. Odisha 0.00 0.00 7.50 10.00
13. Rajasthan 0.00 0.00 0.00 0.00
14. Tamil Nadu 5.95 7.50 0.00 0.00
15. Tripura 6.00 0.00 7.50 10.00
16. West Bengal 0.00 0.00 0.00 0.00
17. Uttarakhand 7.50 0.00 0.00

Total 29.90 30.00 59.59 37.50
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FSDC

1855. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has constituted the
Financial Stability and Development Council (FSDC) and
if so, the details along with the composition and terms of
reference of the council;

(b) the details of funds utilised by the organisation
til date; and

(c) the achievements of the organisation so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The Financial
Stability and Development Council (FSDC) has been
constituted vide GO! notification dated 30th December,
2010. The Council is chaired by the Union Finance Minister
and its members are Governor, Reserve Bank of India;
Finance Secretary and/or Secretary, Department of
Economic Affairs; Secretary, Department of Financial
Services; Chief Economic Adviser, Ministry of Finance;
Chairman, Securities and Exchange Board of India;
Chairman, Insurance Regulatory and Development
Authority and Chairman, Pension Fund Regulatory and
Development Authority.

The Council deals, inter-alia, with issues relating to
financial stability, financial sector development, inter-
regulatory coordination, financial literacy, financial inclusion
and macro prudential supervision of the economy including
the functioning of large financial conglomerates.

(b) No funds are separately allocated to the Gouncil
for undertaking its activities.

(c) The FSDC, and its sub-committee (under the
Chairmanship of Governor, RBI) has held a number of
meetings so far, where, inter alia, matters of financial
stability, inter-regulatory coordination and financial sector
development were discussed.

[English]
Impact of Increased Diesel Prices

1856. SHRI ASADUDDIN OWAISI: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has assessed the
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impact of increased diesel prices on the transportation
sector;

(b) if so, the details thereof;

(c) whether the Government has identified the areas
where usage of diesel could be minimised;

(d) if so, the details thereof and the estimated diesel
likely to be saved therefrom; and

(e) the steps taken or being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) In order to reduce
under recovery of the Public Sector Oil Marketing
Companies (OMCs), the Government has authorized the
OMCs to (a) increase the retail selling price of Diesel in
the range of 40 paisa to 50 paisa per litre per month
(excluding VAT as applicable in different State/Union
Territories) until further orders; and (b) sell Diesel to all
consumers taking bulk supplies directly from the
installations of the OMCs at the non-subsidized market
determined price effective 18th January, 2013.

The Government has received representations from
various State Governments highlighting the difficulties being
faced by the STUs on purchase of Diesel at non-subsidized
market determined price. It is within the domain of the
State Governments to provide appropriate relief to the
STUs.

The primary objective behind the pricing reforms
undertaken by the Government is the growing imperative
for fiscal consolidation, the need for reducing the subsidy
burden on petroleum products so as to allocate more
funds to social sector schemes for the common man and
for ensuring country's energy security in the long term.

(c) and (d) Yes, Madam. As per Petroleum
Conservation and Research Association (PCRA), the
Working Group constituted by the Government in 1998
identified that in transport and agriculture sector, the usage
of Diesel could be reduced upto 15% by adopting driving
and maintenance practices especially for trucks and
tractors.

(e) Media campaigns (Television, Print and Radio)
are being run by the Government through PCRA to
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generate awareness about good driving and maintenance
practices among the drivers and owners of trucks and
tractors.

NABARD Watershed Projects

1857. SHRI M. KRISHNASSWAMY: Wil the Minister
of FINANCE be pleased to state:

(a) whether the Government implements watershed
programmes in the country with the help of National Bank
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financially supported by KfW, Germany. The details are
given in the enclosed Statement.

In addition, to mitigate the distress of farmers in 31
identified debt stressed districts, since 2006-07, a watershed
programme is being implemented under "PM's
Rehabilitation Package for Distressed Districts". The details
of projects under implementation are as under:

(Rs. in crore)

for Agriculture and Rural Development (NABARD); and States No. of Physical Physical  Cumul-
) . Districts Target Progress ative
{(b) if so, the details thereof for the 11th and 12th . .
. ) (in ha) (in ha) amount
Five Year Plans, State/UT-wise?
released
THE MINISTER OF STATE IN THE MINISTRY OF
National Bank for Agriculture and Rural Development Karnataka 6 180000 186528 97.71
(NABARD) has been implementing watershed programmes
under Watershed Development Fund, Integrated Watershed Kerala 3 90000 92077 82.10
Development Programme (IWDP) in South Bihar and Indo- Maharashtra 6 180000 181572  112.29
German Watershed Development Programme (IGWDP) in
Maharashtra, Andhra Pradesh, Gujarat and Rajasthan Total 31 930000 943509  518.97
Statement
Progress under Watershed Development Fund of NABARD in Non-Distressed Districts
(position as on 31 January 2013)
(a) Grant Projects (Rs. in lakh)
Name of State No. of No. of No. of No. of  No. of Total No. Grant Grant
Projects in Projects Projects  Projects Projects of Projects committed released
Capacity in FSR in Full closed completed by by
Building Phase Imple- NABARD NABARD
Phase mentation
Phase
1 2 3 4 5 6 7 8 9
Guijarat 6 0 6 5 3 20 751 499
Karnataka 4 1 33 2 4 44 3306 2146
Rajasthan 0 0 10 0 3 13 728 532
Tamil Nadu 0 3 12 1 3 19 843 558
Uttar Pradesh 0 2 7 0 2 11 566 349
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1 2 3 4 5 6 7 8 9
West Bengal 0 0 18 18 2 38 888 4064
Chhattisgarh 19 16 17 1 0 53 1806 1538
Jharkhand 2 7 7 0 2 18 796 706
Odisha 26 14 18 4 0 62 2610 997
Himachal Pradesh 5 4 1 0 0 10 132 106
Maharashtra 0 0. 22 1 0 23 3683 1359
Madhya Pradesh 13 1 1 0 0 15 184 46
Haryana 0 0 0 1 0 1 0 0
Uttaranchal 7 2 1 0 0 10 170 114
Andhra Pradesh 0 0 0 0 2 2 113 113
Total 82 50 153 33 21 339 16576 9469
(b) Loan Proiects: position as on 31 January 2013
(Rs. in lakh)
Name of the State No. of No. of  No. of No. of No. of Total No. Loan Grant Loan
Projects in Projects Projects Projects Projects of grant Disb- Assistance
Capacity in FSR in Full  closed com- Projects Assistance ursed released
Building Phase Imple- pleted committed  for by
Phase mentation by CBP/ NABARD
Phase NABARD FSR
& 50%
FIP
Guijarat 4 3 6 4 0 17 394 108 4
Karnataka 0 0 7 0 34 41 2052 281 2004
Tamil Nadu 16 27 96 5 10 154 8131 2045 1633
Uttar Pradesh 13 36 6 0 0 55 555 276 0
West Bengal 0 0 0 0 0 0 0 0 203
Total 33 66 115 9 44 267 11132 2710 3844

(FSR - Feasibility Study Report)
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2. Indo-German Watershed Development Programme
(IGWDP) in Maharashtra, Andhra Pradesh, Gujarat and
Raiasthan supported financially by KiW, Germany -
progress as on 31 January 2013 is given below:

(Rs. in crore)

Name No. of Project Cumulative
of the Projects Cost Disbur-
Project sement
IGWDP-Maharashtra 113 134 118.84
IGWDP-Andhra Pradesh 36 71 44.66
IGWDP-Guijarat 33 62 19.20
IGWDP-Rajasthan 32 74 19.04
Total 214 341 201.74

3. Integrated Watershed Development Programme
(IWDP) - South Bihar

Name No. of No. No. Total Amount
of the Pro- of of outlay sanc-
State jects  Pro- Pro- tioned
jects jects as on
in Full pre- 31.08.13
Imple- closed (cum-
mentation  in ulative)
Phase capacity
Bldg.
Phase
South Bihar 79 77 2 Rs. Rs.
60 54.66

crore  crore

Import Duty on Edible Oils

1858. SHRI M. B. RAJESH: Will the Minister of
FINANCE be pleased to state:

(a) whether there has been any reduction of import
duty on edible oil during the last three years;

(b) if so, the details thereof; and
{(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Madam.
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(b) and (c) Does not arise in view of (a) above.

Demands of IT Officials

1859. SHRI A. SAl PRATHAP: Will the Minister of
FINANCE be pleased to state:

(a) whether the Income Tax officials are pressing
the Government to settle their long pending demands;

(b) if so, the details thereof and its impact on the tax
collection along with the response of the Government
thereto; and

(c) the steps taken/being taken by the Government
to settle the issue at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Madam.

(b) and (c) The Income Tax officials have been
pressing for improving their service conditions like
promotion/regularisation, upgradation of pay scales,
seniority etc. and other infrastructure facilities like provision
of laptops/data card. In this context, the Association of the
officers stop their members to keep away from action like
Survey and Searches and even non-cooperation in
recovery of arrears. This has an impact on tax collection.
The demands of the Income Tax officials are at different
stages of consideration in the Government.

Profits of Oil PSUs

1860. SHRI P.K. BIJU: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of gross and net profits reported by
various Public Sector Oil corporations during each of the
last three years and the current year, company-wise
indicating their percentage turn over;

(b) the amount of dividend disbursed to
shareholders both in absolute and in percentage terms
indicating volume of profit transferred to reserve fund in
the said years, company and year-wise; and

{c) the total reserve fund of various oil PSUs during
the said period, corporation-wise indicating diversion of
sums, if any, therefrom along with purpose therefor,
company-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI PANABAKA
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company-wise indicating their percentage turn over are
given in the tables below:

LAKSHMI): (a) The company-wise details of gross and net
profits reported by six major Public Sector Oil corporations
during each of the last three years and the current year,

(i) ONGC:
Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 61,386 25,691 41.85 17,5637 28.57
2011-12 76,887 36,643 47.66 25,123 32.68
2010-11 68,649 27,616 40.23 18,924 27.57
2009-10 61,983 24,984 40.31 16,768 27.05
(ii) OlL:
Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) (Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 7,475.82 4,179.27 55.90 2,824.79 37.79
2011-12 9,863.23 5,101.86 51.72 3,446.92 34.95
2010-11 8,303.38 4,313.20 51.94 2,887.73 34.78
2009-10 7,905.55 3,895.09 49.27 2,610.52 33.02
(iii) 10CL:
Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) (Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 3,04,302 (592) loss 0.19 loss (9,508) loss 3.12 loss
2011-12 3,73,926 21,600 5.78 3955 1.06
2010-11 3,03695 16,339 5.38 7,445 2.45
2009-10 2,50,065 18,872 7.55 10,221 4.09

(iv) HPCL:
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Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) (Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 151,798.41  (3,779.04) loss 2.49 loss (6,774.60) loss 4.46 loss
2011-12 188,130.95 5,071.41 2.70 911.43 0.48
2010-11 142,396.49 4,637.09 3.26 1,539.01 1.08
2009-10 114,888.63 4,193.18 3.65 1,301.37 1.13
(v) BPCL.:
Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) (Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 1,81,544.06 697.75 0.38 (2,154.39) loss 1.19 loss
2011-12 2,22,393.72 5,568.63 2.50 1,311.27 0.59
2010-11 1,63,218.21 5,167.32 3.17 1,546.68 0.95
2009-10 1,31,499.72 4,619.32 3.51 1537.62 1.17
{vi) GAIL:
Year Turnover Gross profit % of Gross Net Profit % of Net
(Rs. in crore) (Rs. in crore) profit to (Profit After Profit
turnover Tax) (Rs. in to turnover
crore)
04/12-12/12 34,924 5,057 14 3,404 10
2011-12 40,281 5,456 14 3,654 9
2010-11 32,459 5,323 16 3,561 11
2009-10 24,996 4,648 19 3,140 13

(b) The details for last three years are given in tables below:

() ONGC:

Year

Amount of Dividend
(Rs. in crore)

% of Dividend

Profit transferred to

reserves (Rs. in crore)

2012-13 (upto 31/12/12)

2011-12

2010-11

2009-10

5990
7,273
10,052

6,844

140

170

470

320

12,565
15,453
10,222

8,548
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(ii) OIL:

Year Amount of Dividend % of Dividend Profit transferred to
(Rs. in crore) reserves (Rs. in crore)

2012-13 During this period As per policy the profit

(upto 31/12/12) OIL has not declared is transferred to reserve only

any dividend. at the end of the year.

2011-12 1,142.15 475 2,119.47

2010-11 901.70 375 1,838.08

2009-10 817.54 340 1,6565.52

(iii) IOCL:

Year Amount of Dividend % of Dividend Profit transferred to
(Rs. in crore) reserves (Rs. in crore)

2012-13 (upto 31/12/12) 1,213.98 50 -

2011-12 2,306.55 95 2,547

2010-11 3,156.34 130 4,779

2009-10 910.48 75 6,556

(iv) HPCL:

Year Amount of Dividend % of Dividend Profit transferred to
(Rs. in crore) reserves (Rs. in crore)

2012-13 (upto 31/12/12) 287.83 85 -

2011-12 474.08 140 267.29

2010-11 406.35 120 330.05

2009-10 177.78 52.5 216.54

(v) BPCL:

Year Amount of Dividend % of Dividend Profit transferred to
(Rs. in crore) reserves (Rs. in crore)

2012-13 (upto 31/12/12) - - -

201112 397.70 110 856.41

2010-11 506.16 140 650.50

2009-10 506.16 140 154.00
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(vi) GAIL:
Year Amount of Dividend % of Dividend Profit transferred to

(Rs. in crore)

reserves (Rs. in crore)

2012-13 (upto 31/12/12) - - 3404
2011-12 1104 30 2,371
2010-11 951 27 2,454
2009-10 951 30 2,029
(c) The details are as under;
Name of the company year
04/12-12/12 2011-12 2010-11 2009-10

Total Diversion Total Diversion  Total Diversion Total Diversion

Reserve (Rs. in Reserve  (Rs. in Reserve (Rs. in Reserve (Rs. in

(Rs. in crore) (Rs. in crore) (Rs. in crore) (Rs. in crore)

crore) crore) crore) crore)
ONGC 1,21,225 - 1,08,660 - 93,207 2,122 84,857 -
OlL 17721.34 - 15,601.87 - 13,763.79 -
IOCL 45,944 - 55,449 - 52,904 - 48,125 -
HPCL 12,783.51 - 12,206.80 - 11,218.96 -
BPCL 12036.69 - 14,552.32 - 13,696.08 - 12,725.17 -
GAIL 23,759.93 - 20,356.00 - 17984.86 - 15,530.52 -

*Deduction during the year pertain to bonus share issue in 2010-11.

[Translation]

Separate Branches for Education Loan

1861. SHRI ARJUN RAM MEGHWAL: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has any proposal to
set up separate bank branches for providing education
loan on the lines of Industrial Banking Branches;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) At
present, member banks of Indian Banks' Association (IBA)

provide education loans through their bank branches as
per Model Educational Loan Scheme. The Government
has no proposal to set up separate bank branches for
providing education loans.

[English]

Tax Leakage in Cross Border
Transaction

1862. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of FINANCE be pleased to state:

(a) whether the Government is aware of the tax
leakages in cross-border transactions and if so, the details
thereof and reaction thereto;

(b) the current procedures followed in tapping tax
leakages and problems of such nature; and
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(c) whether the Government is making any efforts
to help tax authorities to detect tax leakages in cross-
border transactions and if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Income
Tax Department is continuously in the process of
scrutinizing all the cases of cross border transactions,
including mergers or acquisition of companies and
appropriate action is taken as per the provisions of law,
wherever required.

(b) The Income-tax Act, 1961, contains sufficient
provisions and safeguards to tax all types of incomes
arising out of cross border transactions, including capital
gains, royalty, fee for technical services, interest and
business income. International transactions involving
Associate Enterprises are subjected to Transfer Pricing
Regulations. Such transactions are examined by Transfer
Pricing Officers. Also, cross border transactions requiring
withholding of tax at source are subjected to provisions
related to tax deduction at source under the Income-tax
Act, 1961, which are being monitored on regular basis.

(¢) The Government has taken various steps in this
direction under a multi-pronged strategy which includes
creating an appropriate legislative framework; setting up
institutions to deal with illicit funds; developing systems for
implementation; imparting skills to the manpower for
effective action; and joining the Global & crusade against
black money. Various legislative measures have also been
taken by the Finance Act, 2012, in this regard which include
reporting of assets (including bank accounts) held outside
the country; reopening of assessments upto 16 years for
taxing undisclosed assets (including bank accounts) kept
outside the country and strengthening of penal provisions
in respect of search cases; expansions of the ambit of tax
collection at source (TCS) to cover certain more vulnerable
items/sectors.

Further, India has been renegotiating its Double
Taxation Avoidance Agreements (DTAAs) with other
countries to bring the Article on Exchange of Information
to international standards, and has also been expanding
its treaty network by signing new DTAAs with many other
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countries and by entering into Tax Information Exchange
Agreements (TIEAs) with many tax jurisdictions in its efforts
to facilitate the exchange of information and to bring in tax
transparency. India has also become a member of the
Muitilateral Convention on Mutual Administrative
Assistance in Tax Matters in 2012.

Rashtriya Gram Swaraj Yojana

1863. SHRI NISHIKANT DUBEY: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(a) the total number of Gram Panchayats and the
number of those having Panchayat Ghar, State/UT-wise
including Andhra Pradesh, Jharkhand and Karnataka;

(b) the number of Panchayat Ghar constructed
under Rashtriya Gram Swaraj Yojana (RGSY), State/UT-
wise;

(¢) whether the Union Government has provided
any financial assistance apart from RGSY to the States/
UTs for the purpose; and

(d) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) The total number of Gram Panchayats and the
number of those having Panchayat Ghar, State/UT-wise
including Andhra Pradesh, Jharkhand and Karnataka are
given in the enclosed Statement-I.

(b) The number of Panchayat. Ghars constructed
under Rashtriya Gram Swaraj Yojana (RGSY), State/UT-
wise are given in the enclosed Statement-II.

(c) and (d) In addition to RGSY, the Ministry of
Panchayati Raj (MoPR) also provides funds to States under
the Backward Regions Grant Fund (BRGF) which are in
the nature of untied grants for Panchayats to undertake
works based on felt local needs including construction of
Panchayat Ghars. Ministry of Rural Development (MoRD)
also provides funds under Mahatma Gandhi National Rural
Employment Guarantee scheme (MGNREGS) for
construction of Bharat Nirman Rajiv Gandhi Seva Kendras
(BNRGSKs) and 6092 BNRGSKs have been constructed
so far under that scheme.
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Statement-| 1 5 3 4
Sl No. State/UT No. of GPs No. of GPs '
having 15 Maharashﬁra 27920 22737
Panchayat 16 Manipur 165 165
Ghars
17 QOdisha 6234 5887
1 2 3 4
18 Punjab 12800 5895
1 Andhra Pradesh 21808 16645
ndhra Frades 19 Rajasthan 9166 9101
2 Arunachal Pradesh 1779 1646
20 Sikkim 165 165
3 A 2196 1624
ssam 21 Tamil Nadu 12618 12618
4 Bihar 8463 5328
22 Tripura 1038 999
5 hhatti h 9734 9734
Chhattisgar 8 23 Uttar Pradesh 51914 29146
6 Goa 189 177
24 Uttarakhand 7555 7227
7 QGuijarat 13735 13682
vara 25 West Bengal 3351 3336
H 6155 2658
8 Haryana 26 Andaman and Nicobar Islands 69 67
Hi hal P h 24 1142
9 Himachal Prades 3243 27 Chandigarh 17 17
10 J d Kashmi 4128 2143
ammu and Rashmir 28 Dadra and Nagar Haveli 11 11
11 Jharkhand 4423 2007
" 29 Daman and Diu 14 14
12 K tak 5628 5396
arnatara 30 Lakshadweep 10 10
13 Kerala 979 979
31 Puducherry 98 98
14 Madhya Pradesh 23012 19378
Total 238617 180032
Statement-ll

Panchayat Ghars/Resource Centres at Gram Panchayat Level
Rashtriva Gram Swarj Yojana

sanctioned since inception under the scheme of

(Position as on 04.03.2013)

Sl. No. State Infrastructure sanctioned No. of Units Year of sanction
1 2 3 4 5

1 Bihar Gram Panchayat Ghars 95 2006-07

2 Gujarat Gram Panchayat Ghars 240

3 Himachal Pradesh Gram Panchayat Ghars 120

4 Rajasthan Gram Panchayat Ghars 180
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1 2 3 4 5

5 West Bengal Gram Panchayat Ghars 5
6 Assam Gram Panchayat Ghars 770 2007-08
7 Himachal Pradesh Gram Panchayat Ghars 120
8 Odisha Gram Panchayat Ghars 350
9 Manipur Gram Panchayat Ghars 82
10 Himachal Pradesh GP Resource Centre 150 2008-09
11 Himachal Pradesh GP Resource Centre 150 2009-10
12 Manipur Gram Panchayat Ghars 82
13 Rajasthan Gram Panchayat Ghars 180
14 Karnataka Gram Panchayat Ghars 40
15 Chhattisgarh Gram Panchayat Ghars 580 2010-11
16 Karnataka Gram Panchayat Ghars 260
17 Assam Gram Panchayat Ghars 50 2011-12
18 Haryana Gram Panchayat Ghars 6
19 Karnataka Gram Panchayat Ghars 40
20 Odisha Gram Panchayat Ghars .72
21 Chhattisgarh Gram Panchayat Ghars 390
22 Rajasthan Gram Panchayat Ghars 79
23 Punjab Gram Panchayat Ghars 116
24 Uttar Pradesh Gram Panchayat Ghars 81
25 Karnataka Gram Panchayat Ghars 101 2012-13
26 Rajasthan Gram Panchayat Ghars 102
27 Haryana Gram Panchayat Ghars 107
28 Maharashtra Gram Panchayat Ghars 142

Total 4690

New Category of NBFC Banking Financial Companies (NBFCs);

1864. SHRI NALIN KUMAR KATEEL: Will the Minister (b) if so, the details thereof along with the criterion

of FINANCE be pleased to state: being followed by the RBI, in categorizing/classifying
NBFCs;

(a) whether the Reserve Bank of India (RBI) has
introduced / proposesto introduce a new category of Non- (c) whether the RBI has recently amended the
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guidelines for registration of companies as NBFC and if
so, the details thereof; and

(d) the benefits likely to be extended to the general
public as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Reserve Bank of India (RBI) has classified the Non-Banking
Financial Companies (NBFCs) on the basis of the kind of
liabilities they access, the type of activities they pursue,
and of their perceived systemic importance. In terms of
activities, RBI has categorized NBFCs into eight categories,
viz., Loan Companies (LCs); Investment Companies (ICs);
Asset Finance Companies (AFCs); Infrastructure Finance
Companies (IFCs); Systemically Important Core investment
Companies (CICs-ND-SI); Infrastructure Debt Fund-Non-
Banking Financial Company (IDF-NBFC); Non-Banking
Financial Company - Micro Finance Institution (NBFC-
MFI); and Non-Banking Financial Company - Factor (NBFC-
Factor). The last three categories i.e. IDF-NBFC; NBFC-
MFI; NBFC-Factor have been introduced in the recent
past, after 21.11.2011.

{c) and (d) RBI recently amended the guidelines
issued earlier on the registration and regulatory framework
for NBFC-MFIs on August 03, 2012. The objective was to
address the problems faced by the MFls in Andhra Pradesh
so that they can seek registration. The amended regulations
include creation of a separate category of NBFC, viz,
NBFC-MFI; compliance to entry point norms in a phased
manner; instructions to seek immediate registration as
NBFC-MF! so that lending can be resumed; relaxation in
the definition of 'qualifying assets' to include assets
originated on or after January 1, 2012 only for the purpose
of compliance to the qualifying asset criteria; ring-fencing
assets created prior to this date and which have turned
non-performing, and aliowing them to run off their balance
sheets.

These modifications / relaxations are likely to result
in immediate registration of companies as NBFC-MF| which
in turn will result in resumption of lending by them to poor.
Thus common man's interests will continue to be protected
as they can continue to borrow under the new framework.
Further, the introduction of new Guidelines will result in a
strong and resilient NBFC sector which in turn will ensure
stability in financial sector which will ultimately be in public
interest.
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Private Sector in Solar Energy

1865. SHRI S. PAKKIRAPPA: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government had entrusted the work
of constructing a few projects to private sector for generating
solar power .in the country;

(b) it so, the details thereof;

(c) " the details of the number of projects entrusted
so far to private sector for construction and the final time
scheduled stipulated for completion of these projects;

(d) whether these projects have been completed as
per their schedules; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Government
has allotted solar power projects through open competitive
bidding in which private sector has got several projects.

(b) and (c) So far 149 nos. of private sector solar
power projects with an aggregate 1110 MW capacity (139
nos./610 MW based on Solar PV technology and 10 nos./
500 MW based on Solar Thermal technology) have been
selected under different schemes of JNNSM Phase-1, with
different completion schedules as per details furnished
below:

Technology/ No./capacity Completion
Scheme of projects schedule
SPV/RPSSGP 64 nos./75 MW Sep 2011
1 no./1 MW Nov 2011
10 nos./19 MW Dec 2011
SPV/Migration 12 nos./50 MW Oct 2011
SPV/Batch-| 26 nos./130 MW Jan 2012
SPV/Batch-lI 26 nos./335 MW Feb 2013
ST/Migration 3 nos./30 MW Feb 2013
ST/Batch-I 7 nos./470 MW May 2013

(d) Yes, Madam, except in case of few projects as
mentioned in reply to part (e) below.
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(e) Most of the 139 nos. SPV projects have been
set-up within the stipulated completion schedule/ allowed
extended period of 6 months with payment of penalties,
except 12 projects of 26 MW aggregate capacity (8 nos./
10 MW under RPSSGP, 2 nos./ 6 MW-Migration, 2no./10
MW under Batch -I] due to different reasons, mainly the
inability of developers to arrange financial closure and
theit poor project management capabilities.

With regard to Solar Thermal projects under migration
scheme, two projects of 20 MW aggregate capacity did not
get completed within the approved schedule and have
been cancelled, while the third project was commissioned
partly much before schedule and the developer has not
shown interest in commissioning the balance capacity.
The remaining Solar Thermal projects that were selected
under Batch-! still have time for completion till May 2013
(without payment of penalties) and are in progress.

Tidal Power Projects

1866. SHRI C. RAJENDRA:
SHRI N. CHELUVARAYA SWAMY:

Wiil the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether the Government has any proposal /
policy to promote the development of tidal energy in the
country;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government has identified certain
potential areas to harness tidal energy in the country;

(d) if so, the details thereof, State/UT-wise; and

(e) the steps taken/proposed to be taken by the
Government to encourage/set up tidal power projects in
the country?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. Ministry of New and Renewable Energy has policy
guidelines for Research, Development and Demonstration
in the area of New and Renewable Energy including tidal
energy. The policy has provision to provide financial
support for resource assessment, research and
development and demonstration projects.
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{c) and (d) Yes, Madam. A study was done for the
assessment of tidal energy potential in the country by the
Central Electricity Authority. According to the study, there
is an estimated potential of about 7000 MW in the Guif of
Cambay, 1200 MW in the Gulf of Kutch in the State of
Guijarat and about 100 MW in the Gangetic Delta in the
Sunderbans region of West Bengal.

{e) The Ministry had sanctioned a project for setting
up a 3.75 MW demonstration tidal power plant at
Durgaduani Creek in Sunderbans, West Bengal to the
West Bengal Renewable Energy Development Agency,
Kolkata in Feb., 2008. Recentely, Government of West
Bengal has decided not to continue with the project due
to the very high project cost.

Projects under BRGF Programme

1867. SHRI HEMANAND BISWAL: Will the Minister
of PANCHAYATI RAJ be pleased to state:

(a) whether the Government sanctions projects of
States/UTs under the Backward Regions Grant Fund
(BRGF) Programme;

(b) if so, the details thereof; and

{c) the number of such projects received, sanctioned
and pending with the Government during the last three
years and the current year?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) and (b) Backward Regions Grant Fund (BRGF)
Programme is being implemented in 272 identified
backward districts of the country. As per the BRGF
Guidelines, the Annual Action Plans prepared by the
Panchayats and Urban Local Bodies (ULBs) are
consolidated into the District Plans by the District Planning
Committees. The Ministry of Panchayati Raj releases funds
for the district to the States on the basis of such District
Plans duly forwarded by the concerned State Governments.
As reported by the States, these funds are utilised for
developmental works like construction of Anganwadi
centres, Panchayat Ghars, roads, culverts, bridges,
community halls, water supply etc.

(c) A statement showing State-wise funds released
and utilised under the BRGF Programme during the last
three years and current year is enclosed.
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State-wise Funds Released & Utilisation reported under BRGF Programme during the last three Financial
Years ie. (2009-10 to 2011-12) and current Financial Year (as on 31.01.2013)

(Amount in Rs. Crore)

Sl No. State 2009-10 2010-11 2011-12 2012-13 (as on
31.01.2013)
Funds Utilisation Funds  Utilisation Funds Utilisation Funds Utilisation
Released  Reported Released Reported Released Reported Released Reported
1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 357.39 357.39 348.34 342.71 366.59 180.92 135.89 0.00
2 Arunachal Pradesh 14.67 12.79 12.70 9.46 10.70 0.00 0.00 0.00
3 Assam 56.03 55.82 139.12 85.59 59.39 12.84 52.84 0.00
4 Bihar 518.99 491.85 740.25 668.39  408.58 160.07 303.20 2.90
5 Chhattisgarh 216.06 216.06 280.90 280.90 259.94 189.66 174.56 0.00
6 Guijarat 96.64 93.05 103.16 99.86 109.64 47.40 37.84 0.00
7 Haryana 19.35 19.35 39.53 39.53 18.67 11.78 24.20 2.06
8 Himachal Pradesh 27.41 27.41 30.50 30.50 23.62 11.18 20.81 9.12
9 Jammu and Kashmir 9.00 0.00 41.26 31.562 30.40 4.00 9.14 0.00
10 Jharkhand 209.18 209.18 331.02 246.11 183.60 46.56 98.04 0.00
11 Karnataka 103.27 103.27 118.48 107.30 92.74 43.93 46.31 1.58
12 Kerala 24.21 23.84 31.59 20.81 34.66 0.00 0.67 0.00
13 Madhya Pradesh 315.65 315.65 53.5.80 515.60  403.37 144.07 162.96 0.00
14 Maharashtra 228.19 228.19 290.95 290.95 255.09 215.90 217.20 8.87
15 Manipur 27.71 27.71 54.32 48.54 32.16 9.06 16.37 0.12
16 Meghalaya 23.50 23.50 50.42 48.84 24.60 10.59 13.68 0.00
17 Mizoram 21.28 21.28 28.68 28.20 24.90 21.42 19.16 0.00
18 Nagaland 43.04 43.04 40.04 40.04 41.48 40.90 34.61 0.00
19 Odisha 223.67 211.56 385.20 381.24  325.95 166.37 129.36 0.00
20 Punjab 15.08 15.08 18.22 18.22 15.50 11.40 12.04 0.00
21 Rajasthan 141.42 141.42 304.68 295.53 286.15 125.81 109.50 0.00
22 Sikkim 11.59 11.59 15.92 15.92 14.21 2.54 0.53 0.00
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1 2 3 4 5 6 7 8 9 10
23 Tamil Nadu 62.09 62.09 113.28 113.28 106.03 69.21 73.49 0.00
24 Tripura 8.58 8.58 13.21 13.21 13.66 13.05 11.58 0.00
25 Uttar Pradesh 579.87 579.87 668.09 603.02  540.81 184.60 130.80 0.00
26 Uttarakhand 0.00 0.00 37.66 37.66 29.54 21.85 34.32 0.00
27 West Bengal 181.10 181.10 276.68 251.30 205.02 129.76 167.75 13.06
Total 3534.96 3480.67 5050.00 4664.23 3917.00 1874.87 2036.85 37.71
Commissioning of Paradip Refinery delay in construction of Captive Power Plant by
BHEL.
1868. SHRI S.S. RAMASUBBU: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state: . Loss of productive mandays due to Law and order
L ) problem and frequent bandh/strikes by Unions.
(a) whether the commissioning of Paradip Refinery
has been unduly delayed; . Scarcity of skilled manpower in and around Paradip
area.
(b) if so, the details thereof along with the reasons
therefor; . Delay in getting environmental clearance for South
Jetty.

{(¢) whether the delay has resulted in huge cost
escalation;

(d) if so, the steps taken to contain the cost
escalation and the time by which the refinery is likely to
be commissioned; and

(e) the targets fixed for exports from the Paradip
refinery?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) As per Indian Qil
Corporation Limited (IOCL), Paradip Refinery Project was
originally scheduled for completion by November, 2012.
The project has been delayed for commissioning due to
the following reasons:

. Initially Front End Engineering Design (FEED) was
prepared for, 15 MMTPA Refinery cum Petrochemical
Complex. Subsequently, the proposal for the
Petrochemical Complex was deferred. This has
resulted in major change in the FEED for "Fuel
only" Refinery on account of its reconfiguration,
which affected the Engineering phase of the project.

. Change in sourcing of Power from Tata Joint Venture
(JV) to own Captive Power Plant. There is also

{c) and (d) 1OC has informed that the cost escalation
is expected within 10% of the approved cost. The Company
has further intimated that since all the equipments and
major contracts have been awarded on fixed price basis,
there will be no significant impact on project cost due to
delayed completion. Further, as per terms and conditions
of the contract, price reduction is effected in case of delay
in delivery of equipment/bulk items and execution of
contract by vendors/contractors. The project is anticipated
to be completed by November, 2013.

() The product from this Refinery will be
predominantly consumed domestically and only surplus
products after meeting the domestic demand will be
exported.

Supply of Gas

1869. SHRI G.M. SIDDESHWARA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to supply
gas from Oil and Natural Gas Corporation's (ONGC's)
fields for power generation in order to offset the negative
effects of lesser production of gas from Krishna-Godavari
(KG)-D6 fields;
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(b) if so, the details thereof and if not, the reasons
therefor; and

(c} the details of respective quantum of gas supplies
made from ONGC's fields to the recipients industries and
the leftover quantum being used for other purposes?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The proposed gas
available at non-APM price from Oil and Natural Gas
Corporation's (ONGC's) fields is allocated as per the
"pricing & commercial utilization of non-APM gas"
guidelines of MoP&NG.

(c) The sector-wise details of supply during April,
2012 to January, 2013 is enclosed as Statement.

Statement

Average daily supply of gas from ONGC's Fields
during April-2012 to January-2013

Sector Average daily
supply (MMSCMD)

Fertilisers 13.27

Gas Based LPG plants for LPG

extraction 2.67
Power 22.05
CGD ' 5.37

Court mandated customer other than CGD 0.98

Small consumers having allocation

less than 50,000 SCMD 2.07
Steel/Sponge Iron 1.11
Refineries 1.13
Petrochemicals 1.12
Others 0.23
Internal consumption - pipeline system 0.95

PHALGUNA 17, 1934 (Saka)

to Questions 138

Bio-diesel Production

1870. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the details of the programmes for bio-diesel
production in the country along with the reasons for delay,
if any, in full commissioning of production:

(b) the details of collection and processing plants -
and the methodology adopted to associate people to adopt
it as a source of income, State/UT-wise;

(c) the time by which the actual production is likely
to be effected and the organisational network is likely to
be finalised in this regard;

(d) whether the Brazil model of producing petroleum
from sugarcane is being implemented in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) The responsibility for
handling work relating to Bio-fuels is as under:

SIl. No.  Ministry/Deptt. Responsibility

1 2 3

(i) Ministry of New & Policy  formulation and
Renewable Energy coordination in respect of
all policy issues relating to

bio-fuels

Total 50.94

(i) Department of
Agriculture &
Cooperation

(iii) Department of
Agricultural Research
and Education

(iv) Ministry of Petroleum
& Natural Gas

(v) Department of
Consumer Affairs

Issues relating to
production of plant material,
development of nurseries
and plantations.

Research in plant genetics
concerning bio-fuels.

Marketing, distribution and
retailing of bio-fuels and its
blended products.

Standards
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(vi) Ministry of Rural
Development,
(Department of
Land Resources)

(vi) Department of Bio-
technology

(vii) Department of Science
& Technology/
Department of
Scientific and
Industrial Research

(viii) Department of
Chemicals and
Petro-chemicals

(ix) Environment and Forest

Overall coordination of bio-
fuel plant production.

Mission mode programme
on bio-diesel and bio-
ethanol and Lab studies.

Genetic improvement of
Jatropha carcus for drought
tolerance and yields.

Molasses, Alcohol -
industrial and potable from
the molasses route.

Bio-fuel plantations in forest

lands.

Department of Land Resources have informed that
they are not implementing any programme for Bio-diesel
Production in the country.

Ministry of New and Renewable Energy have
informed that it is supporting Research and Development
Projects in the area of development of bio diesel.

The Oil Marketing Companies (OMCs) have
undertaken Jatropha plantation in the states of Chhattisgarh,
Madhya Pradesh and Uttar Pradesh. The plantations are
yet to mature.

(d) and (e) Some countries such as Brazil, which
have had abundant production of Ethanol from sugarcane
efc., are leaders in the use of Ethanol and Ethanol-blended
Gasoline in motor engines.

In India, Ethanol Blended Petrol (EBP) Programme
was launched in the entire country except north eastern
states, Jammu and Kashmir, Andaman and Nicobar Islands
and Lakshadweep in 1.11.2006.

Cabinet Committee on Economic Affairs in its meeting
held on 22.11.2012 has decided inter-alia that 5%
mandatory blending be reckoned for the country as a
whole and it be achieved by 30.06.2013.

to Questions 140

MoPNG has issued a Gazette Notification dated
02.01.2013 directing OMCs to sell Ethanol blended petrol
with percentage of ethano! upto 10% as per BIS
Specification.

Foreign Insurance Companies
as Joint Partners

1871. SHRI P.R. NATARAJAN: Will the Minister of
FINANCE be pleased to state:

(a) the details of foreign companies functioning as
joint venture partners in the country's insurance industry at
present along with their capital investment, company-wise;

(b) the details of premiums earned by these
companies during the last three years and the current
year; and

(c) the contribution made by both domestic as well
as the foreign insurance companies to the country's GDP
growth during the aforesaid period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Company-
wise details of foreign companies functioning as joint
venture partners in the country's insurance industry along
with their capital investment (Equity Share Capital) for life
and non-life insurance companies, as informed by the
Insurance Regulatory and Development Authority (IRDA)
are at Statement-| and Statement-1l respectively. '

(b) The details of premiums earned by the life and
non-life insurance companies during the last three years
and the current year are placed at Statement-ll and
Statement-IV respectively.

(c) IRDA has informed that the contribution of the
insurance industry to the Gross Domestic Product (GDP)
is measured as insurance penetration. Insurance
penetration is defined as the ratio of premium underwritten
in a given year to the Gross Domestic Product (GDP). The
details of insurance penetration in India for the period
2009 to 2011 are as under:

Sector 2009 2010 2011

Life 4.60 4.40 3.40
Non-life 0.60 0.70 0.70
Industry 5.20 5.10 4.10




Details of Private Life-Insurance Companies Operating in India*

Statement-/

St No. Insurers Joint Venture Foreign Partners Capital Investment (Rs. crore)
Total Indian FDI % FDI
1 2 3 4 5 6 7

1 AEGON Religare Life Insurance Company Ltd. Aegon India Holdings BV, Netherlands 1176.00 870.24 305.76 26.00
2 Aviva Life Insurance Company Ltd. Aviva International Holdings Ltd. UK 2004.90 1483.63 521.27 26.00
3 Bajaj Allianz Life Insurance Company Ltd. Allianz, SE Germany 150.70 111.52 39.18 26.00
4 Bharti AXA Life Insurance Company Ltd. AXA India Holdings, France 1793.70 1395.10 398.60 22.22
5 Birla Sunlife Insurance Company Ltd. Sun Life Financial (India) Insurance Investment

inc, Canada 1969.50 1457.43 512.07 26.00
6 Canara HSBC OBC Life Insurance Company Ltd. HSBC Insurance (Asia Pacific) Holdings Ltd. 950.00 703.00 247.00 26.00
7 DLF Pramerica Life Insurance Company Ltd. Prudential International Insurance Holdings Ltd. USA  320.02 236.81 83.21 26.00
8 Edelweiss Tokio Life Insurance Company Ltd. Tokio Marine & Nichido Fire Insurance

Company Ltd. Japan 150.00 111.00 39.00 26.00
9 Future Generali Life Insurance Company Ltd. Participatie Maatschapij Graafsschap Holland

NV, Netherlands 1223.01 911.14 311.87 25.50
10 HDFC Standard Life Insurance Company Ltd. Standard Life Assurance, UK 1994.88 1476.21 518.67 26.00
11 ICICI Prudential Life Insurance Company Ltd. Prudential Corporation Holdings Ltd. UK 1428.89 1058.11 370.78 25.95
12 IDBI Federal Life Insurance Company Ltd. Aegis Insurance International NV Netherlands 800.00 592.00 208.00 26.00
13 IndiaFirst Life insurance Company Ltd. Legal & General Middle East Ltd. 475.00 351.50 123.50 26.00
14 ING Vysya Life Insurance Company Ltd. ING Insurance International BV Netherlands 1464.88 1084.01 380.87 26.00
15 Kotak Mahindra OM Life Insurance Company Ltd. Old Mutual Pic, South Africa 510.29 377.61 132.68 26.00
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1 2 3 4 5 6 7
16 MaxLife Insurance Company Ltd. Mitsui Sumitomo Insurance Company Ltd. Japan 1944.69 1439.07 505.62 26.00
17 PNB Metlife Insurance Company Ltd. Metlife International Holdings Inc, USA 1969.57 1457.48 512.09 26.00
18 Reliance Life Insurance Company Ltd. Nippon Life Insurance Company Ltd. Japan 1196.32 885.28 311.04 26.00
19 SBI Life Insurance Company Ltd. BNP Paribas Cardif, France 1000.00 740.00 260.00 26.00
20 Star Union Dai-ichi Life Insurance Company Ltd. Dai-Ichi Life Insurance Company Ltd. Japan 250.00 185.00 65.00 26.00
21 TATA AIA Life Insurance Company Ltd. American International Assurance Company

(Bermuda Ltd.) 1953.50 1445.59 507.91 26.00
Total 2472585 18371.73 6354.12 25.70

*as on 31st December, 2012.

eVt

SIOMSUY UBHLIM

£102 ‘8 HOYVIN

suonsend 0}

I

144



Statement-li

Details of Private Non-Life Insurance Companies Operating in India*

SI. No. Insurers Joint Venture Foreign Partners Capital Investment (Rs. crore)
Total Indian FDI % FDI
1 2 3 4 5 6 7
1 Apollo Munich Health Insurance Company Ltd. Munich Health Holding AG, Germany 308.98 229.94 79.04 25.58
2 Bajaj Allianz General Insurance Company Ltd. Allianz, SE Germany 110.23 81.63 28.60 25.95
3 Bharti AXA General Insurance Company Ltd. M/s. Societe Beaujon, France 779.49 606.27 173.22 22.22
4 Cholamandalam MS General Insurance Mitsui Sumitomo, Japan 291.99 216.07 75.92 26.00
Company Ltd.
5 Future Generali India Insurance Company Ltd. Participatie Maatschapij Graafsschap Holland
NV, Netherlands ("Generali") 560.00 417.20 142.80 25.50
6 HDFC ERGO General Insurance Company Ltd. ERGO International AG, Germany 523.49 387.51 135.98 25.98
7 ICICI Lombard General Insurance Company Ltd.  FAL Corporation, Canada 437.00 324.35 112.65 25.78
8 IFFCO Tokio General Insurance Company Ltd. Tokio Marine Asia pte. Ltd. Japan 269.32 199.30 70.02 26.00
9 Liberty Videocon General Insurance Company Ltd. Liberty City State Holdings Pte. Ltd. 359.35 279.95 79.40 22.10
10 Magma HDI General Insurance Company Lid. HDI-Gerting International Holding AG, Germany 100.00 74.50 25.50 25.50
11 Max BUPA Health Insurance Company Ltd. BUPA Singapore Holdings Pte Ltd. 475.50 351.87 123.63 26.00
12 Raheja QBE General Insurance Company Ltd. QBE Holdings (AAP) Pty. Ltd. Australia 207.00 153.18 53.82 26 .00
13 Royal Sundaram Alliance Insurance Company Ltd. Royal & Sun Alliance Insurance Pic, UK 290.00 214.60 75.40 26.00
14 SBI General insurance Company Ltd. IAG International Pty Ltd. Australia 150.00 111.00 39.00 26.00
15 Star Health & Allied Insurance Company Ltd. Individual Promoters and Oman Insurance PSC, UAE 278.77 228.95 49.82 17.87
16 TATA AIG General Insurance Company Ltd. Chartis Memsa Holdings Inc. USA 505.00 373.70 131.30 26.00
17 Universal Sompo General Insurance Company Ltd. Sompo, Japan 350.00 259.00 91.00 26.00
Total 5996.12 4509.02 1487.10 24.80

* as on 31st December, 2012.
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Statement-lll
Premiums Earned by Private Life Insurance Companies operating in India

SI. No. Insurers 2009-10 2010-11 2011-12 2012-13

(April-Dec
2012)

1 2 3 4 5 6

1 AEGON Religare Life Insurance Company Ltd. 165.65 388.61 457.32 269.57
2 Aviva Life Insurance Company Ltd. 2378.01 2345.17 2415.87 1364.83
3 Bajaj Allianz Life Insurance Company Ltd. 11419.71 9609.95 7483.80 4311.58
4 Bharti AXA Life Insurance Company Ltd. 669.73 792.02 774.16 492.13
5 Birla Sunlife Insurance Company Ltd. 5505.66 5677.Q7 5885.36 3532.82
6 Canara HSBC OBC Life Insurance Company Lid. 842.45 1531.86 1861.08 1297.86
7 DLF Pramerica Life Insurance Company Ltd. 38.44 95.04 167.01 161.89
8 Edelweiss Tokio Life Insurance Company Ltd. 0.00 0.00 10.88 21.58
9 Future Generali Life Insurance Company Lid. 541.51 726.16 779.58 417.12
10 HDFC Standard Life insurance Company Ltd. 7005.10 9004.17 i0202.40 7029.67
11 ICICI Prudential Life Insurance Company Ltd. 16528.75 17880.63 14021.58 9090.61
12 IDBI Federal Life Insurance Company Ltd. 571.12 811.00 736.70 482.59
13 India First Life Insurance Company Ltd. 201.60 798.43 1297.93 716.19
14 ING Vysya Life Insurance Company Ltd. 1642.65 1708.95 1679.98 1079.26
15 Kotak Mahindra OM Life Insurance Company Ltd. 2868.05 2975.51 2937.43 1671.58
16 MaxLife Insurance Company Ltd. 4860.54 5812.63 6390.53 4559.63
17 PNB Metlife Insurance Company Ltd. 2536.01 2508.17 2677.50 1593.14
18 Reliance Life Insurance Company Lid. 6604.90 6571.15 5497.62 2765.20
19 SBI Life Insurance Company Ltd. 10104.03 12945.29 13133.74 6702.17
20 Star Union Dai-ichi Life Insurance Company Ltd. 530.37 933.31 1271.95 581.64
21 TATA AlA Life Insurance Company Ltd. 3493.78 3985.22 3630.30 1952.28
Total 78508.07 87100.31 83312.72 50093.42
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to Questions 150

Statement-V

Premiums Earned by Non-Life Insurance Companies Operating in India

(Rs. crore)

Sl. No. Insurers 2009-10 2010-1 2011-12 2012-13
(April -

Dec 2012)

1 Apollo Munich Health Insurance Company Ltd. 114.66 282.69 475.64 359.04
2 Bajaj Allianz General Insurance Company Ltd. 2482.33 2869.96 3286.62 2818.34
3 Bharti AXA General Insurance Company Lid. 310.82 553.90 884.00 876.09
4 Cholamandalam MS General Insurance Company Ltd. 784.85 967.99 1346.54 1174.01
5 Future Generali India Insurance Company Ltd. 376.61 600.16 919.76 832.43
6 HDFC ERGO General Insurance Company Ltd. 915.40 1279.91 1839.46 1786.98
7 ICICI Lombard General Insurance Company Ltd. 3295.06 4251.87 5150.14 4499.29
8 |IFFCO Tokio General Insurance Company Ltd. 1457.84 1783.18 1975.24 1872.62
9 Liberty Videocon General Insurance Company Ltd. 0.00 0.00 0.00 0.00
10 Magma HDI General Insurance Company Ltd. 0.00 0.00 0.00 24.50
11 Max BUPA Health Insurance Company Ltd. 0.13 25.53 99.08 126.68
12 Raheja QBE General Insurance Company Ltd. 1.32 4.90 14.79 16.33
13 Royal Sundaram Alliance Insurance Company Lid. 913.11 1143.99 1479.79 1133.01
14 SBl General Insurance Company Ltd. 0.00 43.02 250.14 493.41
15 Star Health & Allied Insurance Company Ltd. 961.65 1227.55 1085.06 586.05
16 TATA AIG General Insurance Company Ltd. 853.80 1173.09 1641.57 1540.95
17 Universal Sompo General Insurance Company Ltd. 189.28 299.10 404.58 367.53
Total 12656.86 16506.84 20852.42 18507.26

[Translation] to Non-Governmental Organizations (NGOs) for

Central Social Welfare Board

1872. SHRI MAHENDRASINH P. CHAUHAN: Wil
the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the details of schemes implemented through the
Central Social Welfare Board(CSWB) in the country;

(b) whether the CSWB provides financial assistance

implementation of its programmes; and

(c) the number of such NGOs to whom financial
assistance has been provided by CSWB during each of
the last three years and the current year, State/UT-wise
and scheme wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) The Central Social Welfare
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Board (CSWB) provides financial assistance to Non-
Government Organizations for implementation of the
following schemes:

U]

(ii)

(iii)

Short Stay Home

This scheme is designed to help women and girls
who are exposed to moral danger, are victims of
family discord, emotional disturbance, exploitation,
violence etc. The scheme provides temporary
accommodation, maintenance, care, counselling and
rehabilitation services to the inmates of Short Stay
Home.

Rajiv Gandhi National Creche Scheme

This Scheme provides a safe place to the children
of working mothers with facilities like supplementary
nutrition, pre-primary education and medical facilities
etc. The centres are functioning for eight hours in a
day.

Family Counselling Centre

The Family counselling Centres provide counselling,
referral and rehabilita a services to women victims
who are in moral danger within the family or society
at large including those affected by disputes, marital
discord or maladjustment.

MARCH 8, 2013

(iv)

v)

(vi)

to Questions 152

Condensed Courses of Education for Adult Women

The scheme aims to provide educational
opportunities to girls/’women above the age of 15
years who could not join mainstream of educational
system or who are dropouts from formal school
along with additional inputs of skill development/
vocational training.

Awareness Generation Programme

The objective of this programme is to create
awareness in the community on issues relating to
the status, rights and problems of women.

Integrated Scheme for Women's Empowerment
(ISWE)

The ISWE is a special package programme for the
North Eastern states. The scheme aims at
empowerment of marginalized and assetless women
by converging the available services and resources
through concerted community participation.

(c) The State-wise list of the number of NGOs

sanctioned grant under CSWB schemes for last three years
and current year is enclosed as Statement.

Statement

No. of NGO whom financial assistance has been provided by CSWB during the year 2009-2010, 2010-2011,
2011-12 and current year 2013 (As on 4th March, 2013)

Year: 2009-10

SI. No. Name of the State SSH* FCC* AGP” CC* Creche* BAJSS ISWE*
(Creche)

1 2 3 4 5 6 7 8 9
1.  Andhra Pradesh 44 44 75 1 575 0 0
2. Assam 11 27 40 22 130 1 1
3. Andaman and Nicobar Islands 0 2 0 0 42 0 0
4. Arunachal Pradesh 1 3 25 18 46 0 1
5. Bihar 13 50 75 45 240 1 0
6. Chandigarh 1 6 4 1 14 0 0
7. Chhattishgarh 4 14 25 20 112 0 0
8. Dadar and Nagar Haveli 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9
9. Delhi 2 26 50 11 104 5 0
10. Gujarat 2 37 105 16 165 0 0
11. Goa 0 2 0 0 13 0 0
12. Haryana 5 22 50 10 57 0 0
13. Himachal Pradesh 0 9 50 3 52 1 0
14. Jharkhand 2 30 30 12 83 0 0
15. Jammu and Kashmir 2 23 80 18 126 3 0
16. Karnataka 21 41 85 0 290 0 0
17. Kerala 6 38 50 2 349 0 0
18. Lakshadweep 0 0 10 0 9 0 0
19. Madhya Pradesh 16 47 0 38 474 0 0
20. Maharashtra 34 73 126 28 407 0 0
21. Manipur 6 9 27 10 321 0 1
22. Mizoram 0 6 35 5 202 0 1
23. Meghalaya 0 1 0 10 115 0 1
24. Nagaland 1 4 10 11 18 0] 1
25. Odisha 33 25 75 31 332 0 0
26. Punjab 4 12 35 10 45 0 0
27. Pondicherry 2 11 15 0 72 0 0
28. Rajasthan 6 32 48 24 177 0 0
29. Sikkim 1 1 15 8 66 0 1
30. Tamilnadu 34 59 100 0 308 0 0
31. Tripura 5 9 0 7 98 1 0
32. Uttar Pradesh 38 69 161 28 295 11 0
33. Uttrakhand 6 11 30 9 50 4 0
34. West Bengal 36 44 75 23 504 0 0

Total 336 787 1506 421 5891 27 7

*SSH: Short Stay Home

FCC: Family Counselling Centre

CC: Condensed Courses of Education for Adult Women

ISWE: Integrated Scheme for Women's Empowerment (ISWE)

AGP: Awareness Generation Programme

Creche: Rajiv Gandhi National Creche Scheme
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Year: 2010-11

Sl. No. Name of the State SSH* FCC* AGP* CC* Creche* BAJSS ISWE*
(Creche)

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 47 40 107 25 556 12 0
2. Assam 12 28 65 25 124 2 1
3. Andaman and Nicobar Islands 0 2 8 2 38 0 0
4. Arunachal Pradesh 1 3 50 13 43 1 1
5. Bihar 13 34 72 60 194 1 0
6. Chandigarh 1 6 18 2 8 0 0
7. Chhattishgarh 4 9 42 35 106 3 0
8. Dadar and Nagar Haveli 0 0 0 0 0 0 0
9. Delhi 2 27 75 9 84 5 0
10. Gujarat 3 44 93 47 151 2 0
11. Goa 0 2 8 5 12 0 0
12. Haryana 5 22 64 6 54 2 0
13. Himachal Pradesh 0 7 57 6 51 1 0
14. Jharkhand 2 27 45 42 77 0 0
15. Jammu and Kashmir 2 19 78 37 108 5 0
16. Karnataka 24 39 122 23 235 0 0
17. Kerala 6 38 73 5 328 0 0
18. Lakshadeep 0 0 11 2 4 0 0
19. Madhya Pradesh 15 44 139 61 441 8 0
20. Maharashtra 35 73 152 45 354 7 0
21. Manipur 5 13 32 23 265 0 0
22. Mizoram 0 8 48 6 163 0 1
23. Meghalaya 0 1 21 10 101 0 0
24. Nagaland 1 4 61 11 10 0 0
25. QOdisha 30 24 98 28 297 1 0
26. Punjab 4 7 56 12 30 0 0

27. Pondicherry 0 9 25 6 71 0 0
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1 2 3 4 5 6 7 8 9
28. Rajasthan 5 35 93 26 126 0 0
29. Sikkim 1 4 21 3 62 0 0
30. Tamilnadu 35 59 136 53 281 0 0
31. Tripura 4 12 25 7 86 0 0
32. Uttar Pradesh 39 65 142 79 258 12 0
33. Uttrakhand 6 11 40 16 44 6 0
34. West Bengal 35 45 110 46 460 0 0

Total 337 761 2187 780 5222 68 3
*SSH: Short Stay Home FCC: Family Counselling Centre
AGP: Awareness Generation Programme CC: Condensed Courses of Education for Adult Women
Creche: Rajiv Gandhi National Creche Scheme ISWE: Integrated Scheme for Women's Empowerment (ISWE)

Year: 2011-12

SI. No. Name of the State SSH* FCC* AGP* CC* Creche* BAJSS ISWE*
(Creche)

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 37 41 80 21 456 13 0
2. Assam 12 28 33 14 124 2 0
3. Andaman and Nicobar Islands 0 2 1 0 38 0 0
4. Arunachal Pradesh 1 5 5 15 43 1 0
5. Bihar 5 30 32 32 183 1 0
6. Chandigarh 1 6 3 3 7 0 0
7. Chhattishgarh 3 13 29 24 104 3 0
8. Dadar and Nagar Haveli 0 0 0 0 0 0 0
9. Delhi 2 23 39 15 75 4 0
10. Gujarat 3 46 58 7 146 2 0
11. Goa 1 4 6 3 11 0 0
12. Haryana 5 21 26 8 43 2 0
13. Himachal Pradesh 0 7 14 3 46 1 0
14. Jharkhand 2 35 37 32 77 0 0

15. Jammu and Kashmir 2 25 41 17 113 6 0
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1 2 3 4 5 6 7 8 9
16. Karnataka 28 40 14 15 235 0 0
17. Kerala 4 40 4 0 317 0 0
18. Lakshadeep 0. 0 1 0 0 0 0
19. Madhya Pradesh 15 47 83 34 427 8 0
20. Maharashtra 33 76 50 17 347 7 0
21. Manipur 6 11 9 6 265 0 0
22. Mizoram 1 8 1 7 163 0 0
23. Meghalaya 0 2 4 6 81 0 1
24. Nagaland 1 3 24 7 10 0 1
25. QOdisha 33 30 56 19 289 1 0
26. Punjab 3 9 13 2 26 0 0
27. Pondicherry 2 9 2 2 68 0 0
28. Rajasthan 2 35 38 17 114 0 0
29. Sikkim 1 4 4 1 61 0 0
30. Tamilnadu 33 62 13 28 258 0 0
31. Tripura 5 12 15 2 82 0 0
32. Uttar Pradesh 37 77 20 71 255 12 0
33. Uttrakhand 6 13 2 7 40 5 0
34. West Bengal 36 46 56 19 463 2 0

Total 320 810 813 457 4967 70 2
*SSH: Short Stay Home FCC: Family Counselling Centre
AGP: Awareness Generation Programme CC: Condensed Courses of Education for Adult Women
Creche: Rajiv Gandhi National Creche Scheme ISWE: Integrated Scheme for Women's Empowerment (ISWE)
Year: 2012-13
Sl. No. Name of the State SSH* FCC* AGP* CC* Creche® BAJSS ISWE*

(Creche)
1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 31 43 268 14 456 13 0
2. Assam 12 23 60 14 124 2 0
3. Andaman and Nicobar Islands 0 2 8 1 38 0 0
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1 2 3 4 5 6 7 8 9
4. Arunachal Pradesh 1 3 89 34 43 1 0
5. Bihar 1 9 40 0 5 1 0
6. Chandigarh 0 6 8 2 7 0 0
7. Chhattishgarh 2 12 76 25 115 4 0
8. Dadar and Nagar Haveli 0 0 0 0 0 0 0
9. Delhi 1 23 65 4 74 3 0
10. Gujarat 3 44 100 23 146 2 0
11. Goa 0 4 13 0 11 0 0
12. Haryana 2 20 71 9 43 5 0
13. Himachal Pradesh 0 7 23 0 46 1 0
14. Jharkhand 1 19 25 8 76 5 0
15. Jammu and Kashmir 2 13 137 6 132 6 0
16. Karnataka 26 40 113 17 235 0 0
17. Kerala 5 38 60 0 317 0 0
18. Lakshadeep 0 0 4 0 0 0 0
19. Madhya Pradesh 15 42 152 31 437 7 0
20. Maharashtra 33 73 96 1 346 7 0
21. Manipur 4 12 34 16 265 1 0
22. Mizoram 1 8 22 16 168 0 0
23. Meghalaya 0 1 21 25 81 0 1
24. Nagaland 1 3 34 2 10 0 0
25. Odisha 31 28 121 15 289 7 0
26. Punjab 2 9 13 3 26 0 0
27. Pondicherry 2 9 11 3 67 0 0
28. Rajasthan 3 31 81 10 114 0 0
29. Sikkim 1 3 " 1 61 0 0
30. Tamilnadu 34 59 174 5 258 7 0
31. Tripura 3 9 8 5 82 0 1
32. Uttar Pradesh 35 69 390 94 265 13 0
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1 2 3 4 5 6 7 8 9
33. Uttrakhand 6 10 23 0 40 6 0
34. West Bengal 27 43 104 0 463 2 0

Total 285 715 2455 384 4840 93 2

*SSH: Short Stay Home
AGP: Awareness Generation Programme

Creche: Rajiv Gandhi National Creche Scheme
[English]
Share of Natural Gas

1873. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the share of natural gas in the energy
basket is quite low compared to global average;

(b) if so, the details thereof; and

(c) the targets set and achieved under the 10th and
11th Five Year Plans and proposed for the 12th Five Year
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b} Yes, Madam. The share
of natural gas in the energy basket is quite low compared
to global average. As per BP Statistical Review - 2012 the
total primary energy consumption in the world during 2011
was 12274.6 Million Metric Tonnes of Qil Equivalent
(MMTOoE) out of which natural gas consumption was 2905.6
MMToE which is 23.67% of total primary energy
consumption of world. During the same period total primary
energy consumption in India was 559.1 MMToE out of
which natural gas consumption was 55 MMToE, which is
9.83% of the total primary energy consumption of India.

(c) The targets of production of domestic natural
gas during 10th & 11th Five year plan & percentage
achievement against the targets are as under:

Five year Natural Gas Percentage of
Plan period production (BCM) target achieved
10th 177.48 89.5%
11th 255.76 83.10%

FCC: Family Counselling Centre
CC: Condensed Courses of Education for Adult Women

ISWE: Integrated Scheme for Women's Empowerment (ISWE)

As per the report of working group for 12 five year
plan the projected production of natural gas during the
12th Five year plan will be 248.6 Billion Cubic Metre
(BCM).

[Translation]

Solar Power in Coastal Areas

1874. SHRI NARENDRA SINGH TOMAR: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) whether the Government has any proposal to
set up large scale solar panels in the coastal areas of the
country to generate solar power;

(b) if so, the details thereof along with the quantum
of electricity likely to be generated with such initiative; and

(c) the estimated cost to be incurred thereon?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) The Government
is promoting setting-up of large-scale solar power projects
throughout the country including coastal States/ regions.
Such plants are being encouraged mainly in private sector
with largely private investment and can be set up at any
shadow free location or land area not excluded by the
land use policy regulations or statutory restrictions. At
present the Central Government is not considering any
scheme specifically for promoting installation of solar power

plants along coast lines.
(b) Question does nat arise.

(c) Question does not arise.
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[English]
Revenue through Tourism

1875. SHRI RAJAIAH SIRICILLA: Will the Minister of
TOURISM be pleased to state:

(a) the details of revenue collected by the
Government through tourism during each of the iast three
years and the current year, State/UT-wise;

(b) whether any guideline has been framed by the
Government for utilisation of the revenue thus collected;

{c) if so, the details thereof along with the action
taken by the Government to utilise the same; and

(d) the steps taken by the Government to increase
the revenue collection through tourism by providing better
infrastructure facilities at tourist spots in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (DR. K. CHIRANJEEVI): (a) The Foreign
Exchange Earnings (FEEs) through tourism during 2010,
2011 and 2012 were US$14.10 billion, US$16.56 billion
and US$17.74 billion, respectively. This information is not
avaitable for the current year. The Ministry of Tourism
does not compile State-wise estimates of FEEs from tourism.

{b) and (c) Ministry of Tourism has not formulated
any guidelines for the utilisation of the revenue collected
through tourism.

(d) To increase the number of Foreign Tourists
Arrivals (FTAs) and subsequently the FEEs, the Ministry of
Tourism, Government of India, as part of its on-going
activities releases print, electronic and online media
campaigns, under the ’'Incredible India' brand-line, to
promote India as a holistic destination in the domestic and
international markets covering tourist destinations and
products in all States/Union Territories of the country. The
holistic promotion includes. promotion of various Indian
tourism products and destinations. Besides, the Ministry
through its overseas offices, interalia organises Road
Shows, Workshops; participates in various Fairs, Exhibitions
and Events to promote various Indian tourist destinations

and products.
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The Ministry of Tourism also provides financial
assistance to stakeholders for promotion of tourism in the
international and domestic markets under the Market

Development Assistance (MDA) Scheme.

Communicable Diseases

1876. SHRI K.P. DHANAPALAN: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether there is high prevalence of

communicable diseases in the country;

(b) if so, the details of such cases and attributable
deaths reported during each of the last three years and

the current year, State/UT-wise;

(c) the reasons for the high prevalence of

communicable diseases in the country; and

(d) the action plan drawn by the Government for
early diagnosis, detection, control and affordable treatment
of patients suffering from communicable diseases in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) and (b} The number of reported
cases of major communicable diseases and attributable
number of deaths for the last three years are given in the

enclosed Statement.

It shows that the trends of decrease or increase are

variable across different diseases.
A}

(c) and (d) The transmission of communicable
diseases depends on various environmental and man-
made factors. The Government of India is implementing
various preventive and control programmes to address
communicable diseases. Besides, under National Rural
Health Mission (NRHM), the Government of India is
supporting States/UTs in improving their infrastructure for

better delivery of primary health care services.
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Statement
»Malaria Situation in the Country

Sl. No. States/UTs 2010 2011 2012

Cases Deaths cases Deaths cases Deaths
1 2 3 4 5 6 7 8
1 Andhra Pradesh 33393 20 34949 5 24025 2
2 Arunachal Pradesh 17944 103 13950 17 6257 5
3 Assam 68353 36 47397 45 30945 13
4 Bihar 1908 1 2643 0 2419 0
5 Chhattisgarh 152209 47 136899 42 112419 89
6 Goa 2368 1 1187 3 1714 0
7 Guijarat 66501 71 89764 127 71480 19
8 Haryana 18921 0 33401 1 23727 1
9 Himachal Pradesh 210 0 247 0 220 0
10 Jammu and Kashmir 802 0 1091 0 859 0
11 Jharkhand 199842 16 160653 17 131997 11
12 Karnataka 44319 11 24237 0 16618 0
13 Kerala 2299 7 1993 2 1575 3
14 Madhya Pradesh 87165 31 91851 109 74440 36
15 Maharashtra 139198 200 96577 118 58499 95
16 Manipur 947 4 714 1 255 0
17 Meghalaya 41642 87 25143 53 20587 46
18 Mizoram 15594 31 8861 30 9905 25
19 Nagaland 4959 14 3363 4 2891 1
20 Odisha 395651 247 308968 99 248948 74
21 Punjab 3477 0 2693 3 1697 0
22 Rajasthan 50963 26 54294 45 38137 19
23 Sikkim 49 0 51 0 77 0
24 Tamil Nadu 17086 3 22171 0 15940 0
25 Tripura 23939 15 14417 12 11345 7
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1 2 3 4 5 6 7 8
26 Uttarakhand 1672 0 1277 1 1935 0
27 Uttar Pradesh 64606 0 56968 0 46568 0
28 West Bengal 134795 47 66368 19 55733 29
29 Andaman and
Nicobar Islands 2484 0 1918 0 1551 0
30 Chandigarh 351 0 582 0 225 0
31 Dadra and Nagar Haveli 5703 0 5150 0 5059 1
32 Daman and Diu 204 0 262 0 186 0
33 Delhi 251 0 413 0 382 0
34 Lakshadweep 6 0 8 0 0 0
35 Puducherry 175 0 196 1 114 0
Total 1599936 1018 1310656 754 1018729 476
Dengue Situation in the Country
Sl. No. States/UTs 2010 2011 2012 2013 (Prov.)
Cases Deaths Cases Deaths  Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 776 3 1209 6 2299 2 41 0
2 Arunachal Pradesh 346 0 0 0
3 Assam 237 2 0 0 1058 5 0 0
4 Bihar 510 0 21 0 872 3 1 0
5 Chhattisgarh 4 0 313 11 45 0 0 0
6 Goa 242 0 26 0 39 c o 0
7 Guijarat 2568 1 1693 9 3067 5 0 0
8 Haryana 866 20 267 3 768 2 0 0
9 Himachal Pradesh 3 0 0 0 73 0 0 0
10 Jammu and Kashmir 0 0 3 0 17 1 0 0
11 Jharkhand 27 0 36 0 42 0 0 0
12 Karnataka 2285 7 405 5 3924 21 35 0
13 Kerala 2597 17 1304 10 4172 15 216 0
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1 2 3 4 5 6 7 8 9 10
14 Madhya Pradesh 175 1 50 0 239 6 0 0
15 Meghalaya 1 0 0 0 11 2 0 0
16 Maharashtra 1489 5 1138 25 2931 59 3 0
17 Manipur 7 0 220 0 6 0 0 0
18 Mizoram 0 0 0 0 6 0 0 0
19 Nagaland 0 0 3 0 0 0 0 0
20 Odisha 29 5 1816 33 2255 6 2 0
21 Punjab 4012 15 3921 33 774 15 0 0
22 Rajasthan 1823 9 1072 4 1265 10 0 0
23 Sikkim 0 0 2 0 2 0 0 0
24 Tamil Nadu 2051 8 2501 9 12264 66 0 0
25 Tripura 0 0 0 0 9 0 0 0
26 Uttar Pradesh 960 8 155 5 342 4 0 0
27 Uttrakhand 178 0 454 5 110 2 0 0
28 West Bengal 805 1 510 0 6456 11 0 0
29 Andaman and 25 0 6 0 24 0 0 0

Nicobar Island
30 Chandigarh 221 0 73 0 351 2 2 0
31 Delhi 6259 - 8 1131 8 2093 4 1 0
32 Dadra and 46 0 68 0 156 1 0 0
Nagar Haveli
33 Daman and Diu 0 0 0 0 54 0 0 0
34 Puducherry 96 ] 463 3 3506 5 0 0
Total 28292 110 18860 169 49576 247 301 0
Clinically Suspected Chikungunya Situation in the Country

Sl. No. States/UTs 2010 2011 2012 2013 (Prov.)

Cases Cases Cases Cases
1 2 3 4 5 6

1 Andhra Pradesh 116 99 2827 51
2 Bihar 0 91 34 0
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1 2 3 4 5 6
3 Goa 1429 664 571 0
4 Gujarat 1709 1042 1317 0
5 Haryana 26 215 9 0
6 Jharkhand 0 816 86 0
7 Karnataka 8740 1941 2382 5
8 Kerala 1708 183 66 0
9 Madhya Pradesh 113 280 20 0
10 Meghalaya 16 168 0 0
11 Maharashtra 7431 5113 - 1544 0
12 Odisha 544 236 129 0
13 Punjab 1 0 1 0
14 Rajasthan 1326 608 172 0
15 Tamil Nadu 4319 4194 5018 0
16 Uttar Pradesh 5 3 13 0
17 Uttrakhand 0 18 0 0
18 West Bengal 20503 4482 1381 0
19 Andaman and Nicobar Islands 59 96 256 0
20 Chandigarh 0 1 0 0
21 Delhi 120 110 6 0
22 Dadra and Nagar Haveli 0 0 100 0
23 Puducherry 11 42 45 0
Total 48176 20402 15977 56
AES/Japanese Encephaltis Situation in the Country
Sl. No. Affected 2010 2011 2012 2013 (Prov.)
States/UTs Cases Deaths Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 139 7 73 1 64 0 - -
2 Assam 469 117 1319 250 1343 229 - -
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1 2 3 4 5 6 7 8 9 10

3 Bihar 50 7 821 197 745 275
4 Delhi 0 0 9 0 0 0
5 Goa 80 0 91 1 84 0
6 Haryana 1 1 90 14 5 0
7 Jharkhand 18 2 303 19 16 0
8 Karnataka 143 1 397 0 189 1
9 Kerala 19 5 88 6 .29 6
10 Maharashtra 34 17 35 9 37 20
11 Manipur 118 15 11 0 2 0
12 Nagaland 11 6 44 6 21 2
13 Punjab 2 0 0 0 0 0
14 Tamil Nadu 466 7 762 29 935 64
15 Uttar Pradesh 3540 494 3492 579 3484 557 33 11
16 Uttrakhand 7 0 0 0 174 2
17 West Bengal 70 0 714 58 1216 100

Total 5167 679 8249 1169 8344 1256 33 11

Kala-azar Situation in the Country
Sl. No. States 2010 2011 2012
Cases Deaths cases Deaths cases Deaths

1 2 3 4 5 6 7 8
1 Bihar 23084 95 25222 76 16056 27
2 Jharkhand 4305 5 5960 3 3535 1
3 West Bengal 1482 4 1962 0 990 0
4 Uttar Pradesh 14 0 11 1 5 0
5 Uttarakhand 1 0 0 0 7 1
6 Delhi 92 0 19 0 10 0
7 Gujarat 0 0 0 0 0 0
8 Assam 12 0 5 0 0 0
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1 2 3 4 5 6 7 8
9 Sikkim 3 0 7 0 1 0
10 Madhya Pradesh 0 0 0 0 0 0
11 Himachal Pradesh 6 1 1 0 0 0
12 Punjab 1 0 0 o] 0 0
Total 29000 105 33187 80 20604 29

Revised National Tuberculosis Control Programme Total Number of TB Patients and deaths registered under
the programme state wise and year wise:

State 2009 2010 2011 2012*
Patients Deaths  Patients Deaths Patients Deaths Patients
Registered Registered Registered Registered
1 2 3 4 5 6 7 8 9
Andaman and Nicobar Islands 803 27 804 38 908 43 844
Andhra Pradesh 114074 6077 114414 5841 111915 5371 108727
Arunachal Pradesh 2432 71 2360 56 2311 79 2357
Assam 39910 1718 39788 1626 37841 1586 35788
Bihar 82401 2208 78510 2087 76484 1972 73450
Chandigarh 2572 50 2764 74 2537 56 2807
Chhattisgarh 27463 953 28658 913 27118 988 26885
Dadra and Nagar Haveli 386 15 397 22 419 21 415
Daman and Diu 326 16 293 12 313 59 330
Delhi 50693 1420 50476 1366 51645 1503 52006
Goa 1897 78 2156 103 1982 168 1950
Guijarat 80575 4174 77839 4104 74867 3950 72554
Haryana 38241 1751 36589 1500 37913 1400 37866
Himachal Pradesh 13743 564 14179 564 13501 630 13615
Jammu and Kashmir 13164 410 13482 454 13473 468 12662
Jharkhand 39569 1297 39465 1223 38574 1431 36651
Karnataka 67744 4881 68655 4958 70595 4676 67572

Kerala 27019 1155 26255 1122 26126 1002 25942
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1 2 3 4 5 6 7 8 9
Lakshadweep 24 0 13 0 17 3 20
Madhya Pradesh 83276 3114 87823 3036 90764 4079 89544
Maharashtra 137705 7794 136135 7858 135281 6735 136046
Manipur 4239 139 3652 117 3080 167 2744
Meghalaya 4591 278 4947 199 5079 177 5114
Mizoram 2538 90 2310 98 2304 76 2337
Nagaland 3614 94 3904 78 3722 135 3526
Odisha 52145 2524 49869 2502 48970 2424 49192
Puducherry 1385 80 1437 77 1568 72 1430
Punjab 38641 1642 40637 1778 39206 1875 39583
Rajasthan 111501 4281 112987 4385 112504 4134 101117
Sikkim 1720 87 1646 66 1631 164 1832
Tamil Nadu 82634 3973 82457 3980 79830 3794 79576
Tripura 2851 149 2850 136 2798 292 2557
Uttar Pradesh 283317 9384 277245 7986 285884 8221 271568
Uttarakhand 14300 489 14754 484 14883 823 15239
West Bengal 105816 5258 102397 4938 99829 4691 93273
Total 1533309 66241 1522147 63781 1515872 63265 1467119

*Information of Deaths amongst cohort of TB patients registered in a quarter is available after 13-15 months.

New leprosy case detected during 2009-10, 2010-11, 2011-12 and 2012-13 (upto December, 2012)

Name of State/UT 2009-10 2010-11 2011-12 2012-13
(upto Dec, 12)
1 2 3 4 5
Andhra Pradesh 9012 7448 7820 6363
Arunachal Pradesh 24 32 28 34
Assam 1176 1252 1000 800
Bihar 21431 20547 17801 16239
Chhattisgarh 7641 7383 6999 5754
Goa 86 70 64 44
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1 2 3 4 5
Gujarat 7373 7309 7496 7717
Haryana 365 321 524 467
Himachal Pradesh 164 214 195 125
Jharkhand 5345 4448 3615 2671
Jammu and Kashmir 159 211 175 120
Karnataka 4408 3891 3718 2696
Kerala 884 931 861 620
Madhya Pradesh 5592 5708 5858 5050
Maharashtra 15071 15498 17892 12993
Manipur 31 26 24 12
Meghalaya 20 61 41 19
Mizoram 10 19 13 14
Nagaland 79 67 90 137
Odisha 6481 6742 8312 6720
Punjab 824 819 695 756
Rajasthan 1200 1024 974 825
Sikkim 20 16 20 14
Tamil Nadu 5046 4617 4082 2789
Tripura 56 29 36 16
Uttar Pradesh 27473 25509 24627 18510
Uttarakhand 587 532 499 414
West Bengal 11453 10321 12169 9473
Andaman and Nicobar Islands 15 26 27 12
Chandigarh 25 43 54 45
Dadra and Nagar Haveli T 156 205 237 289
Daman and Diu 2 2 3 1
Delhi 1448 1408 1295 944
Lakshadweep 2 0 2 0
Puducherry 58 71 49 47
Total 133717 126800 127295 102730
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Default on Central Loan

1877. SH. P.L. PUNIA: Will the Minister of FINANCE
be pleased to state:

(a) whether any State Government has defaulted
on any Central loan;

(b) if, so, the details thereof for the last three years
and the current year; and

(c) the steps/action taken/being taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) No, Madam.

(b) and (c) In view of (a) above, the question does
not arise.

Calculating under Recoveries
of Oil Companies

1878. SHRI P.C. GADDIGOUDAR: Will the Minister
of FINANCE be pleased to state:

‘(a) whether the Government has worked out a
methodology for calculating the under recoveries of public
sector oil companies so as to arrive at appropriate
Government support required to be provided to them in
respect of sale of the sensitive il products;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and time by which
the methodology is likely to be worked out?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) Ministry
of Finance has requested the Ministry of Petroleum &
Natural Gas that, for the F.Y. 2012-13 and subsequent
years, Under Recoveries (UR) of OMCs on sale of the
three sensitive oil products may be computed based on
the following methods:

Product Method of Computing the UR
HSD Export Parity Price (EPP)
SKO Export Parity Price (EPP)

Domestic LPG IPP for the imported quantity (40%); EPP
for the balance (60%)

MARCH 8, 2013
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[Translation]

Practice of Allopathy

1879. SHRI HANSRAJ G. AHIR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether permission has been granted to
Homoeopathic, Unani and Ayurvedic doctors to practise
Allopathy in certain States/UTs;

(b) if so, the details thereof and the reasons therefor;

(c) the regulations laid down by the Medical Council
of India (MCI) in this regard;

(d) whether any proposal has been received by the
Government from various States/UTs including Maharashtra
in this regard; and

(e) if so, the details thereof along with the action
taken/proposed by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! S.
GANDHISELVAN): (a) No. No such permission has been
granted by Central Government.

(b) Does not arise.

{c) No such regulations have been notified by the
Medical Council of India (MCI) in this regard.

(d) No. No proposal has been received by the
Government from various States/UTs including Maharashtra
in this regard.

(e) Does not arise.
[English]
Dues Recovery from Airlines

1880. SHRI E.G. SUGAVANAM: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether public sector oil companies have to
recover huge amounts for supply of Air Turbine Fuel (ATF)
from various airlines;

(b) if so, the details thereof, company-wise;

(c) whether any step has been taken by the said
companies to recover the dues from the defaulting
airlines;
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{d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA |LAKSHMI): (a) and (b) Outstanding dues of
public sector oil marketing companies against various
airlines as on 31.12.2012, company-wise and airline-wise,
is as under:

(Rs. in crore)

Name Name Total Total Security
of the of outstanding overdue as on
oMC Airline including including 31.12.12
interest as interest as
on on
31.12.12  31.1212

IOCL  Air India 251497 1703.63 Nil
Jet Airways  910.00 107.52 923.00

Go Air 112.53 Nil 115.50

Spice jet 91.23 Nil 95.00

BPCL Air India 754.75 450.48 Nil
Jet Airways 112.06 31.29 150.00

Go Air 1.41 - Under
Arbitration

HPCL Air India 1007.39 485.54 Nil
Kingfisher 66.72 66.72  Corporate

Airlines guarantee

of Rs.200

crore

Paramount 19.28 19.28 Nil

Airways

(c) to (e) In case airlines fail to pay their dues, OMCs
take action for recovery of dues in line with mutually-
agreed commercial terms and as per legal processes
which inter alia includes placing them on 'Cash and Carry'
basis, recovery of interest on overdue payments, encashing
bank guarantee, seeking post dated cheques for
outstanding dues and action for filing suit against defaulting
airlines in the Court of law.
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[Translation]

Requirement for LPG Cylinders

1881. SHRI MAHESHWAR HAZARI:
SHRI HARSH VARDHAN:
SHRIMATI USHA VERMA:
SHRIMATI SEEMA UPADHYAY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it has been made mandatory for the
LPG consumers to submit aadhaar card in their respective
gas agencies for obtaining LPG cylinders;

(b) if so, the details thereof along with the reasons
therefor;

(c) whether problems are being caused to the
consumers due to the above conditions;

(d) if so, the details thereof;

(e) whether any alternative document is also being
accepted by the gas agencies; and

(f) if so, the details thereof and if not, the reasons
therefor along with the corrective measures being taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) No, Madam.

(b) to (f) Does not arise in view of (a) above.

National Mission for Empowerment
of Women

1882. SHRI GOPINATH MUNDE: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Government has launched National
Mission on Empowerment of Women;

(b) if so, the salient features thereof alongwith the
fund earmarked thereunder;

{c) the number of States where the said mission
has been set up;

(d) the number of women benefitted from these
missions, State/UT-wise;
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(e) the expenditure reported by the State
Governments since the establishment of such missions so
far, State/UT-wise;

(f) whether the Government proposes to establish
the National Mission Authority; and

(9) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) Yes, Madam.

(b) The salient features of National Mission for
Empowerment of Women (NMEW) are given in the enclosed
Statement-l. The total funds earmarked for the duration
2010-15 is Rs 14134.53 lakhs. The BE for the year 2012-
13 is Rs 2500.00 lakhs while the RE for the year 2012-
13 is Rs 1100.00 lakhs.

(c) No, madam. However, 28 State Mission Authority
(SMA) have been set up in different States.

(d) The Mission does not involve direct delivery of
benefits to individual beneficiaries. Funds have been
released for the pilot project in Pali district in Rajasthan as
well as for setting up SRCWs in different States.

(e) 23 State Resource Centres for Women (SRCW)
have been established under State Mission Authority (SMA)
in different States/UTs. The expenditure reported by the
State/UT Govts. are as follows:

i. Rajasthan SRCW - Rs. 8,11,262/-

ii. Rajasthan Pilot Pali Project-Rs. 77,12,397/-
ii. Karnataka SRCW - Rs. 9,66,000/-

iv. Meghalaya SRCW - Rs. 12,00,000/-

v. Uttarakhand SRCW - Rs. 3,62,693/-.
() Yes, Madam.

(g) Statement-ll is enclosed.

Statement-|

National Mission for Empowerment of Women
(NMEW) is an initiative of the Government of India (GOI)
for empowering women holistically. It is conceived as an
umbrella mission with a mandate to strengthen inter-
sectoral convergence and facilitate the process of

MARCH 8, 2013

to Questions 188

coordinating all the women's welfare and socio economic
development programmes across ministries and
departments.

The salient features of the National Mission for
Empowerment of Women (NMEW) are:

1. To ensure economic empowerment of women.

2. To ensure that violence against women is eliminated
progressively.

3. To ensure social empowerment of women with

emphasis on health and education.

4. To oversee gender mainstreaming of programmes,
policies, institutional arrangements and processes
of participating Ministries, Institutions and
Organizations.

5. To undertake awareness generation as well as
advocacy activities to fuet demand for benefits under
various schemes and programmes and create, if
required, structures at district, tehsil and village level
with the involvement of Panchayats for their
fulfillment.

Statement-ll

The National Mission Authority (NMA) comprises of
the following:

. Hon'ble Prime Minister
ll. Minister of Finance
fIl. Minister of Human Resource Development

IV. Minister of Housing and Urban Poverty
Alleviation

V. Minister of Rural Development
VI. Minister of Panchayati Raj
Vil. Minister of Agriculture & Cooperation
VIIl. Minister of Health & Family Welfare
X. Minister of Micro, Small and Medium Enterprises
X. Minister of Law & Justice
XI. Minister of Environment & Forests
XH. Minister of Labour & Employment

X, Minister of Social Justice & Empowerment
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XIV. Deputy Chairman, Planning Commission
XV. MOS(IC), M/o. WCD.
XVI. Chairperson, National Commission of Women
XVII. Two Chief Ministers
XVIll. Five Civil Society Members.
[English]
Price of LPG Cylinders

1883. SHRI K. SUGUMAR: Wili the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to allow the
Oil Marketing Companies to revise the price of Liquefied
Petroleum Gas (LPG) cylinders as and when the cost on
such product increases;

(b) if so, the details thereof;

(c) whether the Government has received any
proposal in this regard from Qil Marketing Companies;
and

(d) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) In order to insulate the
common man from the impact of rise in oil prices in the
international market and in view of the domestic inflationary
conditions, Government continues to modulate the Retail
Selling Price of Subsidized Domestic LPG (14.2 kg/
cylinder), resulting in incidence of under-recoveries to the
Public Sector Oil Marketing Companies (OMCs). Based on
the Refinery Gate Price (RGP) effective 1.3.2013, OMCs
are incurring under-recovery of X 439.00 per 14.2 kg.
cylinder on Subsidized Domestic LPG.

However, the Government took the decision to restrict
the supply of Subsidized Domestic LPG cylinders to each
consumer at 6 cylinders (of 14.2 kg.) per annum, which
has been subsequently enhanced to 9 cylinders per annum
with effect from 17/18.01.2013. Any number of Domestic
LPG cylinder beyond the aforesaid restriction on supply of
Subsidized Domestic LPG are available to consumers at
non-subsidized rates, which is being notified by OMCs on
monthly basis.
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(¢} No, Madam.
(d) Does not arise.
[Translation]

Consumption of Petroleum Products

1884. SHRI RAJENDRA AGRAWAL.: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has made any
assessment of the consumption of -petrol, diesel and gas
during the 12th Five Year Plan period;

(b) if so, the details thereof;

(c) whether the Government proposes to formulate
any scheme to bridge the gap between the supply and
demand of petroleum products; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The estimated demand
for petrol, diesel and gas by 2016-17 i.e. by end of 12th
Five Year Plan against the actual consumption in 2011-12
is as follows:

Sl. No. Products Actual Estimated
Consumption  Demand

in 2011-12  in 2016-17

1. Petrol (Million
Metric Tonne) 14.992 22.588

2. Diesel (Million
Metric Tonne) 64.762 81.599

3. Natural Gas (Billion

Cubic Metre) 46.482 172.630

(c) and (d) In order to meet the rising demand of oil
and gas, the Government is encouraging participation of
private companies alongwith the national oil companies
and including foreign companies, for exploration and
production of petroleum and natural gas and related
activities that are capital intensive and requiring use of
expensive state-of-art technology.
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Concessions to Private Companies

1885. SHRI JAGDISH SINGH RANA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government is providing certain
exemptions and concessions to private companies
engaged in the trading of petroleum products;

(b) if so, the details thereof along with the reasons
therefor; and

(c) the extent of rise in the burden on exchequer as
a result of the said concessions?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) No, Madam.

(b) and (c) Does not arise in view of (a) above.

[English]
GBI for Wind Energy

1886. SHRIMATI BOTCHA JHANSI LAKSHMLI: Will
the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether the Government is considering to
continue to implement Generation Based Incentive Scheme
(GBIS) as an incentive for wind energy projects during the
12th Five Year Plan period;

(b) if so, the details thereof along with the target set
for wind power capacity addition during the said period;

(c) whether the Government has consulted various
stakeholders before going ahead with competitive bidding
pricing for wind energy projects; and

(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. A proposal to continue the GBI scheme has been
considered by the Expenditure Finance Committee (EFC)
in its meeting held on 14.12.2012 and the Ministry is
seeking Cabinet approval of the proposal. A target of
15000 MW wind power capacity addition has been set for
the 12th Plan period.

(c) and (d) Question does not arise as the
Government is not considering to bring competitive bidding
pricing for wind energy projects at present.
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Committee to Review MDG

1887. SHRI UDAY SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government had appointed any
committee in the year 2008 to review the Marketing
Discipline Guidelines (MDG) 2005 for the retail outlet
dealers;

(b) if so, whether the said committee had submitted
its report to the Government;

(c) if so, whether the recommendations and
observations of this said committee had been incorporated
by the Public Sector Qil Corporations in new MDG 2010/
MDG 2012;

(d) if so, the details thereof and if not, the reasons
for not incorporating the recommendations/observations;

(e) whether the Public Sector Qil Corporations have
received representations against the formation of MDG
2010/MDG 2012 from certain Petroleum Dealers
Association's; and

(f) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Madam. The Government
had issued a public notice informing general public about
constitution of a Committee. The public notice was issued
to elicit views/suggestions from the general public / stake
holders in order to make the system more transparent and
accountable.

(b} Yes Madam.

(c) to (f) The recommendations of the Committee
were deliberated at length by the public sector Oil
Marketing Companies (OMCs), viz. Indian Oil Corporation
Limited (IOCL), Hindustan Petroleum Corporation Limited
(HPCL) and Bharat Petroleum Corporation Limited (BPCL)
with Federation of All India Petroleum Traders (FAIPT) and
Confederation of Indian Petroleum Dealers (CIPD). The
OMCs had then sent their final recommendations to the
Ministry of Petroleum and Natural Gas. OMCs have
reported that the suggestions / representations / inputs
from various stake hoiders including National / State
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Dealers associations / bodies received were duly
considered in the final recommendations sent to the
Ministry. The Ministry, after careful consideration of the
final recommendations of the OMCs, had approved the
new Marketing Discipline Guidelines (MDG), 2012.

Conservation of Petroleum Products

1888. SHRI JOSE K. MANI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has taken any steps
for conservation of petroleum products in the country;

(b) if so, the details thereof;

(c) whether the petroleum Conservation Action
Group has assessed the conservation potential in major
sectors of the economy;

(d) if so, the details thereof;

{e) whether the Government proposes to extend
the duration of Oil and Gas Conservation Fortnight
presently organised by the Petroleum Conservation
Research Association and oil PSUs to a month long period,
commengcing this year; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Madam.
Government constituted Petroleum Conservation Action
Group (PCAG) in 1976 to take measures towards
conservation and efficient utilisation of Petroleum Products,
which was subsequently re-constituted as Petroleum
Conservation Research Association (PCRA), as a society
under the aegis of MoPNG, in the year 1978. The objectives
of PCRA are as under:

(i) To formulate and promote measures for
accelerating conservation of petroleum products
leading to environment protection, energy
security and sustainable development.

(i) To create awareness among masses about the
importance, benefits and methods of conserving
petroleum products & clean environment by
enhancing information and capacity building.

(i) To promote research, development and
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deployment efforts aimed at petroleum
conservation & environment protection, support
& facilitate efforts for adoption and dissemination
of fuel efficient technologies and substitution of
petroleum products with alternate fuels and
renewables.

(iv) To establish synergistic institutional linkages at
the national 6¢ international levels in the areas
of petroleum conservation & environment
protection.

(v) To provide training and technical advisory
services, designed to achieve economy &
efficiency in use of petroleum products for cleaner
environment.

{vi) To function as a Think Tank for the Government
of India for proposing policies and strategies on
petroleum conservation and environment
protection aimed at reducing excessive
dependence on ail.

(c) and (d) As per Report of a Working Group
constituted by MoPNG in 1998, the total conservation
potential of Oil and Gas in different sectors of the economy
was assessed in the range of 30 to 65 per cent. Out of this,
it was estimated that housekeeping, maintenance and low
cost conservation measures could result in conservation
of 10 to 25 per cent. An additional 20 to 40 per cent
savings could be achieved by switching to fuel-efficient
technologies, alternative fuels and renewables.

(e} and (f) Currently there is no such proposal under
consideration of the Government.

Sovereign Wealth Fund

1889. SHRI MANICKA TAGORE: Will the Minister of
FINANACE be pleased to state:

(a) whether the Union Government has envisaged
plans to set up a multi-billion dollar fund to finance big-
ticket investment in the country;

(b) if so, the details and the present status thereof;
and

(c) the expected sources of such fund?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) A
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large number of suggestions have been received from
different stakeholders from the financial sector to setting
up a Sovereign Wealth Fund. However, the Government
has not taken any decision in this regard.

ECB Norms

1890. SHRI M. SREENIVASULU REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) relaxes
the External Commercial Borrowing (ECB) norms for
infrastructure companies; and

(b) if so, the details thereof for the last three years
and the current year and its impact on the market so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The External
Commercial Borrowings (ECB) policy is reviewed
periodically in consultation with RBI in tune with the evolving
macro economic situation, domestic investment demand
and external sector developments to facilitate the flow of
funds to key sectors like manufacturing and infrastructure,
to augment the growth potential of the economy.

(b) There has been progressive liberalization and
rationalization of the key components of ECB regulations
such as amount and maturity, all-in-cost, and permissible
end uses etc. to facilitate availability of long term funds to
the Indian corporate sector with special thrust on
infrastructure development. The key liberalisation and
rationalization measures taken in ECB policy include: (a)
Permitting ECB for refinancing of the Rupee loans for
infrastructure sector to the extent of 25% of fresh ECBs; (b)
Allowing ECBs for low cost/affordable housing projects; (c)
Reduction in the rate of withholding tax on interest payment
on money borrowed in foreign currency; (d) permitting
SIDBI as an eligible borrower for accessing ECB for on-
lending to MSME sector; (e) Allowing ECB for capital
expenditure on the maintenance and operations of toll
systems for roads and highways; (f) Permitting ECB for
warking capital requirements of the airline industry and (g)
introduction of a new window of ECB for companies in the
manufacturing and infrastructure sector having foreign
exchange earnings.

There has been significant increase in ECBs
availed by infrastructure sector companies. As reported by
RBI, the amount of ECB approval in Infrastructure sector
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was US $ 5151 million in 2009-10, US $ 10888 million in
2010-11, US $ 14779 million in 2011-12 and US$ 3522
million for April-December 2012,

The availability of low cost long term funds through
ECB route will help support the rapid pace of infrastructure
development in the country.

[Translation]

Inquiry under FEMA

1891. DR. KIROD! LAL MEENA: Will the Minister of
FINANCE be pleased to state:

{(a) whether inquiry into the cases of violation of
provisions of Foreign Exchange Management Act (FEMA)
1999 by some companies, sent by Reserve Bank of India
(RBI) has been completed;

{b) if so, the details along with the outcome thereof;
(c) if not, the reasons for delay, if any;

{d) whether Enforcement Directorate has fixed any
time limit for completing the said inquiry; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Based
upon the information received from Reserve Bank of India,
during the period 2009-10 onwards, the Adjudicating
Authorities under FEMA have, on conclusion of
investigations by Enforcement Directorate, issued 29 Show
Cause Notices for alleged contravention of the relevant
provisions of Foreign Exchange Management Act, 1999.

(d) and (e) It is always the endeavor of the
Enforcement Directorate to complete investigations within
a reasonable time frame.

[English]
REC-II!

1892. SHRIMATI MAUSAM NOOR: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) the present status of "Clean Energy for Rural
Development (REC-III)" project;

(b) the details of various Clean Energy projects
being undertaken in rural areas of the country;
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(c) whether the Government is considering certain
sub-projects under REC-Iil; and

(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Rural
Electrification Corporation Ltd. (REC) a public sector
undertaking under the administrative control of the Ministry
of Power has signed a loan agreement for ‘Clean Energy
for Rural Development (REC-III)' project with Kfw, Germany
on 30 March 2012 to refinance loans provided by REC to
renewable energy projects in rural areas and to energy
efficiency projects. The amount of Loan is Euro 100 million
which can be drawn in phases upto 31 December 2017.

(b) As on date REC has claimed Rs. 140.52 crore
against loans given to 5 projects in the states of Andhra
Pradesh, Gujarat, Odisha, Haryana, and Rajasthan
aggregating renewable energy generation capacity of 27
MW comprising 2 biomass based projects of 20 MW and
3 solar power generation projects of 7 MW.

{c) and (d) REC-Ill loan covers a number of sub-
projects which are set up by state/private sector developers.
These sub-projects are initially financed by REC and
refinanced by KfW, Germany.

Opening up of Financial Sector

1893. SHRI JAYARAM PANGI: Will the Minister of
FINANCE be pleased to State:

(a) whether during his recent visit, the Prime Minister
of United Kingdom has urged the Indian Government to
further open up the financial sector of the country;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) India-
UK talks were held in New Delhi on 19 February, 2013
during the official visit of the British Prime Minister, Mr.
David Cameron to India. During the talks, the two Prime
Ministers expressed satisfaction with the prdgress in the
economic engagement. They stressed the need to
undertake additional steps to take the relationship to a
new high level. They also discussed the measures to
generate higher growth in trade. The Indian side invited
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increased British investments in India, including
infrastructure and energy sectors. The British Prime Minister
emphasised the need to reduce the barriers to investment.
Both the leaders expressed their commitment to
substantially increase trade and investment between India
and the UK.

[Translation]

Grant to Eye Hospital

1894. DR. RAGHUVANSH PRASAD SINGH: Wili the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether any proposal has been received by the
Government regarding grant of financial assistance to an
eye hospital run by a social service organisation at
Muzaffarpur in Bihar;

(b) if so, the details thereof; and

(c) the action taken/proposed by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) to (c) The National Programme
for Control of Blindness (NPCB) is a decentralized Scheme
under implementation through State/District Health
Societies functioning in the States. The financial assistance
to identified eye hospitals for the allotted eye-care activities
is given under the NPCB in accordance with the
Programme Implementation Plan (PIP) submitted by the
State Government and approved by the competent
authority.

[English]
Entertainment Allowance to Officers

1895. SHRI SOMEN MITRA: Will the Minister of
FINANCE be pleased to state:

(a) whether any entertainment allowance is paid to
any group/ grade of officers in the Central Government;

(b) if so, the details thereof and the purpose therefor;

(c) whether the amount of entertainment allowance
is taxable and if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) The
information is being collected and will be laid on the Table
of the House.

Quality of Generic Drugs

1896. SHRI RUDRAMADHAB RAY:
SHRI JOSE K. MANI:
SHRI FRANCISCO COSME SARDINHA:
SHRI AMARNATH PRADHAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has put in place any
mechanism to ensure the quality of generic and non-
branded drugs in the country;

(b) if so, the details thereof along with the steps
taken/proposed to strengthen them;

{(c) whether the Government is considering to ban
manufacturing and marketing of generic drugs under the
brand names of pharmaceutical companies;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken/proposed by the Government to
standardise various drug regulations relating to research,
storing of raw materials and manufacturing of drugs,
particularly generic drugs in the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b) Yes.
The quality of drugs, whether generic or non-branded or
branded manufactured or imported for sale in the country
is regulated under the provisions of the Drugs and Cosmetic
Act, 1940 and the Drugs and Cosmetic Rules, 1945 made
thereunder. Under these laws, the manufacture and sale
of drugs are regulated by the State Governments and the
import, approval of new drugs and banning of drugs are
regulated by the Central Government through its drug
regulatory body, namely, the Central Drugs Standard
Control Organisation (CDSCO).

In order to strengthen these institutions, the
Government has created 216 additional posts in CDSCO
since 2008. The Central Drugs Testing Laboratories have
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been provided new sophisticated testing equipments. Two
Sub-zones of CDSCO (Hyderabad and Ahmadabad) have
been upgraded to full zones and three new sub-zones
(Bangalore, Chandigarh and Jammu) have been created.
The scheme of regular overseas inspection of
manufacturing facilities situated abroad has been initiated
to ensure proper compliance of good manufacturing
practices guidelines before registering them for import of
drugs. Two such inspections have already taken place in
China. The National Pharmacovigilance Programme has
been launched to capture Adverse Drugs Reaction (ADRs)
for safe-guarding public health. 60 ADR Monitoring Centres
are already functioning besides the National Coordination
Centre at the Indian Pharmacopoeia Commission,
Ghaziabad (U.P.) and a Pharmacovigilance Cell at CDSCO
(Headquarters).

The State Governments have also been requested
to strengthen their manpower and infrastructure. On its
part, the Central Government has been extending financial
assistance to them for upgradation of their infrastructure
under the National Rural Health Mission. Further, during
the 12th Five Year Plan, it has initiated a new scheme for
providing financial assistance to the States/UTs for
strengthening of State Drug Control Departments.

(c) and (d) At the time of the grant of the license for
manufacture of a drug formulation, the trade name as
submitted by the manufacturer was also being endorsed
by the State Licensing Authorities alongwith proper name
of the product thereby giving legitimacy to market the drug
under the brand or the trade name. This practice was not
in accordance with the spirit of the law. which does not
require mentioning of any Trade Name/Brand Name on
the applications or various forms for grant/renewal of a
license to manufacture for sale or distribution. To check
this practice, the Central Government issued a statutory
direction to the State/UT Governments on 1.10.2012 under
Section 33P of the Drugs & Cosmetics Act, 1940 to instruct
their respective drug licensing authorities to grant/renew
licenses to manufacture for sale or for distribution of drugs
in proper/generic names only.

(e) The regulatory provisions for manufacture,
import and sale of drugs, including generic drugs, are
enshrined in the Drugs and Cosmetics Act, 1940 and the
Drugs and Cosmetics Rules, 1945 made thereunder.
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Constitution of Forest Rights Committees

1897. SHRI PREM DAS RAI: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(@) whether the Forest Rights Committees have
been constituted at the Gram Sabha Level in all States as
provided in the Forest Rights Act, 2006;

(b) fso, the implementation status thereof State/UT-
wise;

(c) whether the absence of such committees hamper
the verification of claims; and

(d) if so, the measures taken by the Government to
ensure proper verification of claims at the Gram Sabha
level?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) and
(b) The Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 does not
contain any provision for constitution of Forest Rights
Committee by the State Governments. The Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Rights) Rules, 2008, notified by the Ministry of
Tribal Affairs on 1.1.2008 for implementing the provisions
of the Act, however, provide for constitution of Forest Rights
Committee by the Gram Sabha for assisting the Gram
Sabha in the functions assigned to it under the Act. The
requisite implementation status thereof, State/UT-wise, is
given in the enclosed Statement.

(c) As per the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)
Rules, 2008, notified on 1.1.2008, the Forest Rights
Committee is required to assist the Gram Sabha in its
functions to -

(i) receive, acknowledge and retain the claims in
the specified form and evidence in support of
such claims;

(ii) prepare the record of claims and evidence
including maps;

(iii) prepare a list of claimants on forest rights;

(iv) verify claims as provided in the Rules;

(v) present their findings on the nature and extent
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of the claim before the Gram Sabha for its
consideration;

(vi) acknowledge every claim received, in writing;

(vii) prepare the claims on behalf of Gram Sabha for
community forest rights in the prescribed Form.

The Rules also provide that the Forest Rights
Committee shall, after due intimation to the concerned
claimant and the Forest Department -

(a) visit the site and physically verify the nature and
extent of the claim and evidence on the site;

(b) receive any further evidence or record from the
claimant and witnesses;

(c) ensure that the claim from pastoralists and
nomadic tribes for determination of their rights,
which may either be through individual
members, the community or traditional
community institution, are verified at a time when
such individuals, communities or their
representatives are present;

(d) ensure that the claim from member of a primitive
tribal group or pre-agricultural community for
determination of their rights to habitat, which
may either be through their community or
traditional community institution, are verified
when such communities or their representatives
are present;

{e) prepare a map delineating the area of each
claim indicating recognizable landmarks; and

(f) record its findings on the claim and present the
same to the Gram Sabha for its consideration.

The Rules further provide that if there are conflicting
claims in respect of the traditional or customary boundaries
of another village or if a forest area is used by more than
one Gram Sabha, the Forest Rights Committees of the
respective Gram Sabhas shall meet jointly to consider the
nature of enjoyment of such claim and submit the findings
to the respective Gram Sabha in writing. The absence of
the Forest Rights Committees is thus likely to hamper the
verification of the claims

(d) The Ministry has brought about appropriate
changes in the Rules on 06.09.2012 and issued/
comprehensive guidelines on 12.7.2012 to ease out the
problems and hindrances encountered in the
implementation of the Act, and to provide unencumbered
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excess to rights already conferred by the Act. After the
amendments in the Rules, the Ministry also organized five
regional consultations on Forest Rights Act, 2006 followed
by a National meeting at New Delhi, wherein the
amendments in the Rules were explained to the
functionaries of the State Governments and the State
Governments were directed to make special efforts for
expeditious implementation of the Act.

Statement

(As on 31.1.2013)
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States/UTs which have
constituted the Forest
Rights Committees

States/UTs which are
yet to constitute the
Forest Rights Committees

1. Andhra Pradesh 1. Arunachal Pradesh
2. Assam 2. Manipur

3. Bihar 3. Meghalaya

4. Chhattisgarh 4. Nagaland

5. Goa 5. Sikkim

6. Gujarat 6. Daman and Diu

7. Himachal Pradesh 7. Dadra and Nagar Haveli
8. Jharkhand

9. Karnataka

10. Kerala

11. Madhya Pradesh
12. Maharashtra

13. Mizoram

14. Odisha

15. Rajasthan

16. Tamil Nadu

17. Tripura

18. Uttar Pradesh
19. Uttarakhand

20. West Bengal

21. Andaman and Nicobar Islands
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[Translation]

Dropsy Cases

1898. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether a number of cases of dropsy have again -
been reported in the country during each of the last three
years and the current year so far;

(b) if so, the details thereof, State/UT-wise; and

(c) the action taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM
KHAN CHOUDHURY): (a) and (b) 'Public Health' is a
State subject. Therefore, data on dropsy cases, is not
maintained centrally. However, as per the available
information, received from some States/UTs, details of the
dropsy cases are as under:

Sl. No. State Cases of dropsy

1 2 3

1. Chhattisgarh (1/1/2006
to 31/5/2011)

2 cases

2. Tripura (as on 25.6.2011) No cases reported since
2006

3. Andaman and Nicobar No cases reported since
(as on 31/5/2011) 2006

4. Haryana (as on No cases reported since
29/06/2011) 2006

5. Andhra Pradesh (as on No cases reported since
30.4.2011) 2006

6. Arunachal Pradesh (as
on 2.6.2011)

No cases reported

7. Karnataka(as on No cases reported since
11.5.2011) 2006

No cases reporied since
2006

8. Gujarat (as on 9.5.2011)
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9. Puducherry (as on No cases reported since
6.5.2011) 2006

10 Tamil nadu (as on No cases reported since
2.5.2011) 2005

No cases reported since
17/2/2010

11. Rajasthan

(c) To curb the menace of food adulteration, regular
surveillance, monitoring & sampling of food products are
undertaken by State/UT Governments under Food Safety
and Standards Act, 2006 and Rules & Regulations made
thereunder. Food Safety and Standards Authority of India
(FSSAI) issues advisories also from time to time to State/
UT Governments to check the adulteration in food products.
FSSAI also conducts awareness workshop/training
programme on Food Safety, involving Non-Government
Organisations (NGOs), Public Health Departments of State
Governments. A national Food Safety Helpline (1800 11
21 00) has also been started for having direct interface/
communication linkages with all the stakeholders in the
food chain including the regulators, other government
agencies, manufacturing associations, municipal bodies,
NGOs, consumers, etc.

[English]
lodize Salt

1899. SHRIMATI MANEKA GANDHI: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the lodized Salt Coverage Study
conducted by a leading international organisation claims
more than fifty per cent of the rural population of the
country still consumes non-iodized salt;

(b) if so, the details of the study with the reaction of
the Government thereon; and

(c) the corrective measures taken by the
Government in this regard including ban on the sale of
non-iodized salt in the country especially in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI ABU HASEM KHAN
CHOUDHURY): (a) and (b) lodized Salt Coverage Study
2010 conducted by Salt Commissioner, GOI along with
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some International Organisations has revealed that 47.2%
rural households were consuming adequately iodated salt
(>15 ppm), 42.2% households were consuming
inadequately iodated salt (<15 ppm) and 10.5% households
were consuming salt with no iodine.

The lodized Salt Coverage Study 2010 was
conducted in eight states i.e. Andhra Pradesh, Karnataka,
Madhya Pradesh, Odisha, Rajasthan, Tamil Nadu, Uttar
Pradesh and Uttarakhand while the Coverage Evaluation
Study (CES) conducted by M/o Health & Family Welfare,
Government Of India and UNICEF covering 30 states of
the country has revealed that 66.1% of rural households
were consuming adequately iodated salt (>15 ppm), 22.6%
rural households were consuming inadequately iodated
salt (<15 ppm) and 10.5% rural households were
consuming salt with no iodine.

(c) In order to prevent & control lodine Deficiency
Disorders (IDD) Government of India is implementing
National lodine Deficiency Disorders Control Programme
(NIDDCP) in the country for entire population. Financial
assistance is provided to all States/UT's for establishment
of IDD Cell and IDD Monitoring Laboratory, conducting
district IDD surveys, health education and publicity to create
awareness amongst people to use only iodated salt. In
addition, funds are provided to Salt Commissioner's Office
for quality control of iodated salt at production ievel.

Regulation 2.9.30 (1)(2)(3) of Food Safety and
Standards (Food Product Standards and Food Additives),
Regulation, 2011 prescribes the standard for edible
common salt including iodized salt, iron fortified common
salt and iron fortified iodized salt (double fortified salt).

Regulation 2.3.12 of Food Safety and Standards
(Prohibition and Restriction on Sales), Regulation, 2011
restricts the sale of common salt for direct human
consumption unless the same is iodized.

[Translation]

Coaching Centres for Scheduled Tribes Students

1900. SHRI BHUDEO CHOUDHARY: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the number of coaching centres presently
functioning in the country for providing free coaching to
students belonging to the Scheduied Tribes, State/UT-
wise;
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{(b) whether there is a proposal for opening of more
such centres in the country particularly in Bihar; and

(c) if so, the details and locations thereof State/UT-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRIMATI RANEE NARAH): (a) The
Ministry is implementing a Central Sector Scheme of
"Coaching for Scheduled Tribes" in the country under
which Pre-Examination Coaching Centres (PECs) run by
State Governments/Universities/Registered Private
Institutes are supported for providing coaching to ST
students. The State-wise, location-wise list of PECs funded
by this Ministry during the last three years and current year
is enclosed as Statement.

(b) No, Madam.
(c) Does not arise.

Statement

List of Coaching Centre Funded by the Ministry
during 2009-10 to 2012-13

Sl. No. Name of the
State/UT/University/
Private Institutions

1 2 3

1 Chhattisgarh Career Plus Educational
Society, 302-A-37-38-39,
Ansal Building, 3rd Floor,
Near Batra Cinema, Dr.
Mukherjee Nagar, Delhi - 09

(for Chhattisgarh)

2 Delhi Career Plus Educational
Society, 302-A-37-38-39,
Ansal Building, 3rd Fioor,
Near Batra Cinema, Dr.
Mukheriee Nagar, Delhi - 09

(for Delhi)

Deihi Education Centre, 28A/
11, Jia Sarai, Near IIT, Hauz
Khas, Delhi -10016 (for
Delhi)
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3 Guijarat

4 Jharkhand

5 Kerala

6 Maharashira

7  Manipur

8 Madhya Pradesh

Mt Educare Pvt. Ltd. 101/102

Satyam Mall, Near
Kameshwar High School,
Starellite Ahmedabad-
380015

Jharkhand Vikas Sansthan,
L-104, Agrora Housing
Colony, Ranchi, Jharkhand

Nikhileshwar Institute of
Banking &
Management(NIBM), 210,
Hariom Tower, Circular
Road, Ranchi, Jharkhand

Hans Study Centre, 76,
Circular Road, Ranchi,
Jharkhand

Seshan's Academy Pattom,
Thiruvanathapuram, Kerala

MT Educare Pvt. Ltd. 2201,
2nd Floor, Flying Colors, Pt.
Dindayal Upadhaya Marg,
Opp. L.B.S. Cross Road,
Mulund (west), Mumbai.
Maharashtra

Volunteers for Rural Health
and Action (VOHRA), H.O.
Lamdong, Distt-Thoubal,
Manipur

Community Development
Programme Centre, MI Road,
Thoubal Achouba, District-
Thoubal, Manipur

Krestar Educational &
Welfare Society, 2nd Floor,
Yamonotri Apartment 96,
Nehru Colony, Thatipur,
Gwalior, Pin-474011, M.P.

Kothari Institute, 7, Shivvilas
Palace, Rajwada Chock,
indore, M.P.
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1 2 3 1 2 3
Kundan Kalyan Samiti 13. West Bengal North Bengal Sukhanta Pally
(Kautilya Academy), Birla Foundation of Global
Nagar, Gwalior, M.P. Environment, At-Paul
Bhawan, Shivmandir, PO-
Socially Advanced Help Age . .
o ) Kadamtala, Distt-Darjeeling,
Resolver Association, Napier WB
Town, Jabalpur, M.P. o
Jawahar Lal Nehru Implementation of Panchayati Raj
Charitable Educational Trust, System
V.Borawan, The.Kasarawad, SHR 2AD: Will .
Dist: Khargon, M.P. 1901. | KIRTI AZAD: Will the Minister of
PANCHAYATI RAJ be pleased to state:
9. Odisha Social Welfare Organisation

10. Rajasthan

11. Tripura

12. Tamil Nadu

for Strengthening Today's
india (SWOSTI), AT/Po-
Jharpokharia, Distt-
Mayurebhanj, Odisha

NSA Krishi Samiti, D-23,
Jagan Path, Chomu House,
Sardar Patel Marg, C-
scheme, Jaipur - 30200,
Rajasthan

Utkarsh Vikas Samiti, 265
Vishwa Karman Nagar,
Maharani Form, Durga Pura,
Jaipur-302018, Rajasthan

B.L.Saini Coaching Center,
Tonk Phatak, Jaipur, 302018,
Rajasthan

Sun System of Information
Technology, 53, Tej Mand,
Sadar Thana Road, Alwar,
Rajasthan

School of Science, At-
Kungaban, Distt-West
Tripura, Tripura

MT Educare Pvt. Ltd. Old No.
176, New No.212,
Ramakrishna mutt Road,
Mandaveli, Chennai, Tamil
Nadu

(a) whether the Panchayati Raj System has been
implemented in all the States/UTs of the country including
Jammu and Kashmir;

(b) if so, the details thereof; and

(c) if not, the reasons therefor indicating the name
of such States/UTs along with the remedial action taken or
proposed by the Government in this regard?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEOQ): (a) to (c) As per Article 243B of the Constitution,
three tier Panchayats at the Village, Intermediate and District
levels are to be constituted in all States to which Part IX
of the Constitution is applicable. However, Panchayats at
the intermediate level may not be constituted in a State
having a population not exceeding 20 lakh. Broadly, the
three tier Panchayati Raj system operating in the country
has been structured according to the relevant provisions
in the Constitution. The State Government of Jammu and
Kashmir (J&K) has its own Panchayati Raj Act and
Panchayats have been constituted in the State of J&K as
per the State Act. Holding of elections to the Panchayats
is the responsibility of the respective State Government
and the State Election Commission concerned. Elections
to Panchayats in Andhra Pradesh scheduled in 2011 and
Elections to Panchayats scheduled in Puducherry in 2011
have not been held as per schedule. The Ministry of
Panchayati Raj has advised State Governments to hold
elections at the earliest.
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[English]
Ethanol Blending Programme

1902. DR. M. THAMBIDURAI:
SHRI M. KRISHANASSWAMY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Ethanol blending programme is
being undertaken by the Government;

(b) if so, the details thereof including the salient
features of the programme;

{c) whether the Government is encouraging
production of ethanol in the country; and

(d) if so, the details thereof along with the production
and the demand for ethanol during each of the last three
years and the current year, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b} Yes, Madam. The
Government has decided on 22.11.2012 that 5% mandatory
ethanol blending with petrol should be implemented across
the country and 5% mandatory blending be reckoned for
the country as a whole and it be achieved by 30.06.2013.
Procurement price of ethano! will be henceforth decided
between Oil Marketing Companies (OMCs) and suppliers
of ethanol and in case of any shortfall in domestic supply,
the OMCs and Chemical companies are free to import
ethanol.

In view of the above decision, Ministry of Petroleum
& Natural Gas has issued a Gazette Notification dated
02.01.2013 directing OMCs to sell Ethanol blended petrol
with percentage of ethanol upto 10% as per BIS
Specification.

(c) and (d) Central Government, vide notification
dated 20.12.2007 issued by Department of Food & Public
Distribution, has allowed sugar factory to manufacture, at
its option, ethanol directly from sugarcane juice or from
molasses including B-Heavy molasses or both. However,
setting up of a standalone distillery for manufacture of
ethanol is not permitted. Further, the Central Government,
with a view to increase production of ethanol is providing
soft loan up to 40% of the project cost to the sugar mills
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from Sugar Development Fund (SDF) for setting up ethanol
projects.

As per the information provided by Department of
Chemicals anu Petrochemicals, production of ethano! from
molasses for the last three years from 10 major States is

as under:

Year Production (Lakh litre)
2008-09 22648.66
2009-10 17300.75
2010-11 22314.83
[Translation]

Purchase of Computer for Panchayats

1903. SHRI PREMCHAND GUDDU: Will the Minister
of PANCHAYATI RAJ be pleased to state:

(a) whether certain cases of gross irregularities have
come to the notice of the Government regarding purchase
of computers for incorporating panchayats in national e-
governance in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken by the
Government thereon?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) to (c) This Ministry did not receive any intimation
regarding irregularities in purchase of computers for
Panchayats in national e-governance in Madhya Pradesh.
However, this question was forwarded to Government of
Madhya Pradesh for their comments. Government of
Madhya Pradesh has intimated on 06th March, 2013 that
they had received a complaint from the same Hon'ble
Member of Parliament and an inquiry was conducted by
the District Administration, Ujjain and examined by the
technical experts. No irregularities were found in the
process of procurement. They have further informed that
wherever there was any discrepancy, directions were given
to rectify the same.

Facilities to Sarpanch and Panchayat Members

1904. SHRI SANJAY SINGH CHAUHAN: Will the
Minister of PANCHAYATI RAJ be pleased to state:
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(a) the details of facilities being provided to
Sarpanch and members of Panchayats in the country;

(b) whether the Government proposes to provide
phones to Sarpanches, members of panchayats in the
country; and

(c) if so, the details thereof, State/UT-wise?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA
DEO): (a) 'Panchayats’ is a State subject and as such the
provision of facilities including phones to Sarpanches and
to other members of Panchayati Raj Institutions (PRIs) is
left to the discretion of respective States, and State
Governments take decisions regarding provision of such
facilities. No centralized data in this regard is maintained
in the Ministry of Panchayati Raj (MoPR).

{b) and (c) There is no scheme in the Ministry of
Panchayati Raj to provide any assistance to States for
providing such facilities to members of PRIs in the country.

[English]
Right to Education

1905. SHRI BALIRAM JADHAV: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Government proposes to strengthen
the National Commission for Protection of Child Rights
(NCPCR) and Commission for Protection of Child Rights
in States to monitor the implementation of Right of Children
to Free and Compulsory Education Act, 2009; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) The National Commission
for Protection of Child Rights has already set up a Cell for
monitoring the implementation of the Right of Children to
Free and Compulsory Education Act, 2009. Strengthening
of the State Commission for Protection of Child Rights for
monitoring of the Right of Children to Free and Compulsory
Education Act, 2009 in respective States and Union
Territories is the responsibility of the concerned State
Government and Union Territory Administration.
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Investment in Infrastructure

1906. SHRI SUSHIL KUMAR SINGH: Wil the Minister
of FINANCE be pleased to state:

(a) the volume of investment by private players/
companies/entities and its proportion in the total investment
in infrastructure sector during each of the last three years
and the current year, State/UT-wise; and

(b) the contribution made by the Government in the
State of Bihar towards infrastructure projects in roads,
power, steel, coal, railways, petroleum and telecom during
the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
information is being collected and will be laid on the Table
of the House.

Amendment in NABARD Act

1907. SHRI KISHANBHAI V. PATEL:
SHRI PRADEEP MAJHI:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has any proposal to
amend the National Bank for Agriculture and Rural
Development (NABARD) Act, 1981;

(b) if so, the details thereof and the reasons therefor,;

{(c) whether the Government has invited suggestions
from various stakeholders in this regard;

(d) if so, the details thereof;

(e) the extent to which such suggestions have been
incorporated in the proposed legislation; and

(f) the likely effect of such amendments on the
objectives/functioning of the NABARD?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (f) The
Government has approved a proposal, in consultation with
Reserve Bank of India(RBI) & National Bank for Agriculture
and Rural Development (NABARD), for introduction of a
Bill, for amending the National Bank for Agriculture and
Rural Development Act, 1981, which, inter alia, envisages
raising the authorized capital of NABARD from Rs. 5,000
crore to Rs. 20,000 crore and enlarging the meaning of
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Cooperative Societies to include multistate cooperative
societies under any Central law or any other Central or
State law relating to cooperative societies. The
amendments are also aimed at enhancing/diversifying
NABARD's business activities and for providing operational
flexibility and autonomy to the organization.

[Translation]

Restructuring of ICDS Scheme

1908. SHRI NARAYAN SINGH AMLABE:
SHRIMATI JAYSHREEBEN PATEL:
SHRI HARIBHAU JAWALE:

SHRI P.T. THOMAS:

SHRI C. SIVASAMI:

SHRI NAMA NAGESWARA RAO:
SHRI SURESH KUMAR SHETKAR:
SHRI HAMDULLAH SAYEED:

DR. P. VENUGOPAL:

SHRI BHOOPENDRA SINGH:
SHRIMATI MAUSAM NOOR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to restructure
and strengthen the Integrated Child Development Services
(ICDS) Scheme during the 12th Five Year Plan;

(b) if so, the details thereof including the expenditure
likely to be incurred for the purpose;

{c) the funds sanctioned, released and utilized by
the States/UTs under the ICDS Scheme during each of the
last three years and the current year;

(d) whether the Government has received
complaints regarding misusef/irregularities in distribution
of foodgrains and other shortcomings/anomalies prevalent
in the ICDS Scheme; and

(e) if so, the details thereof, State/UT-wise and the
action taken or proposed by the Government in this regard
for effective implementation of the ICDS Scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) In order to address various
programmatic, management and institutional gaps and to
meet administrative and operational challenges that had
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crept the ICDS over the years, Government approved the
proposal for Strengthening and Restructuring of 1CDS
Scheme with an over-all budget allocation of Rs. 1,23,580
crore during 12th Five Year Plan. The Administrative
Approvals in this regard have since been issued to the
States/UTs.

Restructured and Strengthened ICDS will be rolled
out in all the Districts in three years as per following
details:

I. In 200 high burden districts in the first year
(2012-13);

II. In additional 200 districts in second year (2013-
14) (i.e. w.e.f. 1.4.2013) including districts from
special category States and NER,;

. In remaining districts in third year (2014-15) (i.e.
w.e.f 1.4.2014).

The key features of Strengthened and Restructured
ICDS inter-alia include addressing the gaps and challenges
with (a) special focus on children under 3 years and
pregnant and lactating mothers (b) strengthening and
repackaging of services including care and nutrition
counseling services and care of severely underweight
children (c) a provision for an additional Anganwadi Worker
cum Nutrition Counselor for focus on children under 3
years of age and to improve the family contact, care and
nutrition counseling for P&L Mothers in the selected 200
high-burden districts across the country, besides having
provision of link worker, 5% creche cum Anganwadi centre
(d) focus on Early Childhood Care and Education (ECCE)
(e) forging strong institutional and programmatic
convergence particularly, at the district, block and village
levels (f) models providing flexibility at local levels for
community participation (g) introduction of APIP (h)
improving Supplementary Nutrition Programme including
cost revision, (i) provision for construction and improvement
of buildings of Anganwadi centres (j) allocating adequate
financial resources for other components including
Monitoring and Management and Information System(MIS),
Training and use of Information and communication
technology (ICT), (k) to put ICDS in a mission mode etc.
and (I) revision of financial norms etc.

(c) Statement-l and Il indicating funds released and
utilized by the State Governments/UTs, under ICDS
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(General & Training) and SNP, during the last three years
and current year (upto 28.2.2013) are enclosed.

(d) The Integrated Child Development Services
(ICDS) Scheme is a Centrally sponsored Scheme
implemented by States/UTs across the country. The
responsibility for implementation of ICDS Programme,
providing supplementary nutrition under it and
management thereof rests with States/UTs. The complaints
received in respect of misuse/irregularities in procurement/
distribution of supplementary nutrition and other
shortcoming/anomalies under ICDS Scheme are forwarded
to concerned States/UTs for taking appropriate action.
Complaints which are serious in nature, report from State
Governments/UT Administrations is sought. During the last
calendar year, 69 complaints - State of Uttar Pradesh (23),
Bihar (13}, Rajasthan (6), Delhi (6), Jharkhand (4), Haryana
(3), Maharashtra (3), Odisha (3), Assam (2), Madhya
Pradesh (2), Uttrakhand (1), Andhra Pradesh (1),
Chhattisgarh (1) and A&N Island (1) - were received in
respect of misuse/irregularities in procurement/distribution
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of supplementary nutrition and other shortcoming/
anomalies under ICDS Scheme.

(e) The complaints of such irregularities are
forwarded to the concerned State Governments for remedial
action. During review meetings, the States/UTs are also
requested for improving all services under ICDS Scheme
including Supplementary Nutrition Programme. The
Government of India has also introduced five tier monitoring
and supervision mechanism at National, State, District,
Block and Anganwadi level and issued guidelines on
31.3.2011 for better implementation of the ICDS Scheme
including SNP.

Whenever any shortcomings are noticed during the
course of visits to the States, these are addressed through
letters and review meetings to remove the deficiencies
and to improve the implementation of the Scheme.

Strengthening and Restructuring of ICDS is also a
step in the direction to improve the services under ICDS.

Statement-|

State-wise (including state share) ICDS Scheme (General & Training) during last three years and current year
(2009-10, 2010-11, 2011-12 & 2012-13

(As on 28.02.2012)

(Rs. in lakhs)
SI. No. State 2003-10 2010-11 2011-12 2012-13

Funds Exp. Funds Exp. Funds Exp. Funds Exp.

released Reported released  Reported released Reported released Reported

by States by States by States (as on by States

(including (including (including  28.02.2013) (including
State State State State
Share) Share) Share) Share)

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 36306.76 40007.13 36639.25 3685243 44587.98 61234.05 59249.75 58436.29
2 Bihar 29764.48 327101 25185.2 29650.4 46456.23 44176.11 48471.56 11289.92
3 Chhattisgarh 14393.91 14381.15 12064.547 16233.02 23787.53 28526.95 28882.43 11654.89
4 Goa 839.01 827.87 302.74 802.05 846.52 11174 1141.79 863.44
5 Gujarat 15987.35 21081.8 1893253 22249.69 44278.04 39130.09 31092.56 25029.78
6 Haryana 8176.56 11018.88 10817.842 11573.88 16360.93 17047.46 22840.8 13602.78
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1 2 3 4 5 6 7 8 9 10
7 Himachal Pradesh  7088.51 8336.86 8727.11 8702.19 11903.95 13211.73 10109.08 3431.99
8 Jammu and Kashmir 8329.08 838348 14751.62 10596.73 15008.35 13144.46 13249.95 19325.35
9 Jharkhand 12891.82 14360.21 17918  15304.85 20501.65 14841.55 15816.91 18932.91
10 Karnataka 21036.48 22841.08 19388.69 2641023 45102.14 39282.64 30727.02 28296.77
11 Kerala 14287.04 14189.21  12751.76 16581.9 29615.76 26269.61 16442.6 12274.93
12 Madhya Pradesh  20518.38 34346.56 3117269 38211.43 40554.56 63100.15 80885.98 43350.71
13 Maharashtra 32238.38 4743287 4250336 47559.35 76225.79 95934.75 75230.32 64923.80
14 Odisha 22504.1 20791.79 21677.68 24640.66 36038.97 32265.04 31757.15 28141.83
15 Punjab 9260.96 10582.99 1183238  12602.77 17257.36 20378.68 17050.01 10029.89
16 Rajasthan 22550.03 20466.87 17014.35 24500.33 32506.33 39457.64 46193.82 25316.06
17 Tamil Nadu 17967.07 2373447 26319.84 22183.2 37210.68 23097.61 123442.3 21472.39
18 Uttarakhand 3717.73 5281.32 3857.79 5242.07 10502.09 9166.67 9168.4 6924.88
19 Uttar Pradesh 51542.93 55950.04 48631.35 62800.77 90164.50 6720857  105664.72 87125.91
20 West Bengal 37016.49 3736232 30717.03 40899.48 7923559 67029.52 53847.98 26227.07
21 Delhi 3209.81 3014.83 3644.46 35251  4918.64 7356.48 7585.11 5973.73
Pondicherry 249 303.84 355.54 350.62 712,40 385.32 362.01 308.65
23 Andaman and 291.63 292.06 325.3 328.99 599.93 589.87 44483 315.80
Nicobar *
24 Chandigarh 2545 252.29 244.45 244 45 438.27 438.27 43213 302.95
25 Dadra and 129.84 126.57 137.53 129.94 145.33 134.82 121.34 91.24
Nagar Haveli
26 Daman and Diu 56.55 56.65 58.18 58.16 8247 82.47 63.1 51.00
27 Lakshadweep 121.03 7587 27.49 96.87 169.83 171.87 101.91 7.50
Arunachal Pradesh 3178.72 3521.15 6391.528 472091  7015.96 7743.82 5738.71 3666.78
Assam 23849.59 19010.31 3640243 29525 38663.02 46138.11 46796.39 32336.53
Manipur 33875 2464.68 3707.71 3783.96  5924.06 5393.12 4754 .42 1896.90
31 Meghalaya 2102.15 2560.51 2482.89 244801  3536.73 3694.15 3339.48 1602.28
32 Mizoram 2089.23 1693.57 2315.96 2131.7 271442 2567.23 1871.15 2547.44
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1 2 3 4 5 6 7 8 9 10
33 Nagaland 5025.41 2530.22 2264.01 4578.34  5930.26 455511 2660.74 3530.75
34 Sikkim 683.53 647.6 503.29 724.62 772.27 1061.33 1021.23 595.73
35 Tripura 7398.195 332042 8132.205 4306.4 6489.28 5981.08 5372.54 2641.93

Total 438443.76 483967.07 478698.83 530751.50 79625582 801913.73 801933.22 572520.8
36 LIC for AKBY 691.80 742.00 663.72 472.18
37 Ksy 3626.27
38 NIPCCD for CMU 50.68
Grand Total 442761.83 483967.07 479440.83 530751.50 796970.22 801913.73 802405.40 572520.80
Statement-l]

State-wise (including State Share) under SNP during last three years (2009-10, 2010-11, 2011-12 & current
' year 2012-13 upto 28.02.2013)

(Rupees in Lakh)

Sl. No. State 2009-10 2010-11 2011-12 2012-13
Funds Exp. Funds Exp. Funds Exp. Funds Exp.

released Reported released  Reported released Reported released Reported

by States by States by States (as on by States

(including (including (including  28.02.2013) (including
State State State State
Share) Share) Share) Share)

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 31285.7 52316.99 16003.74 69979.08 48307.39 87975.62 37662.71 53660.84
2 Bihar 40695.19 92263.92 4833594  57052.77 35452.88 77217.2 46532.02 73246.54
3 Chhattisgarh 7461.68 2132467 1421195 25938.16 14714.72 30150.63 14092.83 11127.56
4 Goa 375.94 918.75 418.23 778.84 410.97 775.22 314.32 372.55
5 Gujarat 8696.39 24690.5 1198565 42046.64 36389.64 47957.78 23377.77 34732.20
6 Haryana 6884.01 14571 5211.6  11006.76 6391.63 122753 7365.95 9619.16
7 Himachal Pradesh  2939.36 5939.35 2466.48 4977.92 2819.49 5638.74 2966.00 4124.44
8 Jammu and 1671.09 0 1949.78 1949.76 5132.94 1949.77 266.67
Kashmir

9 Jharkhand 16893.64 53308 23438.78 35997.11 12136.86 31917.69 18786.19 2124534

10 Karnataka 26325.26 56641.93 23585.19  54587.07 31664.85 58234.82 24787.96 315685.72
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1 2 3 4 5 6 7 8 9 10
11Kerala 7545.81 15826.29 8071.33 1473474  7459.55 6807.06 4503.83 6980.42
12 Madhya Pradesh  22339.36 51990.71  38917.63 897364 52322.73 89365.76 57573.72 77006.71
13 Maharashtra 20350.12 48660 20350.12 73509.16 66743.56 109818.25 54568.47 48306.74
14  Odisha 13968.2 32185.78  19490.01 47782.7 32289.69 54602.92 27463.28 43559.26
15 Punjab 1748.03 8825.7 4402.84 7090.7  9001.16 10353.44 447586 6970.46
16 Rajasthan 11014.23 30464.83 20449.06 45138.71 26747.43 50048.53 23084.54 35972.84
17 Tamil Nadu 13268 26558  12395.76 38109 17072.64 24892.23 18113.45 34694.00
18 Uttar Pradesh 86778.09 178809.82 138267.06 271960.07 131600.18 268028.07 119286.46 162529.15
19 Uttarakhand 740.47 1488.21 1303.6 2960.61 13132 3976.34 1041.80 1344.26
20 West Bengal 13577.01 55101.17 35274 67097.58 36926.45 66031.39 - 30376.51 43349.15
21  Andaman and 144.8 511.84 106.95 428.98 120.8 497.16 130.34 401.37

Nicobar Islands
Chandigarh 193.78 216.31 129.88 279.89 189.23 42555 253.72 342.14
Dadra and 91.58 55.3 62.9 84.35 53.1 0 8344 0.00
Nagar Haveli
24 Daman and Diu 50.37 179.63 33.58 66.63 32.38 181.14 93.42 73.20
25 Lakshadweep 42.87 29.69 78.69 29.69 151.48 4453 55.90
26 Delhi 4171.53 6878.7 4004.05 8960.11 2017.3 9140 5024 11102.52
27 Pondicherry 139.91 462.19 395.95 643.34 1016.39 663.22 0 152.34
Arunachal Pradesh  856.32 956.32 3047.89 3847.26 2760.74 3454.97 2746.72 1964.43
Assam 17660.74 17590.73  21579.99 1913531 30082.76 37635.4 25257.04 28459.27
Manipur 147761 2422.45 44496 5249.6 22483 22483 2946.24 0.00
31 Meghalaya 5301 6972.28 5650.42 6408.03  5953.12 6585.16 3702.02 3702.02
32 Mizoram 2020.79 2496.63 2241.65 2726.65 1867.08 2502.08 2483.49 1700.62
33 Nagaland 2658.79 3304.66 4782.37 5282.37 4855.6 4855.6 2516.84 1749.53
Sikkim 794.39 622.59 362.44 838.23 563.44 907.42 650.54 97.74
35 Tripura 2851.68 3617.54 3464.4 4089.09 6746.08 7167.66 2127.24 1575.52
Total 373013.74  818172.79 496870.51 10186026 630250.79 1117615.07  566383.02 752080.61
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[English]
Financial Condition of Banks

1909. SHRI TARACHAND BHAGORA:
CHAUDHARY LAL SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether the financial condition of public sector
banks has deteriorated over the years; :

(b) if so, the details thereof during each of the last
three years, bank-wise and the reasons therefor and the
reaction of the Government / Reserve Bank of India (RBI)
thereto; and '

(c) the effective measures taken / being taken by
the Government / RBI to address the issue?

PHALGUNA 17, 1934 (Saka)

to Questions 226

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Capital Adequacy Ratio (CAR) of Public Sector Banks
(PSBs) has 'declined from March 2010 to March 2011 and
increased marginally in March 2012. However, the ratio
always remained higher than the regulatory stipulations.
The key financial indicators of PSBs during the last 3
years are given in the enclosed Statement.

(c) Government is committed to keep all the PSBs
adequately capitalized and has approved an amount of
Rs. 12,517 crore to recapitalize PSBs this year. Reserve
Bank of India (RBI) on 2nd May, 2012 has prescribed
norms under Basel lil for capital adequacy of banks in
India which are effective from 1st April, 2013 and are
available at RBI's website: www.rbi.org.in.

Statement

PSBs: Key financial condition indicators at end....

Bank Name Mar-10 Mar-11 Mar-12
Return Return CRAR Net Return Return CRAR Net Return Return CRAR Net
on on (Basel Profit on on (Basel Profit on on (Basei Profit
Equity Total 1)) (Rs. Equity Total ) (Rs. Equity Total 1)} (Rs.
Assets in Assets in Assets in
crore) crore) crore)
1 2 3 4 5 6 7 8 9 10 11 12 13
Allahabad Bank 18.12 114  13.62% 1302 18.71 1.11 12.96% 1548 19.32 1.17 12.83% 1973
Andhra Bank 24.56 1.4  13.93% 1199 26.19 1.37 14.38% 1468 19.08 1.2 13.18% 1637
Bank of Baroda 15.52 1.15 14.36% 3058 19.86 1.44 14.52% 4242 16.48 1.34 14.67% 5007
Bank of India 996 071 12.94% 1741 12.48 0.81 1217% 2489 10.92 0.71 11.95% 2678
Bank of 15.77 0.7 12.78% 567 10.68 0.47 13.35% 615 11.88 0.55 12.43% 796
Maharashtra
Canara Bank 22.49 1.33 13.43% 3021 23.97 1.47  15.38% 4026 14.91 0.96 13.76% 3283
Central Bank 14.05 0.64 12.24% 1059 13.71 0.67 11.64% 1254 4.49 0.24 12.40% 535
of India
Corporation Bank 19.88 1.24 15.37% 1170 21.36 1.2 14.11% 1413 18.91 1.05 13.00% 1506
Dena Bank 19.47 1.01 12.77% 511 19.27 1 13.41% 612 18.82 1.1 11.51% 803
IDB! Bank Limited 8.35 0.53 11.31% 1102 10.14 0.74  13.64% 2121 10.83 0.79 14.58% 2647
Indian Bank 18.4 1.62 12.71% 1641 18.4 1.56 13.56% 1802 16.28 1.34 13.47% 1836
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Indian Overseas
Bank 6.62 0.#1 14.78% 707 10.93 0.63 14.55% 1073 8.05 0.44 13.32% 1050

Oriental Bank _
of Commerce 14 0.92 12.54% 1136 16.74 1.04 14.23% 1503  9.92 0.67 12.69% 1142

Punjab & Sind
Bank 214 107 13.10% 1106 17.28 09 12.94% 1405 11.27 0.65 13.26% 1624

Punjab National
Bank 2354 145 13.97% 3913 21.86 1.39 12.42% 4434 19.6 1.24 12.63% 4884

Syndicate Bank 1324 063 12.70% 813 14.97 0.77  13.04% 1048 14.29 0.82 12.24% 1313

UCO Bank - 23.33 087 13.21% 1817 14.52 0.66 13.71% 2256 13.84 0.72 12.34% 2794
Union Bank
of India 19.09 1.2 1251% 2076 16.47 1 12.95% 2084 1247 0.74 11.85% 1787
United Bank
of india 986 045 12.80% 322 12.04 0.65 13.05% 524 11.91 0.7 12.69% 633
Vijaya Bank 15.04 0.78 12.50% 1258 12.12 0.72 13.88% 1378 115 0.67 13.06% 1493

State Bank of
Bikaner & Jaipur 20.68 0.93 13.30% 455 21.37 096 11.68% 551 17.67 099 13.77% 652

State Bank of

Hyderabad 22.05 1.04 14.90% 823 23.69 1.24 14.25% 1166 21.22 1.17 13.56% 1298
State Bank

of India 11.94 0.88 13.39% 9166 9.44 0.69 11.98% 8265 13.54 0.86 13.86% 11713
State Bank

of indore 1746 088 13.53% 308 merged with SBI

State Bank

of Mysore 16.72 1.06 12.42% 466 14.71 1.05 13.76% 501 9.52 0.68 12.55% 369
State Bank

of Patiala 16.27 0.78 13.26% 551 16.39 0.87 13.41% 653 18 0.94 12.30% 796
State Bank

of Travancore 2587 128 13.74% 686 23.11 114 12.54% 729 13.88 0.65 13.55% 514

Public Sector

Banks 15.37 0.96 13.27% 41955 15.24 096 13.08% 49157 14.03 0.88 13.23% 54764
Source: Latest updated OSMOS database Offsite returns as reported by banks, global operations
Benefits to Bulk Customers by OMCs GAS be pleased to state:
1910. SHRI MADHU GOUD YASKHI: (a) whether the Oil Marketing Companies (OMCs)
SHRI PRADEEP MAJHI: are providing certain benefits, incentives and services to
SHRI KISHANBHAI V. PATEL: bulk customers in the country;

Will the Minister of PETROLEUM AND NATURAL (b) if so, the details thereof along with the details of
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oil products procured by various bulk customers during
the years 2011-12 and 2012-13 so far along with the
profits earned or losses suffered by various OMCs
therefrom, OMC-wise;

(c) the criteria fixed for inclusion of customers in the
category of bulk customers;

(d) whether the Government has received any
representation from various other bulk users to include
them in the list of bulk customers; and

(e) if so, the details thereof and the action taken by
the Government thereon? '

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) have reported that they do
not offer discount in price on diesel except for credit. In

PHALGUNA 17, 1934 (Saka)
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case of other products, logistic discount/credit is considered
depending upon market dynamics and competition.

OMC-wise detail of oil products sold to various bulk
consumers during the years 2011-12 and 2012-13 (from
April, 2012 to January, 2013) is at enclosed Statement.
OMCs have reported that profits/losses for bulk consumer
segment is not captured.

(c) Government of India has allowed OMCs to sell
diesel to bulk consumers taking supplies directly from
OMC installations at market based prices.

Consumers having a large requirement of fuels for
their own consumption and who can uplift minimum 12000
litres i.e. minimum a truck load supply from bulk supply
locations are categorized as bulk consumers.

(d) No representation has been received.

(e) Does not arise in view of reply to part (d) above.

Statement

Sales volumes in TMT

OMC-wise details of oil products sold to various bulk consumers during the years 2011-12 and 2012-13
(April, 2012 - January, 2013)

Product 2011-12 2012-13 (April, 2012-January, 2013)

10CL BPCL HPCL 10CL BPCL HPCL
Motor Spirit, (MS) 109 13 9 84 12 8.5
High Speed Diesel (HSD) 8952 1508 1021 7373 1265 876
Furnace Oil (FO) 3020 973 1355 2579 776 1011
Low Sulphur Heavy Stock (LSHS) 1290 249 220 779 278 154
Light Diesel Oil (LDO) 182 64 157 131 57 146
Naphtha 3180 459 41.6 3276 515 94.5
Bitumen 2254 853 929.5 1717 633 797.7
Total 18987 4119 3733.1 15939 3536 3087.7

Tobacco Attributable Diseases

1911, SHRI M.I. SHANAVAS:
SHRI RAGHUVIR SINGH MEENA:
SHRI MANICKA TAGORE:
SHRI C.R. PATIL:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether there is high prevalence of diseases
attributable to consumption of various tobacco products
including gutka and pan masala in the country;

(b) if so, the details thereof indicating the number of
cases of tobacco atiributable diseases and deaths reported
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in the country during each of the last three years and the
current year, State/UT-wise;

(c) the steps taken/proposed by the Government for
the treatment, care and counselling of patients suffering
from tobacco attributable diseases in the country, State/
UT-wise;

(d) the funds allocated and spent for the above
purpose during the said period, State/UT-wise; and

(e) the preventive measures taken/proposed by the
Government to spread awareness about adverse health

effects of tobacco use and to impose a ban on

. manufacturing, marketing and consumption of various
tobacco products including gutka and pan masala in the
country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) Yes, the
Ministry is aware of some reports on the prevalence of
diseases attributable to consumption of various tobacco
products including gutkha and pan masala.

(b) As per the Report of Tobacco Control in India,
each year approximately 8-9 lakh people die in India due
to diseases attributable to tobacco use.

In 2006, the Indian Council of Medical Research
(ICMR) did a study on "Assessment of Burden of Diseases
due to Non-communicable Diseases" based on analysis
of published literature till 2004. Accordingly, the risk of
diseases attributable to tobacco use was for stroke (78%),
tuberculosis (65.6%), ischemic heart disease (85.2%), acute
myocardial infarction (52%), cesophageal cancer (43%),
oral cancer (38%) and lung cancer (16%) respectively.

Further, the ICMR's National Cancer Registry
Programme which collects information on cancer cases
and to some extent information on its related mortality
reported that the number of cancers of mouth, tongue and
pharynx during the years 2008, 2009 and 2010 was 66,129;
68,160 & 170,261 respectively.

(c) The following national health programme are
under implementation for treatment / management of some
of these diseases:

(i) National Tobacco Control Programme (NTCP)
was launched in the year 2007-08, with the
objectives to (i) create awareness about the
harmful effects of tobacco consumption, (ii)
reduce the production and supply of tobacco
products, (iii) ensure effective implementation of
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the provisions made under "The Cigarettes and
Other Tobacco Products (Prohibition of
"Advertisement and Regulation of Trade and
Commerce, Production, Supply and Distribution)
Act, 2003" (COTPA) and (iv) help the people
quit tobacco use through Tobacco Cessation
Centres. The programme is presently under
implementation in 21 states covering 42 districts.

(i) National Programme for Prevention & Control of
Cancer, Diabetes, Cardiovascular Diseases &
Stroke (NPCDCS) was launched in 2010 and is
under implementation in 100 Districts across 21
States/UTs.

(d) The funds allocated and spent by the States/UTs
under the National Tobacco Control programme are
enclosed as Statement.

{e) (i) "The Cigarettes and Other Tobacco Products
(Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and
Distribution) Act,”" (COTPA) enacted in 2003
regulates consumption, production, supply and
distribution of tobacco products, by imposing
restrictions on advertisement, promotion and
sponsorship of tobacco products; prohibiting
smoking in public places; prohibiting sale to
and by minors, prohibiting sale within a radius
of 100 yards of educational institutions and
through mandatory depiction of specified pictorial
health warnings on all tobacco product packs.

(i) The Food Safety and Standards (Prohibition and
Restrictions on Sales) Regulations, 2011 dated
1st August 2011, issued under the Food Safety
and Standards Act, 2006, lays down that tobacco
and nicotine shall not be used as ingredients in
any food products.

Currently, 27 States/UT's have issued orders for
implementation of the Food Safety Regulations. (Madhya
Pradesh, Kerala, Bihar, Himachal Pradesh, Rajasthan,
Maharashtra, Mizoram, Chandigarh, Chhattisgarh,
Jharkhand, Haryana, Punjab, Delhi, Gujarat, Uttar Pradesh,
Nagaland, Andaman & Nicobar, Daman & Diu, Dadra and
Nagar Haveli, Uttarakhand, Odisha, Andhra Pradesh, Goa,
Sikkim, Manipur, Arunachal Pradesh, J&K)

Ministry of Health and family Welfare has also been
running dedicated mass media and outdoor campaigns to
create awareness about the harmful effects of tobacco
use.



Statement

Status of the release and utilization of funds under National Tobacco Control Programme (NTCP) for the year 2007-08 fo 2012-13

SI. No. State 2007-08 2008-09 2009-10 2010-11 2011-12 2012-13
Allocation Utilization Allocation Utilization ~ Allocation  Utilization Allocation  Utilization Allocation Utilization Allocation
1 Rajasthan 17,24,000/- - - 4,37,470 - 6,68,202 - 545,120 14,71,626/- 8,27,852 12,59,000/
1,97,623/-
2 Assam 17,24,000/- - 4,31,000 12,81,180 12,93,000 14,557,204 16,00,000 21,17,698 29,47,168/- 25,76,117/- 26,23,212
3 Karnataka 17,24,000/- - - 5,83,858 - 8,444,328 13,29,472 - - - -
4  West Bengal 17,24,000/- - - - - - - - - - -
5 Tamil Nadu 17,24,000/- 1,87,738 4,31,000 9,33,590 - 2,72,057 5,78,000 5,15,024 23,34,000/- - -
6 Uttar Pradesh 17,24,000/- - - 49,119 - 151,140 - 11,007,716 12,53,900/- - -
7  Gujarat 17,24,000/- 7,30,304 4,31,000 6,32,553 - 6,18914 12,93,000 6,86,082 2,25,825/- - -
8  Delhi 17,24,000/- - 4,31,000 7,31,886 - 2,76,933 - 482552 2552,635/- - -
9 Madhya Pradesh 17,24,000/- - - - - - - - - - -
10  Nagaland - - 12,12,000 28,760 - 11,83,240 14,84,000 14,84,000 25,76,000/- - -
11 Tripura - - 12,12,000 - - 12,12,000 14,84,000 14,43,328 18,91,324/- 13,69,095 13,63,884/-
12 Mizoram - - 12,12,000 - - 7,29,382 10,01,382 6,26,618 - 8,57,382/- 22,20,000/-
13  Arunachal Pradesh - - 12,12,000 - - - 530,594 12,13,000/- - - -
14 Sikkim - - 12,12,000 - - 908,737 14,84,000 17,10,446 12,39,000/- - -
15  Jharkhand - - 12,12,000 - - - - - - - -
16  Bihar - - 12,12,000 - - - - 1,39,650/- 2,76,015/- -
17  Uttarakhand - - 12,12,000 - - 436,213 - 3,30,483 - 540,241/ 16,18,452
6,00,000/-
18  Maharashtra - - 12,12,000 - - - - - - - -
19 Goa - - 12,112,000 - - 6,99,294 - 425,577 13,88,944 - -
20 Andhra Pradesh - - 12,12,000 - - 2,116,365 7,42,000 5,75,446 14,05,600/- - -
21 Odisha . - 12,12,000 - - - - - - 5,70,826 -

As per available information submitted by States.
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Inspection by Indian Bureau of Mines

1912. SHRI PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:

Will the Minister of MINES be please to state:

(a) whether the Indian Bureau of Mines (IBM) has
carried out any inspection for promotion of conservation
and scientific development of mineral resources and
ensuring protection of environment in mining areas of the
country;

(b} if so, the details thereof indicating inspection
carried out and violation noticed along with the action
taken/to be taken thereon by IBM during each of the last
three years and the current year, State/UT-wise;

(¢} whether on-line registration and reporting system
for implementation of amended Rule 45 of the Mineral
Conservation and Development Rules (MCDR}), 1988 has
been effected by the IBM;

(d) if so, the details thereof; and

{(e) the extent to which the on-line registration and
reporting system has been accessed by various
stakeholders during the said period?
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THE MINISTER OF MINES (SHR! DINSHA PATEL):
(a) and (b) Yes, as per the provisions of Mineral
Conservation and Development Rules (MCDR), 1988, 1BM
carries out periodical inspections of mines to monitor
conservation of minerals, systematic and scientific mining
and protection of environment in the leasehold areas of
minerals other than minor minerals, coal and Atomic
minerals. The details of inspections undertaken during last
3 years and current year (Upto February 2013) alongwith
action taken thereon are given in the enclosed
Statement-1.

(c) Yes, IBM has commenced on-line registration
for implementation of amended Rule 45 of MCDR, 1988.

{(d) and (e) Status of on-line registration as on
4.2.2013 of leases, other than jninor minerals, as provided
under Rule 45 of MCDR, 1988, is given in the enclosed
Statement-Il. State-wise Registration issued to Traders,
Exporters, Storage, End user as on 4.3.2013 is given in
the enclosed Statement-Ill. Status of on-line submission of
returns for various minerals from different regions is given
in the enclosed Statement-IV. Log-in ID and passwords
have been provided to all State Governments and Union
Territories to view the online returns submitted by the mine
owners.

Statement-I

Compliance of MCDR 1988 (As on 20.02.2013)

Sl. No. Activities Duration
2009-10 2010-11 2011-12 2012-13
(Upto
Feb. 13)
1 2 3 4 5 6
1 Number of mines inspected - 2371 2177 2563 2077
2 Number of mines where violations observed - 797 685 1722 1675
3 Number of mines where all pointed out
violations rectified- 553 326 872 677
4 Number of mines to whom show cause notices
issued for violation of MCDR [i.e. cases where
rectification not done after observation)] - 404 168 856 744
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5 Number of mines where rectification done
after issue of show cause notices - 192 139 385 281

6 Number of mines where prosecution cases launched - 42 18 23 8

7 Number of mines where prosecution

cases compounded by 1BM 17 20 9 5
8 Compounded fee recovered — Rs. 99000.00 172000.00 73000.00 81000.00
9 Prosecution launched by IBM were

upheld by the court 17 15 5 3
10 Fines recovered — Rs. 71000.00 52800.00 34000.00 30000.00

11 Number of mines where operations suspended -
Under Rule 13(2) of MCDR, 1988 79 104 172 612
Under Rule 45(7)(i)(a) of MCDR, 1988 - - 1445 574
12 Number of mines where order of revocation issued -
Under Rule 13(2) of MCDR, 1988 25 45 46 31
Under Rule 45(7)(i)(a) of MCDR, 1988 - - 180 102

13. Recommended for determination of lease to the
State Government. Leases not registered under
Rule 45 of MCDR 1988 were also recommended
to the State Government for determination. 03 04 53 651

Statement-ll

Status of Online Registration as per Rule 45 of MCDR 1988 as on 04.02.2013

SI. No. State Total No. of leases leases granted leases not

registration registered
1 2 3 4 5

1 Andhra Pradesh 2007 1619 388

2 Assam 4 4 0

3 Bihar 21 14 7

4 Chhattisgarh 326 261 65

5 Goa 348 335 13

6 Gujarat 1013 947 66

7 Haryana 3 1 2
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1 2 3 4 5
8 Himachal Pradesh 40 37 3
9 Jammu and Kashmir 56 50 6
10 Jharkhand 291 220 71
11 Karnataka 534 520 14
12 Kerala 68 68 0
13 Madhya Pradesh 1024 725 299
14 Maharashtra 251 225 26
15 Manipur 1 1 0
16 Meghalaya 14 14 0
17 Odisha 565 451 114
18 Rajasthan 2205 1970 235
19 Sikkim 2 0 2
20 Tamil Nadu 921 777 144
21 Uttar Pradesh 80 62 18
22 Uttarakhand 70 65 5
23 West Bengal 49 30 19

Grand Total 9893 8396 1497*
(*) Mining operations in all the leases which have not been registered, are either suspended or recommended for termination.
Statement-lll
State wise Registration Issued to Traders, Exporters, Storage, End user as on 04.03.2013

Sl. No. Name of State Trader Exporter Storage End User Total

1 2 3 4 6 7
1 Andhra Pradesh 420 59 131 171 781
2 Assam 2 0 1 8 11
3 Bihar 2 0 1 13 16
4 Chandigarh 1 0 0 1 02
5 Chhattisgarh 53 16 35 84 188
6 Dadra and Nagar Haveli 0 1 1 4 06
7 Daman and Diu 1 0 1 1 03
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1 2 3 4 5 6 7
8 Delhi 32 15 14 51 112
9 Goa 238 68 110 22 438
10 Gujarat 340 23 228 307 898
11 Haryana 5 2 2 27 36
12 Himachal Pradesh 2 0 2 10 14
13 Jammu and Kashmir 1 0 1 11 13
14 Jharkhand 140 11 98 79 328
15 Karnataka 221 62 49 137 469
16 Kerala 20 6 4 27 57
17 Madhya Pradesh 142 7 40 94 283
18 Maharashtra 156 50 68 213 487
19 Meghalaya 0 2 0 4 06
20 Odisha 328 128 184 325 965
21 Pondicherry 9 0 3 3 15
22 Punjab 4 1 1 24 30
23 Rajasthan 583 20 121 181 905
24 Tamil Nadu 232 50 65 208 555
25 Tripura . 0 0 0 1 01
26 Uttar Pradesh 30 10 9 70 119
27 Uttaranchal 6 0 5 13 24
28 West Bengal 198 82 64 237 581

Total 3166 613 .+ 1238 2326 7343

Statement-IV
Status of Region wise Online submission of returns during March 2012 to January 2013*
Sl. No. Region Iron Ore Manganese Bauxite & Chromite Other Total
(F-1) Ore (F-2) Laterite (F-3) (F-4) Minerals

1 2 3 4 5 6 7 8
1 Ajmer 9 0 0 0 149 158
2 Bangalore 932 157 15 26 814 1944
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1 2 3 4 5 6 7 8
3 Bhubaneswar 597 302 21 113 172 1205
4 Chennai 0 0 4 0 1311 1315
5 Dehradun 0 0 0 0 30 30
6 Goa 1267 105 23 0 476 1871
7 Guwahati Sub-Region 0 0 0 0 0 0
8 Hyderabad 238 360 0 0 789 1387
9 Jabalpur 46 28 96 0 1043 1213
10 Kolkata 161 43 0 0 283 487
11 Nagpur 73 209 27 0 435 744
12 Nellore Sub-Region 0 0 0 0 0 0
13 Ranchi 0 0 289 0 40 329
14 Udaipur 0 20 395 0 607 1022
Total 3323 1224 870 139 6149 11705

(*) Returns as per existing provisions of Rule 45 of MCDR 1988 are to be submitted in hard copy (not online)

Source: Mining & Mineral Statistics Division, IBM, Nagpur.
Pane! for Black Money

1913. SHRI ABDUL RAHMAN:
SHRI ANURAG SINGH THAKUR:
SHRI ASADUDDIN OWAISI:

Will the Minister of FINANCE be pleased to state:

(a) whether the black money exceeds 10 per cent
of the GDP of the country;

(b) if so, the steps being taken by the Government
to recover this money;

(c) whether this black money is reportedly generated
through tax evasion using transfer pricing;

(d) if so, the steps taken by the Government to
address the issue;

(e) whether the Government has disclosed the
reports on black money by National Council for Applied
Economic Research (NCAER), National Institute of
Financial Management (NIFM) and National Institute of
Public Finance and Policy (NIPFP); and

(f) if so, the details thereof and if not, the reasons
therefor along with the time by which the said reports are
likely to be disclosed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There is no
official estimate in this regard. However, the Government
has commissioned a study, inter alia, on estimation of
unaccounted income and wealth both inside and outside
the country. The study is being conducted by three institutes
- National Institute of Public Finance and Policy (NIPFP),
National Council of Applied Economic Research (NCAER)
and National Institute of Financial Management (NIFM)
separately. The study reports are yet to be submitted by
these institutes.

(b) Does not arise in view of reply to part (a) above.
However, drive against tax evasion is an ongoing process
and appropriate action under Direct Taxes laws including
levy of penalty and launching of prosecution are taken on
detection of cases of tax evasion. The Government has
taken various steps under a multi-pronged strategy which
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includes creating an appropriate legislative framework;
setting up institutions to deal with illicit funds; developing
systems for implementation; imparting skills to the
manpower for effective action; and joining the Global
crusade against black money. Legislative measures taken
through the Finance Act, 2012 in this regard include
introduction of provisions requiring reporting of assets
(including bank accounts) held outside the country;
reopening of assessments up-to 16 years for taxing
undisclosed assets (including bank accounts) kept outside
the country; strengthening of penal provisions in respect
of search cases; expansion of the ambit of tax collection
at source (TCS) to cover certain more vulnerable items /
sectors. India has been renegotiating its Double Taxation
Avoidance Agreements (DTAAs) with other countries to
bring the Article on Exchange of Information to International
standards, and has also been expanding its treaty network
by signing new DTAAs with many other countries and by
entering into Tax Information Exchange Agreements
(TIEAs) with many tax jurisdictions in its effort to facilitate
the exchange of information and to bring in tax
transparency. It has also become a member of the
Multilateral Convention on Mutual Administrative
Assistance in Tax Matters in 2012. Various steps have
also been taken to improve intelligence gathering
mechanism of the Department. These steps have equipped
the Government better in tackling the menace of tax evasion.

(c) Does not arise in view of reply to part (a) above.
However, black money is generated through various
means including tax evasion using transfer pricing.

{(d) Does not arise in view of reply to part (c) above.
However, Government has taken various measures to
address the issue of tax evasion as illustrated in reply to
part (b) above.

(e) As stated in reply to part (a) above, the final
reports in respect of the study being conducted by these
institutes are yet to be received in the Ministry.

(fy The study reports are still in the process of
finalisation by the respective institutes. These are likely to
be received in the Ministry by the end of April, 2013. After
submission of the study reports by the three institutes, the
study reports would be examined by the Government for
necessary action.

PHALGUNA 17, 1934 (Saka)

to Questions 246

NCDC Branches

1914. SHRI HARIN PATHAK: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the branches of the National Centre
for Disease Control (NCDC) along with the major activities
undertaken by them during the 11th Five Year Plan period;

(b) whether the Government proposes to set up a
few new branches of NCDC in various States/Union
Territories;

(c) if so, the details thereof, location and State/UT-
wise;

(d) whether any proposal has been submitted/re-
submitted by the State/UT Governments for the purpose;
and

(e) if so, the details thereof along with the action
taken/proposed by the Government thereon?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) Details of the
branches of National Centre for Disease Control (NCDC)
are given in the enclosed Statement-l. Major activities
undertaken by the branches of NCDC during the 11th Five
Year Plan period are given in the enclosed Statement-ll.

(b) and (c) It is proposed to strengthen existing
brances and establish new branches of NCDC during the
12th Five Year Plan subject to approval of the Planning
Commission and requisite financial allocations.

(d) and (e) During the 12th Five Year Plan no fresh
proposal for setting up new branches of NCDC has been
received from any State/UT.

Statement-|

Existing branches of National Centre for Disease
Control (NCDC)

SI. No. Branch Address
1 2 3
1  Alwar NCDC, Baii Vihar, Manu Marg, Alwar,

Rajasthan - 30100.

2 Bangaiore NCDC, NTI Campus, Bellary Road,

Bangalore, Karnataka
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1 2 3

3 Calicut NCDC, Third Floor, Kendriya
Bhavan, M.S. Baburaj Road,

Khozikode, Kerala - 673003

NCDC, Shanmuga Priya Brook

4 Coonoor
Lands, Coonoor, Tamil Nadu-
643101

5 Jagdalpur NCDC, Dharampura-|, Jagdalpur, C
hattisgarh - 495005

6 Patna NCDC, Kala-Azar Unit, 16-Kitab

Bhawan Lane, North S. K. Puri,
Patna-800013.

7 Rajahmundry NCDC, Weavers Colony,
Rajamundry, Andhra Pradesh -
533105

8 Varanasi NCDC, B-20/44, Bhelupura,

Varanasi, Uttar Pradesh - 221001

Statement-II

Major activities undertaken by the branches of
National Centre for Disease Control (NCDC)

Eight branches of NCDC were set up for prevention
and control of specific diseases which were major public
health problems in the respective States. Rajahmundry,
Kozhikode and Varanasi branches were set up primarily
for work on Lymphatic Filariasis. Jagdalpur and Alwar
branches were set up for work on malaria. Bangalore and
Coonoor branches were set up for Plague surveillance
and Patna branch for Kala Azar. In addition to this these
branches help the headquarters in carrying out other
activities like epidemic/outbreak investigations and their
containment, countrywide surveillance of epidemic-prone
communicable diseases, referral services and technical
support to individual patients, community, medical colleges,
research institutions and state health directorates, different
elimination/eradication programmes like Guinea worm
Eradication Programme (GWEP),Yaws Eradication
Programme (YEP) etc. The different activities of these
branches are given below:

A Epidemic/outbreak investigations and their
containment.
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B. Trained Health Manpower Development: NCDC
branches conducts training courses for prevention
and control of various Communicable Diseases like
plague, Kala-azar, Malaria and Filaria etc. Scientists,
research workers and health professionals, from
india and abroad on WHO Fellowships, Field
Epidemiology Training Programme (FETP) and MPH
Scholars are placed in the branches for training
and exchange of technical knowledge. Officers from
these branches contribute for formulation of
guidelines for surveillance, management, prevention
and control of various communicable diseases.

C. Referral Services: NCDC branches provides referral
diagnostic services for various communicable
diseases, some of which are ordinarily not available
in hospitals and medical colleges and also send
the samples to National Centre for Disease Control,
Delhi Headquarters for specialized diagnostic tests.
These include diagnosis of Malaria, Toxoplasma,
Rubella group of organisms, Poliomyelitis, Measles,
Coxsackie virus, other Enteroviruses, Serological
markers for Viral Hepatitis, Meningitis, Diphtheria,
Acute Respiratory Infections, Cholera and newer
Entero-pathogens, Mycotic diseases, AIDS, Rabies,
Kala-azar, Brucellosis, Rickettsioses, Leptospirosis,
Hydatidosis, Arbo-viral infection, plague, Anthrax,
Thyroid function tests etc.

D. Applied Research: NCDC branches are involved in
applied research in the field of various
Communicable Diseases like Plague, Kala-azar,
Malaria and Filaria etc.

Growth of Natural Gas Sector

1915. SHRI PONNAM PRABHAKAR:
SHRI M. KRISHNASSWAMY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the growth of natural gas sector is being
hampered due to the pricing and marketing policies;

(b) if so, the details thereof; and

(c) the corrective steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
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PANABAKA LAKSHMI): (a) to (c) The price of APM & non-
APM gas is fixed by the Government. As regards NELP &
pre-NELP gas, its pricing is governed in terms of the
Production Sharing Contract (PSC) signed between the
Government & the Contractor. As far as imported Liquefied
Natural Gas (LNG) is concerned, the price of LNG imported
under term contracts is governed by the Sale & Purchase
Agreement (SPA) between the LNG seller and the buyer.
The spot cargoes are purchased on mutually agreeable
commercial terms.

Ministry of Petroleum & Natural Gas (MoPNG) has
taken a number of policy initiatives on marketing front for
facilitating the growth of natural gas sector in the country.
This includes a well-defined gas utilization policy.

Guidelines on swapping of natural gas which
facilitates access of gas via RLNG to the different entities
as per the availability of gas & connectivity have also been
issued.

MoPNG has issued Guidelines on Diversion/
Clubbing of natural gas between power plants of same
ownership so as to improve the Plant Load Factor (PLF)
with corresponding increase in total generation of electricity
vis-a-vis pre-clubbing/diversion period.

Gas Pipeline between Dabhol and Bengaluru

1916. SHRI SURESH ANGADI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether gas pipeline project between Dabhol
and Bengaluru has been completed and commissioned
recently;

(b) if so, the details thereof along with the details of
number of households in Bengaluru to be provided with
piped gas in the coming years;

(c) whether the said gas pipeline connect these
two places through Western Ghats region;

(d) if so, the details thereof;

(e} whether the said pipeline is likely to serve a few
small and medium towans situated on the route of pipeline
between Dabhol and Bengaluru including Belgaon; and

(f) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) The pipeline project between
Dabhol and Bengaluru has been commissioned on
18.02.2013.

(b) As per M/s GAIL Gas Limited, 22,306 households
could be provided with PNG connections in Bengaluru in
the first year of operation. This would increase every year
and is expected to reach 12,92,174 after 9 years.

(c) Yes. Madam.

(d) Starting from Dabhol the pipeline is laid in
Western Ghat region up to Chainage 110 Km and crosses
the ghat region in Ratnagiri and Kolhapur districts.

(e) and (f) As per information provided by PNGRB,
Dabhol-Bengaluru natural gas pipeline passes through
the districts of Ratnagiri, Sindhudurg, Kolhapur, Belgaum,
Dharwad. Gadag, Bellary, Davangere, Chitradurga, Tumkur,
Benguduru, Ramnagar, North Goa & South Goa.

SMS Facilities for Patients

1917. SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI RATAN SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Central Government Health Scheme
(CGHS) has started the practice of sending Short Message
Service (SMS) to the CGHS beneficiaries regarding
issuance of medicines;

(b} if so, the details thereof;

(c) the number of cases detected/identified
regarding issue of the medicines to unauthorised persons
during the last three years and the current year so far; and

{(d) the remedial measures taken by the Government
in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD); (a) and (b) Yes. SMS-Alert
system has been started from 6th July, 2012 to check the
misuse of CGHS cards by unauthorized persons. Currently
the service is provided by NIC, free of cost.

(c) and (d) No such cases of issuing medicines to
unauthorized persons have been reported. However, a
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few cases of pilferage of medicines have been detected
in past and appropriate action have been taken in those
cases. The SMS - Alert system has been introduced to
check the misuse of CGHS cards by unauthorized persons.

[Translation]

Refining Capacity

1918. SHRIARJUN ROY:
SHRI LALJI TANDON:
DR. MURLI MANOHAR JOSHI:

Wilt the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the crude oil refining capacity has been
continuously rising for the last few years in the country;

(b) if so, the quantum of increase in the said capacity
made during each of the last three years and the current
year;

(c) whether profits of companies engaged in refining
of crude oil have increased during the last three years;

(d) if so, the details thereof along with the average
per barrel profit of such companies during the said period,
company-wise;, and

(e) the other steps being taken by the Government
to increase the refining capacity in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Madam. Refining
capacity has been continuously rising for the last few
years in the country. Increased Refining capacity during
each of the last three years and the current year in the
country is as under:

Cumuiative Refining
capacity (Million Metric
Tonne Per Annum)

Capacity as on

1.4.2010 185.40
1.4.2011 193.40
1.4.2012 213.18
1.10.2012 215.07

(c) and (d) The Profit After Tax(PAT) of the downstream
public sector oil marketing companies and the
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three stand-alone refineries in the public sector after
accounting for the compensation of their under-recoveries
during the last three years are as under:

Name of the Company 2009-10 2010-11 2011-12

Downstream Oil Companies
indian Oil Corporation 10221 7445 3954
Limited

Hindustan Petroleum 1301 1539 911
Corporation Limited

Bharat Petroleum 1538 1547 1311
Corporation Limited

Stand Alone Refineries

Mangaiore Refinery & 1112 1177 909
Petrochemicals Limited

Chennai Petroleum 603 512 62
Corporation Limited

Numaligarh Refineries 232 279 184
Limited

The downstream oil companies could report. profits
only as a result of getting significant compensation of their
under-recoveries from the Government and public sector
upstream oil companies.

The Gross Refining Margins reported by Public
Sector Undertaking during the last three years is given as
under: -

($/barrel)
Name of the Refinery 2009-10 2010-112011-12
Company
1 2 3 4 5
Indian Oil Barauni 3.57 3.91 0.39

Corporation Ltd. Gujarat 3.91 6.42 5.07
Haldia 5.42 4.03 2.38
Mathura  5.62 7.40 0.59
Panipat 3.35 5.68 4.39
Guwahati 7.44  10.01 11.94
Digboi 18.61 16.98 14.85
Bongai- 5.23 5.23 6.25
gaon




253 Written Answers

Average 4.47 5.95 3.63

Bharat Petroleum  Kochi 4.87 4.83 3.20
Corporation Ltd. Mumbai 1.78 4.23 3.12
Average 2.97 4.47 3.16

Hindustan Mumbai 2.80 4.65 2.82
Petroleum Visakh 2.59 5.81 2.95
Corporation Ltd. Average 2.68 5.30 2.89

Chennai Chennai 4.75 5.02 4,16
Petroleum

Corporation Ltd.

Mangaiore Mangaiore 5.46 5.96 5.60
Refinery &

Petrochemicals

Ltd.

Numaligargh Numali- 11.19 15.39 11.97
Refinery Ltd. garh

(e) The refinery sector has been delicensed since
June, 1998 and a refinery can be set up anywhere in india
by a private or public sector company depending on its
techno-commercial viability. The present name plate
refining capacity of the country is 215.066 Million Metric
Tonnes Per Annum (MMTPA), which is projected to
increase to 307.366 MMTPA by the end of 2016-17 as per
the Report of the Working Group on Petroleum and Natural
Gas Sector on Refinery for the 12th Five Year Plan through
new grassroots refineries and expansion of existing
refineries.

[English]
Solar Energy Corporation

1919. SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether the Solar Energy Corporation of India
(SECI) has been made a functional entity;

(b) if so, details thereof along with its function, role
and staff strength and;

(c) the details of funds allocated and spent by the
SECI so far?
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THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. Solar Energy Corporation of India was set up on
20' September 2011 as a Section-25 Company under the
Companies Act 1956 with the following main objects:

1. To plan and execute an integrated programme
on development and deployment of solar energy
technologies to achieve commercialisation;

2. To own, operate and manage both grid
connected and off-grid solar applications;

3. Promote R&D, select suitable sites for solar
power stations and ancillary facilities including
evacuation of power by setting up transmission
facilities;

4. To exchange, distribute and sell power in
accordance with the policies and objectives laid
down under Jawaharlal Nehru National Solar
Mission;

5. Assisting the Ministry of New and Renewable
Energy in<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>